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LEGISLATIVE ASSEMBLY. 

Monday, 16th Stptt:rllbcr, 1929. 

'J'he A ~ l  met in thC' AHsemhly Chnmber at Elcveu of the ('lode. 
Mr. President in the CllIlir. 

QUESTIONS AND ANSWERS. 

ABOLITION OF SERVANTS' COMPARTMRNTR ON RAII,WAYR. 

462. ·Mr. D. C. Stewart-Smith: Will (~ . pleas(' ~ (  whf't.)wr 
the Railway Board hll"c taken IIny decision on t.he q upst il/n ,)1' t lip aholi-
tion of ",eryants' COlUpartmentH in tllPir couehing !'!tocl, ? 

Mr. P. R. Rau : The quest.ion is hrinlr considered lit present. 

PARTICULARR OF AGRICULTURAL AND INDUSTRIAL EXHIBITlONR, ETC .. HELD 

BY GOVERNMENT DURING THE LAST TEN Y RARS. 

463. ""Mr. Siddheswar Prasad Sinha. : Will Oovernml'nt he ll~ll  

to state, (i; the numher of i ~ l IllHI II ~ ( l l '!X hi hi t iOIlS, fa ir.,. 
~ . and dmnonstrlltiom; held hy Oo\'ernml'llt durin!-\, 11)(' laRt 10 YP/ll'S, 
('ii) tlw expenditure incllrrt'd on clI('1I nf thpm, lind (iii) tlip numhl'r (of 
l l~ tl)pt visited caeh of them T 

Th.!':r.lonourable Sir Bhupendra Nath Mitra: With your permis!;ion. 
Sil'. I :-;h811 talH' qlwstions Nos. 46a Ilnd 464 tOl!i,thel'. 
Th.' ~  of India ha,,!' no informatirJn ; and ItS ill ~  

provinces "indnstrips" and ., agriculture" IIrr t.ransferr('d snhjfwts, 
the GO\'l'l'lllrll'nt of India do not consid!'r that t1w,Y wou],] h .. jllstifiu') in 
l l ~ 1.4"('111 OOVl'l'nments to cnll('ct it. II' ill (l (~ l~ ~ ll ll (  th,' 

l l. ~ 1\1l'mlwl' desir!'s till' infot'lIl1ltioll ill I'I.'SIWt't of 1""'111 Ad-
ministrations, it will be ohtllin!'d am1 f1ll'nishc(1 to him. 

Mr. Siddheawar Prasad Sinha : Will the Honourahlc Memlll'f oi)tllin 
the information Y 

The Honourable Sir Bhupendra. Nath Mitra: I shnll obtain the infor-
mation in rcspeet of LocHl AdministrationN, if that iH t.h,! desire of tllP 
HonourabJr Membcr. 

AMOUNT OF GOVF.RNMENT GRANTS TO EXHTBITJONH AND PARTWlrATION OF 

GOVERNMENT OFFICIALS THEREIN. 

HM. *Mr. Siddheswar Prasad Sinha. : Will (iovprnml'Ilt hI' ph'used 
to stntl' (~ amount spmt in giving subsidirs, ~l . or eontriblltiolls to 
illdustrial or agricultural l~ ll  fIliI'S. shows or 11l'monstrntioll" lIPId 
through non-official agencies during t he last t.hree yearf; ? 

(b) llllvc Goycrnment prohihitcd their offiecl'!! from purtil'ipating' 
or CO-opl1l'1Lting' with any of the'le' If S0, for what rellsons ? 

tFor auswer to this question, scc IlIlAWer to qnestion No. 463. 

( 823 ) 
LllCPB(LA) 
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PRomBITloNOFGOVERNMENT OFFICIALS FROM PARTICIPATION IN EXmBITIONS 

ORGANISED DY THE INDIAN NATIONAL CONGRESS. 

465. ~ . Siddheswar Prasad Sinha : I:. it II fact that the Govern-
ment of India hove issued an order to all Local Governments prohibiting 
their Deparrments and officers from participating in exhibitions orgauised 
by the Congress ? 

(b) Do Government propose· to Rtart industrial and agricultural 
exhibitiol1:, lit pIllet'/; where aJlnU1I1 Congl'cs:' mectings arr held fOr the 
agriculturnl and indur,ttriHI uplift of tlle conntry? If so, lit what cor,tt 'I 

The Honourable Sir James Orerar: (0) I would l'erer the Honourable 
Member to the reply given by me on the 2nd September to Mr. Gaya Prasue! 
Singh's starred queRtion No. 7 on the subject. 

(0) This is a matter entirely within the discretion of Pn"incial Gp\"o 
ernments. The second part of the question docs not therefore lIl'ise. 

CASES TRIED UNDER THE CRIMINAL LAW AMENDMENT ACT AND PuNISHMENTS 

AWARDED. 

466. -Mr. Siddlleswa.r Prasad Sinha : Will Government be pleased to 
foitate the number of CRRes tried under the Uriminal Law Amendmf'nt Act 
passed by this Assemhly on the 19th Reptcmher 1927, Ht.nting punishments 
awarded in each case , 

The Honourable Sir James Orerar :  I lay on the table 11 statement 
giving the information asked for so far as it i!4 available, 

81Gteflllmt 0/ Pro.teeutionB ,mtituted '.iMe the 1X"',;ng . 0/ the Oriminal Lat.Amendmenl 
AI''', 1927, aM the ptlni,hme'lJl ~ in eacA 1lIIH.· "" .. . ', ~  

BerIal Provinoe. 
N .. 

1 Bombay .. 

2 Do. .. 

3 Do. .. 

Proseoutioll8. 

Editor, Printer and Publisher 
of thfl Majur newspaper of 
Poona for two amolea pub-
liehed in that paperfin April, 
1928. 

Editor, Printer and Publillher 
of tht' A/tah.e.Islam neW8· 
paper of Ahmedabad for an 
artiole ptlblished in that pa. 
per in March, 1928, entitled 
.. Tutm1l1 Biryani ". 

(i) Chimanlal Revaahanker 
JOIIhi, Editor and Publisher, 
and (ii) Amhelal Paragji Dellai, 
printer of the Hindu of Surat 
for oertain artioles and notes 
published in that p"per. 

Puniahment awarded. 

Convioted under eection 2f>2, 
I. P. C., and acquitted under 
8eIltion 296·A. 

ConTicted under I8Otionl! 292 and 
29t1·A, I. P.O., and aentenCt!lI 
to 8 months' rigorous imprilOn. 
ment and a fine of RH. 300. 

(i) Mr. Joehi 1l'ioii found guilty 
under aectlon 296-A and waR 
aentenoed to 4 months' rio 
gorous . imprlaonment and It fine 
of Rs. 300 in default a further 
term of 4 months' rigorous 
imprillOnmeat. 

---------
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~  Pm,;_ ,, ____ Proeeo __ u_t_io_Il8. _____ I-__ Pu_Dl_'_ah_Dlen __ t_a_ward __ ed_. __ 

4 Delhi Swami Chida Nand, General 
Secretary of the All-India 
Hindu Shudhi Sahha and 
ediwr.printer.publiaher of 
the BAtulAi 8M114C1tar of Delhi 
for a eeriee of artiolel offen· 
live w religion. 

(ii) The printer Ambelal Paragji 
DeeaI wu convioted and een· 
tenoed w 2 montha' rigOroUI 

~  under lWlj·A. 
On appeal w the Hi8h Court 
he wall acquitted. 

Convioted under IIeOtion 295-A., 
I. P. C., and IM!Intenoed W six 
months' rigol'OUI impril4On-
ment. 

Non.-The rent. of three other ouea which have been tried or are under trial are not 
yet known. • 

Mr.liddhelW&r Praaad Sinha: Will Government Rt.atc if ~  havn 
re('cived any representations from the Arya Bamaj, Dlllhi. or any other 
institution regarding the book called "  A Critical Study of the J.Jife and 
'l'eachings of Swami Dayanand " by Mr_ Durrl1ni Y • 

Mr. Prelident : How does that question arise' 

AMOUNT OJ!' CONTRIBUTION TO THE RAILWAY POLICE ON THE BENGAL AND 

NORTH WE8TERN RAILWAY MADill BY THE GOVIIlBNMENT OF BIHAR AND 

0aI88A. 

4:68.-Mr. Gaya Pruad liDgh: (a) Are Government aware that the 
Government of Bihar and Oris88 have to pBy about HR, 4,00,687 ]ler year 
for " Railway Police "  , 

(b) Is it a fact that, prior to 1919, the cost of the" Raihvay Police" 
used to be divided between the Railways nnd tIll' T,ocaI Gov('mnt('nt in .l l~ 

prtportion of 7!lOth, and 3!lOth, t.he Railway Pllying 7110th. hut. thiN 
rule did not apply to the Bengal  and Nortlt West.em Railway t If KO, 
why' 

(c) IH it 8 fact. that, after an in4juiry in 191 A, the ( l~  (If India 
made a new arrangement, under which from 1921.22, the Bengalllnd North 
Western Railway paid the Government of Bihar and OriEllia only n..., 14.000 
per year, as contribution to the Railway Police ; whereas the said RllilwllY 
Company used to pay Rs_ 19,000 per year formerly' And have GovArn-
ment received " strong representations " from the Government of Bihar 
and Orissa with respect to a more equitable adjUfoltment in this matter , 

tThla que.tion wu withdrawn by ~.

LllOPB(LA) ,S 
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#" (d) ~ the attention of Government hel'n drawn to the ll ~ 

statement made on behalf of the Gowrnmrnt of Bihar and OriHHu in th!' 
]Jocal Legisla1.ive Couneil on the 22nd March 1929: 
" Thoreis a long· standing rule in the Civil A(',counts Code thllt !!Iorviees rendered 

to ('ommercial departments, und to Govl'rnment eommercirtl undertakings Mull be charged 
for ......•. it dOtlS 800m fair to this GoV('rnment. that the Govl'rmnent of Inrlia or till' 
Compuny (i.e., the nt'llgon! llnd North Western Railway COlllpany), whic'h gets the 
profits should not evudl' payment for 8!'TVi<'(!S rendered, which enablo them t.o ('lin! 
them; und it does A!'Ilm hnY'd that this Pro\in"e Rhonld recoive 110 portion of the 
profits, and should. be mnda to pRy for II part of the agen"y instrument"1 in procuring 
them' 

(e) Will (}(>vernment be l ~  to say if they propose to bring about 
a more equitable Hcttlemellt of contribution in thi" matter T 

The Honourable Sir Jamel Orerar: (a) Yes. 

(b) The factR are as ~  except that the s.vstem of  payment by 
Hailway CompanieR of seven-t.enths of thc cost of the ent.ire HlliIway Police 
apllli(ld to the B ~ l and North Western Railway also. 

«(') It is a fact that, from 1921-22 onwards, the Bihar and Ol"i8ll8 
Governmcmt hove received only Rs. 14,000 as contribution toward" Hail-
WilY Police, wheJ'eRl'l prior to 1921, they received RR. 19,000. The reason 
is that, prior to ] 9In, Oovernmrnt maintained and paid for all police on 
a railway system and recovered from t.he Companies seven-tenth" of the 
total charges. The· amount of Rs. 19,000, referred to by tho Honourahle 
Member, was t.he seven-tenthH share of the t.otal charges on police poyabJe 
by the BenA'aland North WCRtern Railwoy. With eft'ect from 1919 a new 
sYRtem was introduced, under which the railways had to meet all chargeR 
in connection with the" Watch and Ward " ~  while (}(>vernment took 
OYer entire finllncial ~ l .  for Crime and Order Police, but it 
waR considered rl"asonable that the Companies shonld pay to ~  

during the enrrrncy of their contract!;, fixed annual snms equivlllrnt to thc 
difference bet ween what tlil'y were paying beforr and the tot,al ('.oat of. 
watch and ward, the aetnal Rum to ho determined in consnltation with tbe 
Companies when ~ ~  payable by the Company came to' br 
cl(>tel'mined, (~ Bengal and North Western Railway objected to pay-
ment of their shure of the cost baRed on the revision of pay ',,:hich was 
sallctioned after 1 n06. Event.ally the contrihntioD of the Hailway (',arne 
to be flxed at RR. 30,000 Hnd this waR distribute!l to the Locltl Govern-
ment!! on the basis of the mileage traversed by the Railway in their 
provinfle!oi. The proportionate shllrc llayable to the Bihnr and Orissa 
Government on thiH basis WaR Rs. 13,978. Repre!!entations have bf\en 

Cl~ (l from thl' Bihllr and Orissa Government on the suh.iect. 

(d) ~. 

(e) The matter if.! under consifieration. Rut tilt' qUeRt,ion if.! an intri-
cate one and it will take some time hpfore 1\ Aettlement ean be reaehen. 

NATURE OP F'AClLmEB TO BE ACOORDED BY GoVERNMENT TO A PARTY 0. 

ENGLISH SOHOOI. Boys TOURING INDIA. 

469. *Mr. Gaya Pra.s!l.d Bingh : IF! it a fact thAt, under the ll ~  (If 
the Puhlic RehoolR Empire 'ronrs Committee, London, It party of ~  
"chool hOYR will come out on tour in India' If so, how many of them are 
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eoming out, and when f Do Government propose to provide any facilities 
to them' If so, what T 

Si.r I'r&Dk Noyce: Yes. The party, which ~ expected t() number 
from :lu·to 40, is expected to Ilrrive at Bombay 011 the 29th November, 
1929. The question whether the party should be given any sp(lcial rail-
way facilities is under consideration. 

Mr. O&ya Prasad SiJlgh: Do Government propose to provide any 
facilitiell at all-apart from railway facilities Y 

Sir Prank Noyce: So fllr as I know, the only question at preslmt 
under consideration iii whether the party lihould be given any Ilpecial 
railway facilities. 

REORUITMENT THROUGH THE PuBLIO SERVIOE CmOIISSION OF THE STAI'P 01' 

THE LBGISL.&.TIVE AsSEMBLY DEPARTMENT. 

470. -Mr. Muhammad Ra1lque : Will Government be pleased to state 
if it it; a fact that all the Departments of the Governmeut of India rellort 
to the Public Servicc Commission for tilling up vacancies in their Depart. 
numts 7 Is it a fact that the Legislative Assembly Department docs not 
get its IJtaff through the Public Service Commission' If so, why should 
the Department be an exception to the general rule followed in all other 
Departments , 

The Honourable Sir Jamea Orer&l' : 'rho normnl prOCCdUl'C is as 
indicated by the Honourable Mcmht'l'. Under rule 5 of the Legitdlttive 
ASllCmbly Department (Condition!! of Service) Uulcl'l, 1929, which wore 
publil!!hllil in Pllrt I of the Gazettc of India, c1atpd the :nlSt August, lH29, 
the ministerial !shift' of the IJcgislutive ASHemhly Department mlly be 
recruitod either from among perliOll!! alrcady ill Government service or 
from umong l'Cl'liOnS, who are rccogniscd ali quulified by the Public Sel'-
vice Commission. 

FACILITIES FOR THE BOOKING OF RAILWAY PARCELS IN MULTAN CITY. 

471. *KJu.n BaUdur Makhdum Syed Raja.n Bakh.eh Shah: (4) Are 
Government aware that in Multan City (Punjab) a branch booking 
office bas been opened in Kup by the Railway Depllrtment, but parcels 
are not bookcd in this office either on ticket!! or othcrwilic 7 

(b) Do Government propose to consider the adviliability of start-
ing booking of parcels at this odioe also t 

lIr. P. B. I&u: (0.) Yes. 
, 

(b) 1 am bringing this question t.o the notice of the Agent of the 
North Western Railway, as thi!! is a matter within hil:l competence. 

t472-478.. .. 

ChNSTRUC'l'tON 01' A RAILWAY BETWEEN HAulUBAOH AND STATION RoAD 
HAz.uuBAGH TOWN. 

479. "'Mr. Ram Na.rayan Singh: Will Government be pleased to 
&tate the stage at which tht: proposal for ~ . .. . ~~~  Ii De 

tFor quntlo. Noe. 412--4'18 alId their 8.DIIWerl, 1611 at the end ot Itlirred qulltlona 
~~~ -
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• 
between the Hazaribagh Road Station and the town of Hazaribagh stands 
at present f Has the line been surveyed and finally sanctioned' 

Mr.  P. R. Ra.u : The Survey report has not yet been received from 
the Agent, East Indian Railway. ' 

USE OF DEONAGBI SCRIPT FOR NAMES OF RAILWAY STATIONS IN THE CHHOTA 

NAGPUR DIVISION. 

480. *Mr. Ram Na.raran Singh: (a) Are Government aware that 
the Chhota Nagpl1r Dhislon is :l Hindi speaking area and ball DCU1Iug"i 
for itll IIcript ? 

(b) If the amnver to part (a) be in the affirmative, will Government 
be pleased. to state the rea:,;onH why the numes of railwuy trtat.ionN on the 
Ea!it Indilln and Br-ngal Nagpur nailways passing through the Chhota 
Nagpur Division IIrt> writ.ten in li}nglish, Urdu ann Benga'ti characters only 
and nut in Deonagri 1 

(c) Do Government propose to remove this difficulty as soon as pos-
f:lible , 

Mr. P. R. Rau :  I am referring the matter to the Agents of the East 
InllillJl Hnd Bengal Nag-pur Railways for their consideration !Lnd shall 
communicate later with the Hunourable Member. 

PROVISION OF A RAILWAY STATION AT BIJAULIA. 

481. *Mr. Ram Narayan Singh: (a) Are Government awarc that 
thr. l (~ ()ll of the Chandit-Barkakhana Itailway line and the Hazari-
hagh.Runchi Road near RRmgirh is a mOllt lIuitable place for having a rail-
way f:ltation for the convenience of the people there Y 

(b) III it the intentioll of Government to make a village called 
Bijaulin ncar aforesaid junction, a railway station T If so, what are 
the reason8 for the delay , 

(0) Arc Government aware that trains stop at Bijaulia to allow 
passt'lIg.erH to leave or cat.ch the trains tb('\l'e even now, but there is no 
place nor any means to protect the passengers from the rain and the 
lIun' 

(d) Do Government propose to have a regular railway station there 
at an early dute and to remove all the aforesaid troubles T 

Mr. P. R. Rau :' The matter is being referred to the Agent, Bengal 
Nagpur Railway, and a further communication  will be made to the 
lIonourable Member in due course. 

AGRICULTURAL EXPBRTS IMPOBI'BD BY THE GoVERNKBNT OF INDIA. 

482. *Pandit NUakantha. Daa: (a) Has the attention of Gov-
C1'1Iment been drawn to the eomments under the heading /. Foreign expert 
not wanted" in the Htndustan TiflJ,8S of Delhi, dated 2nd September, 1929 
(page 10) f 

(b) Will Government please make 8 statement on the subject a8 to 
how many experts, on whieh branches of agriculture or otherwise are 
being imported, on what pay and eovenant, and when , 
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sir Prank Noyce: (a) Yes. 

. (b! 'fhe Imperial Council of Agrit·.ultural Research has under (lOD-
l ~  the recommendation of the Royal Commil.-;sioD 011 Agriculture 
rega.rd;IJg the UHe of the cinematograph in the propaganda work of tllc 
Agl'.Hmltural Departments, but the Council, 1111 at present lLdvilOed, has 
no mttlntion of getting a Cinematograph Expert from abroad for this 
purpose. The only expert whom it is at present proposed to import ia 
~  Adviser to the Council in Animal Husbandry and Veterinary 
matters. He is being recruited on a five years' engagement on a salary 
of RII. 2,50()'-12fi-2,750, plus overseas pay of £13-6-8, and the usual 
Provident Fund terms for specialist appointments. 

DISPOSA.L OF TIMB-ExpIRBD MINING CoNCBSSIONS AND PROSPBCTING 

• 
LIOENOES • 

483. "'Mr. G. L. Winterbotham : Will Government be pleased to fltat .. 
when they will announce their decision upon the qucfltion of the disposal ot 
time-expired mining concessions and prospecting licences by aUI!t.ion or 
tender regarding which view" of Local GuvernmenLlS and Adminit;trl1-
hont! were sc,ught in Goyp.rnmllnt of India (Departm(lnt of Indul!tries 
alld Labour) letter No. M.-1JO, rlll,teJ the 15th ~ ~  1926 t 

The Honourable Sir Bhupendra Nath Mitra: Further consideration 
of the proposal to amend the Mining' Hulcs in order tu give pOWllr to 
Local Governments to dispose of time-expired Mllc6ssions hy auction or 
tenller haM been pOlStponed pendin!,{ the revision of the existing (~ l.l .

tion of India as a result. of t.he recommendations of the Statutory Com-
mission on Reforms. 

CASES REPERRBD TO THB RAILWAY RA.TBS ADVISORY CoKMI'l"l'U. 

484. "'Sir Pnrahotamdaa Thakurdaa : (a) Will Government be pleased 
to state how mllny eMtlIlI were referred to the Ullilwl1Y Rat.eH Advisory Com-
mittee since t.he Committee was el:ltablil:lhed, and on how many caselS thtl 
Committee has submitted its report to the Government of India , 

(b) Will Government be pleased to 8tate on how many C8.'1eB, reported 
ou by the Railway Rates Advisory Committee, Government have pa.ssed 
orders and how many await decision of t.he Government of India , 

(0) Will Government be pleaMed to place on the table Ii list of CaleS on 
",hlOh the Railway Hates Advisory Committee has reported and which await 
the decisions of the Government of India, giving the date of the report of 
t.he Rates. Advisory Committee in eael. case' 

(d) Will Government be pleased to state the total net cost incurred 
by t.he Railway Rat.es Advillory Committee since its inception' 

The Honourable Sir George Rainy: (a) 28 cases have beon referred 
to the Hailway Rates Advisory Committee, six of which were Hub8e-
quently withdrawn. The Committee has submitted its report OD 13 
cases. 

(b) Government have passed orders on six of the eascl( reported on 
by the Railway Rates Advisory Committee. Seven caaes await the decision 
of the Governmellt. 
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(c) I lay on the table a liMt of cases with the information allked for 
by the Honourable l\lember. 

(d) The approximate net cost of the Railway Rates Advisory Com-
mittee, since its inception in May, 1926, up to the 31st March, 1929, has 
been Us. 4,46,000. . . 

Oa8tB on which lhe Railway Ratu A dviao'71 Commiltu have 6td"niUeci lheir reporla and wlMch 
awail O()vernment duilion.t. 

I 

Serial I 
No. 

Subject. 

1 Rates for ootton full.preased from stations in the Central ~. 
vinOeB to Caloutta. 

2 RaWs for ootton full.preeeed from the Punjab tu Caioutta 

3 Rates for raw materials for the manufaoture of glua 

4 Rates for Myrabolams from stations in the Central Provinoee to 
Caloutta.. 

5 RatCil for pieoegoods from f:Iholapur to via Delhi (for Amritaar) 

. 6 Rates for piecegoods from Sholapur to Delhi 

7 Ratee for medicines manufactured in India 

Date 
ofR. R.A.C. 
Report. 

1·2·29 

22·1·29 

9·2·29 

27·9·28 

28·1·29 

28·1·29 

8-2·29 

-------------- ----------.---------------------------'-------
Mr. Vidya Sagar Pandya. : May I know how long it has been taken 

for Government to decido on the questions submitted to the H.ailway 
Rate'S Committee in the past' 

Mr. Pl'8fJident : 'l'hat question is too general and, too "ague. If the 
Honourable Member wishes to ask a question regarding a particular eaae, 
ho might do BO. 

Mr. M. S. Aney : What is the average duration of the time taken 
by the Railway Board in considering any application for referring a 
plI.rticular CBse to the Railway Rates Tribunal or Committee , 

The Honourable Sir George Rainy : I think I must have notice of 
that, ueeanst' lUy mathematical ability is not capable of making a rapid cal-
culation of the average time taken. 

Mr. Vidya Sagar Pa.ndya : May I quote the caBC of the Coimbatore 
firm in the matter of rates for cotton from Coimbatorc to various stations, 

The Honoura.ble Sir George Rainy : I think tha.t case is still pending 
befl>re the Advisory Committee. 

CONSTRUCTION OJ!' A BRIDGE OVER TH;E CHENAB NEAR CmmQT. 

485 .• ltIr. Muhammad Baft,ue: ( ~ Will Government be pleased to 
state the date when the constrnction of a bridge over the Chenab river near 
(1hiniot, District Jhung, WIUJ undertaken. and commenced , 
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(b) What \VAS the estimated CQ!it of com,tl'Uctioll of this bridge alld 
what WIUl thf' stipulattd period of completion of the work Y 

(c) Who was the officer supervising the work' 

(d j Were any tenders invited for the construction of this bridge , 

(e) What W:IS the lowest tendf'r. and if ter.dcl'S for ditTcrent kinds ot 
works were im'ited. whitt were the lowest. tenders in ellch ease T 

(I) Is it a fact that the foundation work of constructing and plugging 
the wells was entrust-f'd to a private contractor who did 110t submit My 
tender' If so, what was the amount of his tender 1 

(g) If the answer to part. (I) is in the negative, what is the name of 
the contractor who was entrusted with the construction worlt ()f the bridge, 
and what was the amount of his tender 7 

(k) Did this contractor finish his work within the stipuillted time' 

(i) Were the contractors &liked to deposit any earnest money as penalty 
ill ('ase the work was not completed. within the specified time' If so, whllt 
wall the amount' If not, why WHR no earnest montly takeD Y 

(j) Is it a fact that the contractor who waf; given the flonstruction of 
the foundation wdls coulrl not complete his work in time Y 

(k) 11:1 it a fact that ~  work was taken over from him by Govern-
ment' 

(l) Is it a fact that no penalty was realised from him nor Willi his 
deposit, if any, forfeited for the bruach of tiw (~  , 

(m) Is it a fact that hili matel'iaU! lying QU the IIpot were Ilurehul'led 
from him by Government , 

(fl) Jg it a fact that thili (lontractor did not pay hundrmiH of cnoljps 
j heir daily wnges T 

((j) Who WillS the officl'l' who lIIiUlllgrd Ill! lohi!; tranlill.ction of !li\'ing 
: he work lind of cancelling Ow remaining WOl'k T 

(p) II'! it a fact that Go\'rrnment hll\'l' sllsti,.illed Rllhst.nntilll ImN on 
account of his failure' Is it a fact that, but for hi", work, the bridge wollld 
have been near completion , 

(q) How long is it since Government took the work in their own 
halJ..t. f 
(r) 18 it a fact that t.he work of construction hlUl been 8Uliptmded for 

sonle time past' If 80, why , 

(.) Is it a fact that this dt!lay on the part of Government is CAusing 
great inconvenience to the people of the districts , 

(f) When is the work supposed to be completed , 

Mr. p, :I., :B.&u: (a) February, 1928, 
(b) Rs. 191 lakhs, including the 8teel work. The l'ltipnlated l(~  

for completion of the cont.ract work, i,e., excluding the steel work, WIlH 22 
months. 

(c) Since the commencement of the wOl'k it has been liupcrviaed by 
three different ·oftieer8. 

(d) Yea. 
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(e) Rts. 6,40,000 for all work excluding the ~ l work. As the 6tceJ 
work is to ~  of second-hand girders taken out of the main JiJJe, tbis 
work WUH not to form part of the contract. 

U) No. 
(g) Mr. Bhagwan DWi Mehra. The amount of his tender WIUI US. 

7,00,000. 

(h) Thc work was taken away from the contractor befoI'Il the end of 
the stipulated time. 

(i) Ye!.!, &S. 10,000. 

(j) It was con!.!idered mOl:lt improbable that he would be able to COIn-
plete hi!.! work in time. 

(k) Yes. 

(I) As it was neecsioIllry to ensure the Hafety of the works beforf> the 
commenllement of the flood season, the contract was prematurely terminuted 
as already stated before a technical breach of contract on the part of the 
cont,racior actually occurred. No penalty was, therefore, deducted. 

(m) YCI!. 
(n) Government havc no information. 

(0) The Chief Enginrer, Constrnetion, North Welltel'lI Railw.!y. 

(p) No substantiallol:l!l has bccn incurred but certain (~ . Josse!.! at'e 
bound to accrue, the amount of which cannot at the moment he asecrtaincd. 
The bridge would have probably been nearer completion if the contractor's 
work had becn carried on more expeditiously. . 

(q) Seven monthf:l. 

(1') Only I.!O far Wi it ill nece!.!f:lary to !:IMpend such work during the 
flood ~ . 

(8) Government have no information. 

(t ) June, 1931. 

CAUSE OF CAPSIZING OF A BOAT IN THE CHENAB RIVER NEAR THE CHINIOT 

BRIDGE. 

486 *Mr. 'Mubammad RaAque: (a) Is it a fact that recently a 
country boat carrying 150 men and women cap!:Iized near the hridge over 
tlac Chenab river near Chiniot , 

(b) Is it not: a fact that the overturning of the boat wall due to big 
heavy ropes suspended from over the bridge , 

(c) Who was responsible for suspending the ropes' Was any mlln 
stationed to signal to the boatmen of the danger ahead , 

(d) Have the Railway Board made any inquiry into the maHer' 

(e) Has any compensation been paid to the. relatives of the dead 1 

(I) What was the actual number of livt's lost, and what was the amount 
of money carried by these men f 

(g) What precautionary measures have been taken by ~ l  for 
the DOD-recurrence of such a tragedy , ' •. 
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Mr. P. '2. ;aau: (a) A ferry boat licensed by the Dildrict Board 
clltlsized while crossing the river. Government have no information ali 
to the number of people it was carrying at the time. . 

(b) to (g). I understand an inquiry into the accident iN being eon· 
dllcted by the local authorities Rnd I am unable to reply t.o tbl.'l;c part-H or. 
the question at present. 

'-, 

PROVISION OF A RAISED PLA.TFORM AT CHlNIOT RAILWAY STATION AND OTHER 

F AOILITIES. 

487. "'Mr. Mllbammad Ratlque: (a) When do Government contem-
plate the conlitruetion of a railied platform at the Chiniot Ulliiwuy Station? 

(b) Is it a fact that there is no light 011 the station in the early hOurs 
of tIle morning when the first train leaves for Chak-.Jhllmrn , 

(c) Is it a fact that the lavatory tanks in the train nre nevcl' filllld 
with water' 

(d) h it. a £8('t that tb!' iuteruwdiate nnd the t.hird "lass cOInpurt· 
mentl'! Ilrt:' ne'\'er cleaned' 

Mr. p, :I.. Rau : With your permission, Sir, I propolle to nnllwer this 
unl} the next qUl'stion togl'tber. Inquiries IIrc being made from the 
Agent, North Western Railway and the information will bc (~ l ll (l  

to the Honourable Member on receipt. 

PROVISION OF A WAITING SHED AND SUITABLE DRlNKING WATER AT CHAK-

JHUMRA RAILWAY STATION. 

t48fl. ~ . Muhammad Ra1lque : (a) III it u ~l(l  that thero jg no 
plaee ",llerc the intermediate 1l1J(} third l ~ pal>Ncngers can take shelter 
during the Rummer days at Chuk·Jhumra , 

(b) Do Government C l ~ l  the construction of a IIhed on the 
plutform of Chak.Jhumra Station f 

(c) Is it a fact that there is 110 nrrungcmenf. for c1l'inldng wlltel' Itt 
Chllk.Jhumra Station and the earthen gharas used for drinking water :tre 
not cleaned for months , 

mOONVlDlIENOE CAUSBD  BY ABOLITION OF THE POST OF TALLYMAN AT RAII-

KWSTOPORE GoLA BIDING, 

4:89. *Mr. Mubammad RaAque: (a) Will Government be pleased to 
state if thE' post of the tallyman at Ramkristopore Gola siding has been 
abOlished' 

(b) Is it a faet that the abolition of this post hall caused ~ ~ in-
eon\'enience to the rice merchants of Ramkristopore , 

(c) Is it a fact that after the post was abolillhed there have het'n 
Dll!lIeroua cases of shortage and pilfering of rice bags· t 

(d) When was the appointment of the tallyman first ~ anrl whel1 
did it ~  1 What are the reasons which led to the abolition , 

tFor aDlwer to thia question, "6 auwer to que/ltion No •• 87, 
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(e) Is it a fact that a representation was made by the local rice mer-
chant.., to Government for renewal 9f the appointment T If so, what aotion 
hits 1 fen taken in the matter , 

tf) Is it a fact that the mill-owners in the neighbourhood enjoy the 
service of tallymen t If so, what are the reasons for such differential 
treatment 7 

(g) Do Government propose to consider the desirability of appointing 
Ii tuliyuuw at the H.amkrilStopore Gola siding 7 

Mr. P. R. Rau : I would refer the Honourable Member to the reply 
given hy Mr. Parllons to a lIimilar question asked by Rai Bahudnr 'farit 
Bhllsun Uoy on the 11th l"ebruary, 1929, und to the information sent to 
him in Railway Department letter No. 1465-T. of the 12th February, 192'J, 
a copy of which is in the Library. 

PROMOTION OF SUBORDINATES OF THE RAILWAY ACCOUNTS SERVICE. 

490. *Mr. S. O. Mitra: (a) Is it a fact that according to the 
Mtll!orandulll of the Financial C:oDlmissioller of Railways, tte prllJ1lotion 
of the subordinates of the l{ailway Accountli Service will be made by him 
on the recommendation of the Controller of H.ailway Accounts by !!Clec-
tion' 

(b) Why are Government not following a policy under which all 
t;uch promotions ure made by a non-interested body such as the Public 
8ervirc Commh!sion in order to Htop all jobbery T 

(c) Are Government prepared to direct the Puhlic Service Com· 
mission to examine the cases of all Accountanttl and Assil:itant Account 
Offiecl's Oti State Rnilways for promotion to the gazett.ed rank and to ~ 

Superior Railway Accounts Service immediatoly , 

Mr. P. R. Rau : It has always been intended that promotioJ1s of IIUb-
ordiufltes to the Railway Accounts Service will be made by the li'in8ncial 
COlllJlliliSioner of Railways after (\onsultation with the Public Service Com-
mitlsion. The promotionii recently gazetted Were so made. 

PROVISION OF A HOSTEL FOR INDIAN ApPRENTICES IN THE BENGAL N4GPUB 

RAILW4Y WORKSHOPS AT KHARAGl'UR. 

491. *Mr. S. O. Mitra: (a) With referencc. to their r&ply to m,y 
t;tal'rcd qUt'Ht ion No. 824, in the IJegil;iative AlIIICmbly on the 26th ~ 

ruary, 192!J, will Government pIeRII('. state how the propoliRl for the pro-
ViHioD of It hostel for the IndiaD "  A Grade" apprcntices in the Bengal 
NIlg'pur Hailway Workshops at Kharagpur now stands' 

(b) Pending the provision of such a hostel, do Government propose 
to cODsider the advisability of reserving for the Indian "A Grade" 
apprentices now employed at the workshops there a portion of t.he 
(lxisting hostel for Anglo-Indian and European l~  at Kharag-
pur' If not, why not t 

Mr. P. R.· Rau : Wit.h your permission, Sir, I propose to reply to 
qucllltioliR Nos. 4!l1 to 496 and No. 537 together. 
J am obtaining i,nformution from thc Agent, Bellgal Nagpur Railwa.v, 

and will communicate with the Honourable Member on receipt. 
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INDIAN ApPRENTICJ18 OONn:lUlED IN THB RAILWAY WORKSHOPS AT KHABAGPUB. 

t492. *Mr. S. O. Mitra: With referenc(' to their replv to my starred 
~ ll No. t:!22 in the Legislative ASflembly on the 26th February, 192!1, 
Will Oowrnment l~ C furnish the following iuformati()n : 

(1) the number of Indion "  A Grtlde " IIpprf'nt.icos confirmed in 
the Bengal Nagpllr Railway Workllhops at Khal'llgpur, ('ince 
Government answered my que'ltion ; 

(2) their Mme8 ; 

(3) the workllhopA in which they hav(' h('('n and al'f' attnchf'd to ; 
and 

(4) the dates of tht'ir starting and confirmation in tht' Khllragjmr 
Workshops f . 

INCREMENTS OF INDIAN ApPRENTIOES CONFIRMED AT THE RAILWAY WORK-

SHOPS AT KHABAGPUR. 

t493. "'Mr. 8. O. Mitra: With reference to their answer t.o my 
starred <)ut'Rtion No. 821, in the Legi!!lative ASRembly on the 26th Fph-
ruary, ] 929, will Government please state whether the entire . ll ll ~  

period of I'el'vi.ee of the "  A Grade " Indian apprentices On eontlrmation 
ill the B ~  Nagpur Railway WorkshopR Elt ~  is allowed fo 
eount toward., their UHuftl annual increment.s in view of the faet that ttw.\· 
" have diRplnyei! keennm;1l " in learning thpir work T Tf not, why nol ! 

PROVISIONS OF THEORETICAL TRAINING FOR CERTAIN INDIAN RAILWAY Ap-

PRENTIOES AT KHARAOPUB. 

t494·. "'Mr. 8. O. Mitra: Is it a filet that there iR no arrangement for 
theoreticnl ~ for thp. Indian ., A Grnrle " l l~ ~  nttMhcd to 
the J.Joco. Department of the Bengal Nagpur· Railway Workshop8 at 
Kharagpur f If not, why not , 

RATES OF PAY OF EUROPEAN, ANGLO-INDIAN AND INDIAN ApPRENTICES 

AT KHARAOPUR WORKSHOPS. 

t495 .• 1Ir. 8. O. Mitra: Will Government please state whether it 
is a fact lhat the Anglo-Indian and European Apprenticef!I, who nre re-
cruited with Indians on the result of the same qualifying examination and 
test, for train:n/? in the Bengal Nagpur Railway Workshops at KharagpUl', 
are given llitrher rates of Rubsistenee allowance? If'Ro, what is the reason 
for this discrimination 7 

TLumNG AND ApPOINTMENT OF EUROPEAN, ANGLO-INDIAN AND bmU.R 
APPRENTICES AT RAILWAY WORKSHOPS AT KHARAOPUB. 

44P6 .• Mr. 8, O. Mitra: (a) III the!'e Rny Ilistindioll in the mllnn!'r 
of training ghen to the Indian" Grade A  " apprentices Hnd t.hat of thc 
Anglo-India!! and European apprentiees in th{' Bengal No.gpur Railway 
Workshops at Kharagpur! If 80, what is the distinction observed f 

(b) If the answer to part (a) is in the negative, will Government 
pleltS!:l stittP whp,ther Anlrlo-Tlloian ann Enrnpeon apprentices ore given 
better appointments with higher rateR of pay, and if 80, why' 

-_·-t ]/'OJ' - ~ l  ll ~ ~ l ~. . ~ : . ~
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GRIEV ANC1Il8 OF INDIANS IN TANGANYIKA. 

497. *Mr. Gaya Prasad Singh: (a) Are Government aware of the 
resolutions passed at the Tanganyika Indian Conference held at Dar-es-
Salaum on the 2ndi3rd April, 1929, and published in the Tanganyika 
Opinion of the 5th April, 1929, at page ] 2 T 

(7,) Are Government nware that th(' Tanganyika Indian community 
nrc opposed to the inclusion of Tanganyika in " any scheme of Federation 
or Cloiwr Unioll " in Ellst A.frica Y 

(c) Are Government aware that Indians are not recruited to higher 
posts in the Government services in Tanganyika, their recruitmcnt heing 
restricted only to the clerical cadre ? 

(d) Do Gove"llment intend to take up this matter of the appointmfmt 
of Indians to higher Hcrvices wit.h the Colonial Office to make the n('eCH-
sary arrangements in the fut.ure' If not, ~  not 'I 

Sir Frank Noyce: (11) and (b). Yes. 
(c) So far aH Government are aware the facts aro as stated. 
(d) Yes. 

INDIAN TRADE WITH TANGANYIKA. 

498. "'Mr. Gaya Prasad Bingh: (a) Have Government seen the lead-
ing article in the Tanganyika 01)inion lmder the hending " Tanganyikan 
Trade" at pnf!'e 7 in its issue dated the 19th April, 1929 ? 

('b) Have Government noted that the Indian trade in exports to 
Tanganyika is considerably redured in the year 1928 as compared with 
the previous year 7 

(ill) Have Government noticed two other leading articles in tho 
Tanganyika Opinion, one under the hending " Indo-Colonial Trade" in 
its issue of the 15th August, 192n, at. page 2, and the other article under 
tho heading " Indian Settlement" in its issue of the 19th April, 1929, 
at page 11 , . 

(d) Will Government please state the reasons that have led to such 
a long delay in the matter of the appointment of Trade Commissioners 
in the Colonies' 

(e) Do Government propose to give effect to the recommendations of 
the Meek Trade Mission Y If so, when T 

The Honourable Sir George Rainy: (a) Yes, 

(b) The Government note the figures quoted in thitl artilJle, indieatibg 
that imports from India int.o Tnnganyika decreased in value in· the 
calendar year 1928 by a little more than fj pel' cent., as eompnred with 
the l,re"ious year. I may, however, mention that the Innian sea.borne 
tradll aecounts, which are for fiscal years, show a steady increaHe in ex-
ports from India to Tanganyikn since 1926-27. These figures are 811 
follows: 

1926·27 
1927-28 
1928-29 

,Rs. 
,13.42 lakh!I .. 
50.01 Iskh8. 
58.94 lakhs. 
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(0) Yes. 

(d) The Scheme for the appointment of IndiaJl Trade Commilltolioners 
abroad wa", placed before the Standing Advisory Committee for ~ Com-
mtll'tlc Department two days ago. Now that the opinion of the Committee 
lWH been received, the Governnlent will lose no time in coming to H final 
d()ciHion. 

( e) The Trade Mission made several recommendations, some for the 
consideration of the Goyernment and others (or consideration by t.he 
Cotton Textile lndufltry. I lay on the table It eopy of 11 letter which thr 
Oo\'crnm('nt of India recently addressed to the Bombay Millowncr!i' 
AI:Iso(!iatioTl, which explains the attitude of the Government towards tbt· 
principal recommendations of the Mission. 

],)!T'1'lCR No. 1509·0. (69), DATBII BUlLA, THE 19TH AUGUST, 1929, .. ROM MR. II. A. F. 
J.INDSAY, C.I.E., C.B.E., I.C.S., JOINT SECRETARY TO TltE GOVJIBNMENT or INDI.\, TO 
'l'liE l'lECRl<:TAltY, TnE Mll.LOWNEKS' AssoelATloN, HOMnAY • 

.. I am direeted to refer to your lotter No. 1068150, dllted tho Slst ~ . 1929, In 
which you subuutted fol' thl' CODsidl'rutioll of the Go\'('rnm(Ult of ll1l1ill tIll' viowll of 
you 1 Association on th(' Report of the IndiaD Trade Miuion, and In reply to atate 
as follows. 

ll. With reprd to the firet recommendation of tho Miuion for the Dppolntmellt of 
Indian Trllde Commissionera at Mombasa, DurbDII lind AleXIIDdrill, I nm to explain 
thnt this proposal is hoiDI: ronsilll'r('d nlon,:: with thos!' 8ubllllttf'(1 hy t.he High COltJ-
lllissiunl'r for Indin in Lontlon for the appoint.ml'lIt of Rilllill1r offir('ra III Europe IIond 
the United Stntes of Amerh·lI. 'rhe whole aehem .. iM 1111 importnut olle involvillg ('011-
shl()ruble expenditure ODd iM being carefully oXllmined in all its aspl'l,ts. ThiN Ilxamhlll' 
tiOIi \I ill ( ll~  tnk!' SOIllI' time, but the AssoriutiOIl mny rt'Kt IIMHlIrt'd that no 
\IDdue dela! will take plllce in coming to a deei.ion and i8suiDg the 111K'68lllr1 order. 
on ~ lubJoot. 

3. The second recommendation deill. with improvements to be made in the llnuh, 
packing, somplini, making up, etc., of gooda for export. In this conuection it ia 
stllh'd by the Mfs8ion that Indian exporters fall ahort of the atondarllB let by their 
eOlllprtitors, ond thllt Indinn exporters would flnd it to their grent udvllntllge to 1I1eet 
thll l'equirements of tllfl voriollA umrkets in thesp I' ... (l .~. Tho l ~  ot lolli:1 
notp that tho reeomulC>nrlations of the Minioo on theBO Jlointa nre rl'l'eiving tho detaill'd 
('OI18irleratioll of your Assodution as regllrds both the homo uud l'Xport 11111 ruts, lIud 
they will be ghld to kllow in due course the conclusion. Ilrrived at. They allo note that 
the third rf'commondotion of the Mi8sion, uomely, that n combiul'd BOlling organisation 
!!hould be OIItllblished by mlllowners 11.8 a means of IIccelerating India '. export tralll', 
is ~ ll  the !'amest. nttention of your ASllociation, tbut n By.tem ot eo-operlltJve 
unyinj! of Iruq (lOttOIl h08 1l1rl'ady been ngreed upon ~ II numoor of Mill. apiwlhlg' 
lIner count yarns and tbat lome progrp8s h08 been mode m the blanket und grey ll~ 

trlld(l with Eust Afriell nnd in the yam trade with Egypt und the J.evant. Tht1 
GeYl'rnmout of Indill are gllld to lellrn of the progr('"! olroolly mud,', lind will Ill' 
interested to hear in due course what fUrther progreaH ill pOilHible on the eanlt' or 
limilar linel. 

4. The fourth recommendation deals with the qUOlltion of thl' e.stabll.lllnent of a 
combined bleaching, rlYl'ing null printing plant ill Bombay with Govt!rnml'llt a .. latnnC' .... 
Thll II a muttor whil'll ( l~ l  t.hl' Department of Industries alld Labour, &lid tbe 
relevant extract from your letter has been forwardNl to that Dopnrtm.ont for lion· 
3ideratlon. 

5. A further communication will be addrelled to you in regard to paragraph 5 (2) 
of your letter concerning import dutia8 on IndlllJl eotton piooc·good. in Ea.t Afrlra 
Iraq and Egypt. J 11m ROWI'Ver to inviw Ii referentll' to this Dl.'plIftrnent lette; 
No. 113!1·T., dated the 11th MIIY 1929, In whirh the reault of thll repre-entlitiolUl al""ady 
made to the Portuguelll Govommcnt. in respect of ~  dutllll Il'vled In PortullU818 Eut 
Afri(1Il WAI (lommunit!atM to your Auocint·ion. 

6. The views of the AuoeiatioQ on the enent of the pOlllibll' Innrkl'W for Indi.n 
piece-good. have been Bott'll." 
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RESOLUTIONS PASSED BY THE EAST AFRIOAN INDIAN NATIONAL CONGRESS 

AT MOHBA88A. 

499. *Mr. Gaya. Prasad Singh: lIas the attention of Government been 
drawn to the Hesolutions passed at the Mombassa Session of the East 
Afriean Indian National Congress held in April, 1929, and published in the 
Tanganyika Opinion dated the 26th April, 1929, at page 8-n, and of the 
3.rd May, 1929, at pages 4 and 9? Has any action been taken on any 
of t.hose resolntioM? ~  so, what action? 

Sir Frank Noyce: The l'(·ply to the first part. of the question is in the 
llffirmlltive. As reganlfl tIw second and third parts, the attention of the 
lIonolll'Uhle Member is invitNl to the reply to the short notice question 
asked by Pundit Hirdar Nath Kunzrn Oll the 10th instant. The Resolu-
tionfl passed, whieh rdat.e 1 () t hp lIilton Young Commission's Report, have 
been ullder VN'y eal'f'ful eOllsideration, and the Honourable Memher may 
1'f'l'It assnred thl1t the Vif'Wfl find (~ of India will (~ duly brought 'to 
tIle notiee of 111(' l1uthoriticfl. 

MEMORANDUM OF THE TANGANYIKA INDIAN ASSOCIATION AT DAR-ES-SALAAM. 

500. *Mr. Gayn. Prasad Singh: IISf! the attention of Government been 
dra.wn to the Memorandum of the Tanganyika Indian Af'lkociation at 
Dar-es-Salaam l (~  to Sir Ramud WilHlOn and published in the 
Tanf}fJ.nyiTw Opinion in itR issue of the 10th May, 1929. at. pages 8, 9, 10 
and 11 '/ Have Government taken any action on the lines indicated in 
it T 

Sir Prank Noyce: The reply to the ft1'8t part of the question is in the 
affirmative. The matter il'l under consideration, 

RACIAL DISCRIHINATION ON BOARD THE STBAMSmp .. KUNDALLA." 

501. "'Mr, Ga.ya Prasad Singh: (a) Has the attention of Government 
been drawn t.o the correspondence puhlished in the Tanganyika Opinion. 
dated the 5th July, 1929, at page 12, under the heading" Awful Mis-
management on 'Khandalla .... " and another correspondence in 
its issue of the 6th August, 1929, at page 2, under the heading " Colour 
Bar on ' Khandalla '  "  , 

('b) Are Government aware that S.S. ' Khandalla ' is a B. I. Steamer 
plying between Bombay and Durban Y 

(.c) Are the dining arrangement!! on board the S.S. 'KhandaIla' 
~  by a Medical Officer of the British India Steam Navigation 
Company' 

(d) Can Government throw any light on the principle followed by 
the British India Steam Navigation Company in regUlating the dining 
tariff , 

(e) Are Government aware of the racial discrimination whicb exists 
on board the steamers; and do Government propose to take Ilteps to re-
medy it Y 

The Honourable Sir George Rainy: (a) Government have seen the 
articles referrf'd to. 

(h) Yes. 
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(c) to (e). Inquiries are being made and tbe rellUlt will be oommuni-
cated to the Honourable Member_ 

RACIAL DISC&MINATlON AGAINST INDIANS BY· TIlE Govw:aNJfBlfT OJr 

CoNoo-BELaK. 

5O'J. *¥r.O&ya Pruad BiD&'ll: (.) Have Govet'!UDent lIMn the letter 
in the correspondence column under the heading" Race DilCrimination 
in Congo-BeIge" and a leading article under the headiDg .. The Toll of 
Colour" both published in the Tanganyika Opinion, dated the 5th 
August, 1929, at P&ge 2 ,  . 

('b) Have Gove.rnment received any representations from t.he Indian 
Association, Dar-es-Salaam, and if so, what steps have Government taken 
or propose to take in this matter of racial dillerimmation by the Govern-
ment of Congo-BeIge against Indians T 

(c) Have Government addres&ed any reply to tbe Indian ASROei .. 
tion, Dar-es-Salaam, on the subject ; and, if 10, to what etf.ct T 

Sir Denys Bray: I have not been able to obtain a copy of the paper, 
but from the ans,vers we ha"e just heard, I have ascertained whether I 
CAll obtain it. Government have no information 011 the IlUbjeet beyend that 
contained in a recent repl'eflentation from the Indian Association. Dar-es-
Salaam, on receipt of which His MlljestY'1I Government were at once 
addressW. 

lIr. 01.1& Pruad 8ingh I: Why did you not ask tne for a copy , 

REPRESENTATION OP INDIANS IN THE LEGISLATIVE COUNCIL A.T TANOA.MYlKA.. 

~. *Mr. Gays Pru&d ~  : (a) Has the attention of Government 
been drawn to a leading article published in the TfJn(1t1nyiku Opiniott 
dated the 7th August at page 2 under the heading" Cl)l ~ l Nomina-
tions " T 

('b) II'l it a fact that out of the 10 unofficial member'll under the 
Tanganyika Order in Council only 8 Indian membe1'll have been nominated 
to the Legislative Council. while 7 are European members' Do Govern-
ment propose to take steps to redress this injUBtice to Indians' 

Sir Prank Hoyoe: (a) Yes. 

(b) As regards the first part of the question, Government have no 
information beyond what has appeared in t.he Dew!!p8pe!'l1. With regard 
to the second plU't, Government are considering the whole position in con-
nection with the Hilt.on Young CommiAAion '8 Report, with II view t.o bring 
this matter also to the ~  of the authoriticil. 

ApPOINTlItENT OF MUSLIM. I!l THE SJlCUTA.alA.T .AXD A'lTA.OnD <>rnc. ~ 

TBlI: GovumrZNT 01' IJmU. 

004. "'Mr. Abdul Latif Sahib Parookhi: (a) 18 it a fact tbfl.t &s & 
result of the ] ~  EXIlminntion. HI l!Audidlltes were declared qualified for 
the First Dh·ision of t.he Imperial Secretariat and attached oft1cet out 
of ",.ieb only 2 were Muslims' 
LllCPB (LA) n 
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(b) Is it a fact that one of these, Mr. Abdur Rahim, has since been 
appointed to the Indian Audit and Accounts Service Y 

(c) If answer to part (b) is in the affirmatiYe, will Goyernment please 
state the total number of Muslim candidates hitherto qualified for the 
First Division, excluding Mr. Abdur Rahim? 

(d) Will Government state how this number will be adequate to meet 
the communal requirements of the several Departments of the Government 
of Indiu and the attached offices' 

The Honoyable Sir James Crerar: (a.) Ninteen candidates have been 
declared qualified, of whom three are Muslims. 

(b) YeH. 

(c) The total number of Muslim candidates hitherto qualified is 57. 

( d) As I recently stated in unswer to another question. the percen-
tage of Muslims in the Secn'ltariat. has increafied greatly during reeent 

~  nnd I anticipate a further improvement during the next few yeaN! 
as HIP rl'snlt of the order!) issued by the Goycrnment of India .. 

APPOINTMENT OF MUSLIMS IlfTHE SEORETARIAT AND ATTAOHED OPFIOES OF 

THE GOVEBNllENT OF INDIA. 

505. *Mr. Abdul Latif Sahib Farookhi: (a) Is it a fact that the 
Puhlic Service Commission have been askhlg the Departmentt> of the 

~  of India and their attached oftices to make their own arrnngf'-
menta owing to the paucity of Muslim candidates qualified for the First 
Division? 

(b) IsH a fact that the Departmenta and their (~  are 
unable to redress their communal inequalities as there is a paucity of 
Muslim cHndidates qualified for tile First Division' 

(c) If answers to parts (a) and (b) are in the affirmative, are Govern-
ment prepared to take any steps, in accordance with the promise contained 
in the Home Department Notification No. F. 160j27-PubIic, dated the 22nd 
March, 1927, so as to enable the Departments of the Government of India 
and their attached officeM to meet their communal re1luirements , 

The Honourable Sir Ja.mes Crerar: (a) If the quel'ltion refers to per-
manent appointments, the answer is in the negative. 

(b) The Public Service Commission have not ~  exhausted their list. 
of qualified MUIII]im candidat.es who Ilre available for nomination to per-
mnneut vllcuncieH. 

(r) Does not arise. 

RESOLUTION OF A BAR CONFERENCE AT LAHORE t'e APPLICABILITY OF SECTION 
30 OF THE CimriNAL PROOEDt1RE CODE TO THE PuNJAB. 

150ft *Mr. Abdul ~ : (a.) :Are Government aware that a Bar 
Conference was held at Lahore in March last f 

\ ,. . 

(b) Were copies of the resolutions, passed at the said Conference, 
f(lrwarded to Government T 
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le) Is it a fact that the Bar Conference hal, by means of a rello)utioD, 
urged that section 30 of the Criminal Procedure Code should not in 
future a.pply to the Punjab and for this purpose the Criminal Procedure 
Code should be amended f 

(d) Is it a fact that section 30 of the Criminal Procedure Code was 
made applicable to the Punjab when it was a non-regulated province , 

«(J) Do Government propose to bring forward an official Bill early 
for making the necessary amendment in the Code of Criminal Prooedure , 

(I) If the answer to part (e) is in thenegat.ive, will Government 
please state reasons , . 

The Honourable Sir Jam. Crerar: (a) Ye!,!. 

(b) Copies of some of the Resolutions passed have been forwardell to 
Government. 

(c) Government have not receivecl a copy of this Resolution. 
( d) An answer in the amrniati'V8 II substantially correct, though to 

aUain .complete historical accuracy, some further elaboration not appro-
priate in an answer to a question would be neCe.88ary. 

(e) No. 

(f) The matter is one for the L l ~ l  consider in the 
first instance. The· power conferred upon (~  Local Governments by 
seetion30 is dieeretionary. 

I 

GRANT OF A PASSPORT TO MOHAMED NASIR OF NOW8HERA. 

507. *Mr. Abdul Haye: (a) When, by whom and under what cir-
cumst.ances· was a paSllport granted to Mohamed Nasir of Xowshera, who 
iSl'eported to have made an attempt on ex-King Amanullah Khan'R life in 
Haly 7 

(b) Is Mohamed Nasir a British Indian subject' If not, what is 
~ nationality'! 
Sir Denys Bray: 1 have Bscert.ained from His Majesty's Consul at 

V f.Dice that the Italian authorities recently arrested two BritiHh Indians, 
one of whom was Muhammad Nasir, holder of a pasllPort issued in Pe",ha-
war in 1925, and the other B. Chandra Bose, holder of a pa.qport issued 
in Rangoon in 1924, on the ground that their conduct was suspiciollfS, and 
ordered their deportation to India. I have no information of the Daturl' 
Qf the suspicion entertained by t.he Italian authorities againfolt t.hem, but am 
pursuing the inquiries further. There is nothing in my information to 
Ilugg'est that there has been any attempt on the life of' ex-King Amnnullah 
in Italy. 

NOTICES AND ADVERTISEMENTS PUBLISHED IN NEWSPAPEBII BY,THE GOVERN-· 

J4BNT OF INDIA. 

508 .. "'Mr. 8iddheswar Prasad 8inha: (a) Do Government pullli5h 
notices and advertisements in newspapers' If 50, with what object , 

(b) If the reply to part. (a) be in the. aftlrmative, ~ ll l1ove.rnment 
~  sta.te the number of notlcCH and adwrtIsements pubhshed durwg last 
LllCPB(LA) u2 
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3 yelm!\ the number and names of pallers in which they were publilShed, 
and the cost aDd object of sucll publications 7 

The gonoutable Sir James Crerar: (a) Yes-mainly to 6all for 
t<>ndel's. or to invite applications for posts, or to publish as communiques 
illfol'mation on lIu;bjeeta of general interest to the public. 

(b) Govel'nment are not prepared to collect this information. 

SUPPLY OF GOVERNlIrtENT REPORTS, ETC., TO NEWSPAPERS. 

509. "'Mr, Siddheawar Prasad' Sinha: (a) Will Goverument b", 
l ~  to state the number of newspapers ~  are supplied l~  ~  

of Government Reports, Gazettes, and communrque8 free of eo!t (speelally 
the .ewsp&pe1"8 in Biha:rand Ori8lla, if 1U1Y) 7 

(b) What is the object of these supplies 7 

(c) What is the criterion whieil ~~ a ~  eligible for this: 
t.otro<AIIiIMI t " 

(d) Is it the intention of Government to subsidiiJe ~  by' 
gj",jug them notices. cte .. for p'ubliention. 01' by supplying ~  wit!\ !!ft' 
copies of some Government publications t 

fte KonovabJe Ith' JIIIIlH Chwar: (a) The publicaOoJUI of the Gov-
CMltmmt (If India ale supplipd, frPe of CfJRt, to Dfml'spapen on the ba. of' 
a standing di!'ltriblltion li!ilt drawn up by the Director of Publie Informa. 
tion, with such modifications as may be considered necessary to meet the 
special needs of eaeh D«epllrtment. The number of newsJI8perlil at present 
borne on the standing distribution list is 26, one of which is published in 
Bihar and OriRsa. 

Copies of Press communiqul!S issued by the Government of India are-
Rupplied only to those ncwspaperR who have representatives at the head-
<Iuarters of the Government of India and have been admitted to the Press 
Room of the Government of India. It is not the practiee to supply news-
papers with copies of Press communiques by post. 

(f,) F0r the oonvenience of newspapers Illnd in order to ]re('p the 
paolie in touch with the activities of the GovernmeBt. 

«(') In ~ l  to thf' RUpP))" of GovernmeJ'lt rept'l'rts, etc" the eriterion 
is the" circulation of thE' ne,vspaper; in reogard to com.muniques, the" 
practice is explained in the reply to part (a) of of the qUMion. 

'Cd) No, Sir. 

PUBLICATION OF CoNFIDENTIAL DOCUMENTS BY NEWSPAPERS. 

510. Mr. Itddheawar Pruad 8inh&: (a) Hns the attentiun of Go,,-
el'Dlnent been drawn to the Bihar Rnd Orissa Government's letter No. 
lO2t-G'., puNished iw tie 8t.tZI'rltrJght of Patn ~  ttle 26tll June lM1I t 

(b) Are Government sure tIlet tile A'Ilme" J)1'ocedurf' has been ndopted 
by other Local Governments when newspapers b&ve published" C013fldC'lltial 
DocwneDbl " ? 

(c) If the reply to part (b) be in the nelrative, are ~  pre· 
pared to-i9.tUe a circular letter prolHbiting such procednl"c as they did by 
:Mr. Harg's circular No. D.-4181, with A view to make the action of all 
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Local Governments uniform' If not, will Government state the special 
reasons for issuing Mr. Raig'" circular T 

The Honourable Sir James Orerar: (a.j Yes. 

e/) and (c). The matter is within the discretion of LOCfll Govern-
ments, with which the Gavcrnment of India do not propose to interfere. 

Mr. B. Das : May I inquire, Sir, if the Honourable the HODH' Member 
(:onsiders that the steps taken by the Bihllr and Orissa Government are 
quite proper in this matter' 

The Honourable Sir James Orerar :  I think, Sir, that hi fI qnestion of 
()pinion. 

Mr. B. Das : May I ask the opinion of the Government of India 
~  they approve of the stepR t.akenby the Bihar and Orissa Gov-

ernment T 

The Honourable Sir "a.m. Orerar : I think, Sir, the Honourable 
Member is not entitled to ask me for an opinion. 

Mr. Siddeahwar Praaad linba : Is it a fact that the document 
referred to in the letter of the Bihar and Orissa Government was the 
Report of the Local Government submitted t.o the Simon Commission f 

The BOIlourable Sir lamel Crerar: I must have notice of that ques-
~ . I ba'\'!e no ~ . 

Mr. B. Du : Have the Government of India taken similar actiotl in 
any case to that taken by the Bihar and Orissa Government for publish-
ing confidential documents , 

'!'be lIcmourable IirJam.ea Crerar: I should not like to Jive a 
definite answer to that question without an opportunity of ascertaining 
the facts. 

APPOINTXElfT OJ!' MR. K. M. HASSAN, AS DEPUTY DIBEC'l'OB OJ' LABOUR (RAIL-
WAYS). 

till. .Mr. D. E. Labirl OJaaudh1ll'7: (a) Is it a faet that Government 
ut: contemplating the appointmetlt of a Deputy Director of Labour (Rail· 
~ ) ? 

(b) Is it a fact that Government are ~ l  the appointment 
to this oftlee of Mr. K. M. Hassan, Statistical Otfteer of the East Indian 
Beltway'· 

,(c) Is it a faet that Mr. K. M.· RaIMn, Statistical Oftlcer of the 
Ea;,i, Indian Railway, waR at one time "erving 81! .ARllistant Trame 
~  on the North Western Railway , 

(d) Is it a fact that this officer was made to resign on pain of removal 
from service t 

(e) Will Government. nlease state thE! grounds of his resignation And 
$11faet& nlatiDg thereto i' . 

(f) Is it a fact that this officer appealed agaimt this decision to the 
hiAthest authorities and that these appeals were rejected f 

(g) 1R it a fact that thi!! offleer ''MIS !'f'-appointec1 on the penonal 
1'eCommendation of Sir Michael O'Dwyer (in comequenee of a pereoaal 
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interview) and for" meritoriaus " services during the martial law regime 
at. Amritsar ? 

(h) Will Government state the nature of these" meritoriow;" ser· 
vices ? 

(i) Is it a fact that this gentleman appeaJ:ed as a witness lU certa.in 
martial law cases against the accused 7 

(j) Will Government please state what special qualifications are pOi· 
sessed by this gentleman in regard to Labour matters ? 

(k) Are Government aware that the rumour of the appointment of 
Mr. Hassan Us Deputy Director of Laboul' is c!llL'ling indignant protest 
among the rank and file of the workers on St.ate Hailways 7 

The Honourable Sir George Rainy: (a) The Honourable Member is 
presumably referring to the post of Deputy Director of Establishment 
which it is proposed to create. It will not fall within the duties of the 
incum bent of the PORt to deal with labour questions. ' 

(b) Government have appointed Mr. Hassan to this post. 

(c) Ycs. 

(d) Yes, in April 1918. 

(e) It was held that he waH guilty of grosR insubordirtatioll for 
having brought. serious charges aga.inst n senior officer which w,ere un-
founded. 

(f) Yes. 

(y) Mr. Hassan waf; not reappointcd on the personal recommendation 
of Sir Michael 0 'Dwyer, but in consideration of commendable cond,uct 
during (~ disturbances at Amritsar in April, 1919. 

(h) Mr. Hassan made heroic efforts to save the life of Mr. Stewart 
. of the Nlltionlll Bank. lie also did his best to persuade the rioters from 
destroying pl'operty in the railway city booking aud parcels office. HiB 
action saved a considerable amount of Govel'nment property. He pre-
vented the destruction of the Octroi Off.ice and Octroi SuperinteJ1dent's 
house, and gave shelter to the Octroi Superintendent and his family in his 
own house. 

(i) Yes; the Commission, in the course of their judgment, remarked 
that they considered" his conduct had been very creditable throughout ". 

(j) As already stated, he will not be concerned with labour questions. 
Having worked in District Office 1l.nd the Headquarters Offi.ce of the 
Traffic Department and as Assistant Agent of a Railw,y, :Mr. Hassan 
possesses greater experience of establishment questions than most offi.· 
eel'S of the requisite seniority for the post of Deputy Director, Establish-
ment. 

(Ii) No. 

Mr. D. It. L&hiri Oba.udhury: Will the Honourable Member filtate 
whether Mr. Hassan is acting as a Government spy, and whether he is 
giving information to the police against his colleagues T 

The Honourr.ble Sir Gaorp :&aiDy : 1 have no information on that 
. point, Sir. 
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Mr. K . .Ahmed : 1; the Honourable Member, MI', D. K. L&hil'i Chau-
d1ury, entitled to put liuch It quel>tion without any authentic information 
received by him t Is he entitled to put such a defamatory question 

~  to the Rule and Standing Order of thili Aliselllbly 1 Honourable 
Memt)er!> must realh;e their respollliibility when plittillg questions. and 
trom my experience of the As!>embly during the last ni;ll' years this sort 
of question has not been allowed. 

Mr. D. It. Lahirl Obaudhury: The Honourable the Prel>ident has 
rdlowcd the question. 

lVlr. K. Ahmed : 'l'hat may be on account of overllight. I am bring-
ing to the notice of the Honourable the President ....... . 

Mr. D. K. Lahiri Cb&udhury : Is the HouOIlfllble Member entitled to 
~  thnt it was by oversight that the President ruled this q\wstion in 
order 1 

Mr. It. Ahmed : A quefition of this delicription is not IllJOWl'c\ in the 
House of Commons and, in thili Assembly alISO we have got precedents 
when it was not allowed. 

Maulvi Muhammad Yakub : Is it. a fact that the cal'le which· l'el'lulted 
in Mr. Hassan's refiignation was the result of a private IIquabble between 
him and the District Traffic Superintendent over purely lIodaI matters , 
Is it also a fact that the District Traffic Superintendent. was 1I1so degraded 
to an Assistant Traffic Superintendent and transferred to the Eastern 
Bengal Railway ! .. 

The Honourable Sir George Bainy : I have not gone into the merits 
of the previous case. When Mr. Hassan was reappointed to Government 
service in 1918, quite clearly the understanding mWlt have been that the 
·past was wiped out. Therefore I have not attempted to go iuto the merits 
of the case on aecount of which Mr. Ha.'1SHn was ot'iginalJy dillchal'ged. 

Maulvi Muh&mmad Yakub : Is it also a fact t.hat the ~  Superin. 
tendent, whose life Ilnd property Mr. HAssan saved l ~ the martial 
law daY!l. waH a Hindu Illlntleman , 

The Honourable Sir George Rainy: 1 am quite prepared to tAke that 
il'om the Honourable Member. 

Maulvi -Muhammad Ylkub : Does fillch humanitarian act diRqualify 
8 persoll who is etherwise qualified for promotion in Oovernment service' 

The Honourable Sir George Rainy: No. Once Mr. Hallsan was re-
appointed to the Railway Service. he became eligible for any appointment 
for whi(!h his experience and qualificatiomt"fitted him. 
Mr. Muhammad J.a1lque : Is it a fact that Mr. Hassan was specially 

IIClccted for the post of Assistant Agent in 1924 and, later on, as Statis-
tical Officer for both the East Indian Railway and the late Ol1dh and 
. Rohilkund Railway , 

The HODourable Sir George BaiDy : I know he was specially Relected 
as a Statistical Officer in the East Indian Railway. I have no information 
about the earlier appointment mentioned by the ~ l  Member. 

1IIr. Mnbammad BlAque : Is it a fact that Mr. ltauan's f'vidence 
during the martial law days was coufined to a murder cue only committed 
Jlt'ar his house and nothing else , 



84:6 LEGI8LATIVE ASSEMBLY. [16TH SEPT. 1929. 

The Honour&ble air George R&iny :  I am afraid I cannot . l ~  that 
question without notice. 
Mr. Muhammad Ra1lque : May I ask whether the service sheets of 

the officers of the Railway Department are open to inspection by the 
Members of this House? 
, The Honourable air George R&iny : I should imagine not. If the 

Honourable Member will draw my attention to any facts suggeHting that 
it is so, I shall certainly look into the matter. 
Mr. lIr'Iuha.mm&d Ra1lque : Are not the questions sufficient to draw 

your attention to this fact T 

Mr. President: Maulvi Muhammad Yakub. (Next question.) 
Diw&n Oh&m&n La.ll :  I wanted to put some supplementary questions 

on this question, Sir. 

POLICY OF GOVERNMENT re APPOINTMENT OF MUSSALMANS IN DEPARTMENTS 
OJ!' THE GOVERNMENT OF INDIA. 

1S12. *Ma.ulvi Muhammad Yakub: (a) Will Government be plcR&ed 
to state fully, definitely and unequivocally their policy and attitude about 
the appointment of the ~ lll  in the var,ious Departments of the Gov-
ernment of India, including the Department of Industries and Labour 1 

(b) Will Government be pleased to state clearly and precisely what 
really they meant by placing the Muslim national!! in India in the cate-
gory of minority communities t  , Is it the intention of the Government ef 
India that BeVen crores of Musulmans should be treated in the same manner 
and recei'vc the MBle, or even smaller, share in the Centrttlservices BS other 
small mi'llOrities in the country ? 

(c) Will Government be pleased to state if the intention and the l ~  

underlying the Home Department Memorandum No. F.176125, dated the 
5th February, 1926, will be carried out if in the name of minorities all the 
eonceB.ioDB and employments would go to small minorities in this country 
to the exclusion of the Muslim nation 1 

(d) Will Government be pleased to state if the Memorandum m",n-
tioned in part (c) bas succeeded in securing for the Mussalmans an ade-
quate !!hare in the Central services, and especially in the different branches 
of the Department of ll~  aTIfl Labour. 

(e) If the, answer to part (d) is in the affirmative, will Government 
be pleased to state how muny pl'rmanent appointment!!, excluding tbe 
peons, were made in all the Departments under the Government of India 
,ince the publicati<ID of that memorandum, pointing out particularly tho 
appointments in the variouA!h-ancheli of th£' Department of Industries and 
Labour, and how many of th£'m were given to the Mussalmans. Sikhs and 
other minorities T 

'(f) If the answer to part (d) is in the negative, do Government pro-
pose to make a thorough inquiry about the attitude ot the dit!erent beads of 
different Departments of the Government of India towards the 'Musssl-
mans, and provide sutBcient methods RDd means which would enmre the 
l\{l\Hslllmanl their adequate and proper share in tM elmtral servicC4 aud 
the different /lrades and classes tbereof T 

Tba BoDOvableSir lames Onrar: (a) and (b). It wouM not be 
possible to answer the Honourable Member's questionll fully within the 
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compass of reply to questions, and I must, therefore, relet." him to the full 
statements of policy made by Sir Malcolm Hailey on this subject. in the 
Legislative Assembly on the 10th March, 1928, and by the late Sir 
. Alexander Muddiman in another place on the 2nd March, 1925. 

(c) The reply is in the Ill'gatiw. 
Cd) As I stated in reply to question No. 282 on th(' 10th instant. the 

percent.age of Muslims in the Secretariat has ~ l)  doubled betwMn ]911 
and 1927 and there is no reason to think that . ~ Memorandum hilS failed 
to promote its object. 

(e) A statement showing the number of permanent appointments 
made to the clerical staft' of the Secl'ctllriat from February 1926, to the 
end of 1928, to communities is laid on the table. 
(f) I have already informed the Honourable Member that J shall be 

Blad to receive ~ B  he may have to oft'er. 

Stafement showing the number of permanent appointments, etc .• "Jade in 
the clerical stal! of the Departments of the GOtlernme1lt of Indi{1 from 
December 191J6 to MIG of 19J8. 

, 

ttl!!l 
Number of appointment. In the Remarltt. 
previona oolumn filled b1 

1fttJ 
n'J1" t t Departmeet.. . H 14 

1-
1 J l~  IIJ,J I 

~  i U pd. ] ~ ~ j ~ I:Q =- IIQ .. 
~ ~ 

--
1. May .. tl 11 1 1 .. 
t. Cemmeroe .. • 2 .. I .. .. 1 

~. Eduoatlon, 1leaIt.h • , .. .. ... .. . . 
ud Landa. 

•• FinaDoe .. 16 II lI, •• 1 .. .. 
lI. Foreign and Politi· 16 6 IS • 1 .. .. 
oal. 

6. Home ..I • 18 9 • .. .. .. .. 
1. IDduRrI", and Laol 1. 8 8 .. 1 ! .. 
hour. I I 

.~  •• I 2 2 .. .. •• I ..  .. 
, 

9. Killtary Flnanoe. 19 III 3 .. I; t, .. 
10. Railwa,Depart. t8 1'1 7 ,I .. I 1 .. 
ment ( ail way I 
Board). t 

Tot.} .. 137 85 10 10 6 t 'I 1 , 
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Maulvi Muhammad Yakub : The statements made by 8ir Malcolm 
Hailey and the late Sir Alexander Muddiman referred gellerally to the 
representation of minorities, while my question refers ~ lll~  to the 
policy of the Government relating to the share of Mus.lialmaJls H1 the Gov-
ernment services. 'l'hel'efore the statements to whIch my Honourable 
friend refers do not apply to this question. I want an answer to my 
question. 

The Honourable Sir James Orerar :  I thillk the statementH ot' policy 
10 which I have referred apply to all minorities. 

Maulvi Muhammad Yakub : Am I to understand that the Gowrn-
ment propose to put the seven Cl'ores of Mussalmans on the same footing 
and in the Ilame catcgqry as other f.imall communities in thiR country 1 

The Honourable Sir James Orera.r :  I fUn sure tt. Honourahle Mem-
bpI' will realise that J could not possibly reply to his answer hy Ii full 
affirmative or negative. 

REVERSION FROM THE PATNA HIGH COURT TO DISTRICT WORK OF A MEMBER 

.  . OF THE BIHAR AND ORRISSA JUDICIAL SERVICE. 

513. *Mr. Gaya Prasad Singh: (a) Is it a fact that a member of the 
Bihar and Orissa Judicial Service was appointed to a Judgeship of the 
Patna High Court, at the beginning of this year 7 

(b) I:; it a fact that it has been decided to revert him to district work 
now' If 80, why , 

(c) Do Government propose to appoint another member of the Bihar 
and Orissa Judicial Service to this post Y If not, why this change of 
policy' 

The Honourable Sir James Crerar: (a) An officer of the Bihar and 
Orisfol8 .Judicial Service waf; appointed to act HS an Additional .Judgc oj' 
the Patna High Court from the 16t December, 1928, till the commencement 
of tht' High Court's vacation of 192H. lIe was not appointed to a per-
m8.nent judgeship. 

(b) The period for which he was appointed haH expired aud he has 
tht'I'efore rt'verted. On appointment he was informed that, if futurf' 
vacancies occurred, he would have no claim to supersede judges who 
were senior to him. At the time he was appointed several judgef; senior 
to him were on leave. 

(c) Gowrnment Rre not yet awarf' whether the appointment will be 
continued. For the 8nswer to the ,second ~ of this questioli, the 
Honou,rable Member is referred to the last portion of my answer to (b). 

Mr. Gaya Prasad Singh: Are Government aware that a member of 
the Indian Civil Service who was appointed on the Patna High Court 
Bench at the same time has not been .. reverted to district work? 

The Honourable Sir Jamea Orerar :  I am unable to say whether the 
Honourable  Member's information is correct or not. . . 

Mr. Oa18 Prasad SiDgh: It is correct. I can give you the name of 
the .Judte. His name is M, James. 
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Are Government aware that at present there is not a member of the 
Provincial JUdicial Service on the Bench of the Patna High Court f 

ne Rououn.'o\e lit ;tame, Qunt :  , believe that that iR the ease. 

PAY OF MINISTERIAL ESTABLISlDBNT OF CIRCLE OFFICERS OF THE AacJLBO-
LOGICAL DEPARTMENT. 

514. *Kumar Ga.nganand Sinha: (a) Is it 8 fact that the memorial 
submitted by the ministerial establishment attached to the Circle offices 
of the .Archlllological Department for the revision of their scale!; of pay was 
not at all considered by Government' If so, what are the reasons 1 

(b) ]8 it a fact that, before 1927, Provincial A.reha!Ologh!al OfticelJ· 
were uIllJe!' the administrative ceJntrol of the reRpel!l.ive 1.ollal Govern-

~. under whom the Superintendents were suppose.1I to ser\'e T 

( c) . Had not tlltm the ministerial officers an opportunity to move the 
Government of India through the Local Governments for granting time-
scales of PIlY similar to what had already been granted by the Local Gov-
ernments and also a chance of receiving the support of the forwarding 
authorities' 

(d) Since the Director General of Archlllology in India has been made-
t.he controlling and administrative authority of the Provincial Offices, hu 
not this opportunity been lost 7 

(e) Is it not the result that they are neither treated 8.'1 entitled to t.he-
Provincial scales of pay nor on the same buis as the Central ?ffices T 

(I) Do Government propose tv make nece!;sary arrangements for fur-
ther inquiries into t.he matter f 

Sir Prank Noyce: (a) Government received no memorials except 
from the ministerial establishment of the Superintendent, Archlpolql,(ical 
SUl'Yey, Eastern Circle. As those ml'moriam received full consideration,. 
the latter part ~  ~ portion of the question does not arise. 

(b) No. 

(c) Yes, but. there was, of course, no certainty that petitions so for-
warded would receive the support of Local Governments. 

(d) The procedure is the same aR before. ('xcept that petition!! now reach 
the GovE-rnment of India through the Director General in!!tead of througb 
the Local Governments. 

(e) In fixing rates of pay, regard is had to rates of pay prevailing 
Jocally for analogous work, as wellllM to rates of pay granted for such work 
in other Central Departments. . 

(f) No. 

CoNTRIBUTION FROM INDIA TO THE ApPEAL ISSUED ON BEHALf OF Sm RON.u.D-
Ross. 

51li. *Liettt.-'Oolol1eI B. A.. I. CHclnty : Is it a fact that the Standinr 
Finance Committee baa approved of ·the Govermnent'. propolllll to pay 
£2,000 as India's contribution in reipoD8e to the appeal recently iBllued iD 
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ElIgland by eminent medical men to set Sir Ronald Ross free from fin'neial 
difficulties 1 

Sir Fra.nk Noyce: ~. 

Lieut.-Oolonel B. A. J. Gidney: With reference to my question, will 
the Honourable Member kindly inform this House whether it is a fact that 
-tiuring the Great War many Generals received gratuities ranging from 
£20,000--£50,000 for meritorious services rendered during' tilt' WUI' whid' 
~ .  the tRking of ~  of lives ? 

Sir Prank Noyce: The Honourable Member is evidently in full 
possession of the answer to ~ question. 

Lieut.-Oolonel B. A. J. Gidney: Will the Honourable Member in-
form this House whether the Government of India is prepared to increase 
their donation from £2,000 to RIl. 200;000 for an 'officer who hOR been the 
means (If saving millions of lives in India? 

Sir Frank Noyoe : The amount was fixed after very careful considera-
tion of all the facts of the case. • 

Mr. Jamnadaa M. Mehta: Is this amount to be submitted to the 
A~ Ll  for a supplement.ary grant, or is it to be used by reappropriat.ion Y 

Sir Prank Noyce: I should like to have notic!:' of that question. I 
can only !layoff-hand that the proposal has been approved QY the Standing 
. Finance Committee, but I cannot say whether the amount is being mct hy 
reappropriation or not. 

Lieut.-Colonel B. A. J. Gidney: Will the Honourable Member be 
prepared to-recommend t.o Government an increased donation from 
:£2,000 to rupee!; two lakhs , 

Sir Frank Noyoe : It is not for the Secretary of a Department to 
make rllCODUlI(lndations of that kind to Government. 

SERVIOE RENDERED TO INDIA BY SIR RONALD Ross. 

5]6. *Lieut.-Oolonel B. A. J. Gidney: (a) Is it a fact -that Sir Ronald 
'Ross hus rendered invRluable and distinguished service to India in regard 
to his research work on malaria Y 

(b) Is it a fact that his r!:'search work has been the means of saving 
thc lives of millions of malarial stricken people in India and e1sewbel'e , 

Sir Frank Noyoe: (a.) Yes. 
(b) Thf're is no doubt that his discovery of the method of transmis-

sion of malaria infection has proved of immenllE' benefit not only to India 
but to humanity. 

Lieut.-Oolonel H. A. J. Gidney: Arising out of that answer, will 
the Honourable Member state whrther the Government of India, in accept-
iug the Ilreat service rendered hy Sir Ronald RoBS, will show their appre-
ciation by making a donation of two lakhs ? 

Sir Prank Noyce: I have already answered that question. 

AMOUNT OF MILITARY PENSION PAID ·TO MAJOR Ross. 

017. *Lieut.-Oolonel II. A. I. Gidney: l<I Majl)r Ross in receipt of a 
military pension t If 80, what is the amount , 
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Sir Pra.Dk .0701 : Yes. The pensi9D is at a basic rate of £430 per 
annum. This rate is subject to alteration on account of a rill£' or fall in 
the cost of living as compared with the year ]919 and at pl't'Sent Sir Ronald 
RO!;f! is drawing about £410 a year. 

Lieut.-OolGnel H. A.. J. OidDey : Will the Honourable Member state 
whether he is prepared to recommend an increased pension to Sir Ronald 
H.oss Y 

(No answer was given.) 

TRANSHIPMENT ARRANGEMENTS FOR THROUGH BoOItED RAILWAY PA88ENGER8. 

lHe. ·Mr. Z. L. Price: Will Government be· pleased to st.ate whether 
any effort is made to enable air-mail letters to catch rail connections at 
junctions where transhipment is necessary' If 80, why are not similar-
efforts made on behalf of through-booked paoengers f 

The Bonoura.ble Sir Bhupenclra .ath llitr& : Air maila are usually 
conveyed along with inland mails by the regular mail trains. These trains 
can be detained for a limited time at junction stations when neeet!ll8ry to 
ensure connections being made. Tn four except.ional callet4 where the ordi-
nary mail 98l'Vice is not nsed for air mails, the Railway Adminiatrationa 
concerned have agreed to detain certain trains for longer perioda to connect 
with pllSBenger trailUl carrying air malls. Pa8lleDge1'li who have booked 
through, on both mall and pauenger trains have the benefit of any deten-
tion,; which take place. Government do not contemplate any indiscrimi-
nate extenRion of these detentions in favour of ~  booked paMsangers 
tra"elling by ordinary or slow trains, a8 this would ~ an railway 
tim£' tables and would cause inconvenience to the travelling public in generll1. 

Itfr. B. L. Prioe: 1 want to ask a Rupplementary queNtion on that, 
Sir. The answer waN not quite clear to me. Am I to undt'rRtand that. the 
railways do not care whether through-booked paRRCngers get their connee· 

~ or not , 

The Honourable Sir George Rainy : No, Sir. The Honourable Mem-
ber was good enongh to draw the attention of the Railway Dl'partmcnt t.o 
a case in which apparently ~  inconvenience was cauHed to through 
hooked pasttengerN. T shall do my beRt to Sf'le what the eauliCS were and 
to 8f!eertain whether it may be poll8ible to is,;ue instructions which will 
prevent such inconvenienc(' in future. But I aID pretty lIure that the remedy 
do£'s not lie in an indiscriminate detention of the connecting t.rains. If 
we are to find a remedy it must be in some other way. 

Mr. B. Das : Is it a faet that the "ir mail never arrives in India at the 
correct. time and so it is difficult for the Railway Department to connect 
railway trains to the air mail , 

The Honourable air Blnptndra-Hath llitra : I do not think the 
Honourable Member',; impreSRion is correct. At the same time before I 
can give the Honourable Member a c:ategorical all8.,..er 1 should ~ 

notice of that quelltion. For the preaent I have given him an answer with 
reference to my recollection of the factll of the C&fIe. 

Mr. B. Das: Is the Honourable Mtm1ber aware tbatret!etttly one air 
mail went down and there was coMequeiltly DO conDeCtioD witb the railway t 
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'The Honourable Sir Bhupendra Nath Mitra: That ~ . a different 
matter altogether-the air mail going down and being destroyed and its 
arriving at Karachi late. 

Tun: .TAKEN FOR MAILS TO REACH S]')fU FROM ClilRTAIN STATtONS. 

519. *Mr. E. L. Price: (a) Will Government be pleased to state the 
time it takes mails at present to reach Simla from Delhi, Lahore, Ambala 
and Kalka' 

(b) Is no improvement possible f 

ne Honour&ble Sir Bhupendra Nath Mitra: (a) The time occupied 
in the transit of mails to Simla varies from 13 to Hi bours in the case of 
Delhi, from 12 to 15 hours in the case of Lahore. and from 7 to 9 hourtl ill 
the case of Ambala, according to the particular mail trains by which the 
posh; are carried to Kalka. The transit from Kalka of mails originating 
there iii, approximately, six hours: 

(b) An acceleration could be secured only at a cost wholly dispropor-
ticnlltc to the volume and importance of the mails involved. 

Mr. E. L. }trioe ! Would it not be possible to get the morning mail 
in the morning before breakfast Y 

The Honourable Sir Bhupendra. Nath Mitra: I am afraid not, with-
{JUt incurring un amount of expenditure wholly disproportionatE' to the 
"olume anu importance of the mails involved. 

Mr. E. L. Price: Am I to understand that the Simla mails are of no 
importance 1 

The Honourable Sir Bhupendra Nath Mitra: I never made any lIuch 
t>uggestioD, Sir. I lSaid that the expenditure would be disproportionate to 
the volume and importance of the mails involved. 

Mr. E. L. Price: Ah ! (Laughter.) 

LENGTH AND F,REQUENCY OF TRAINS ON THE NORTH WESTERN RAILWAY. 

520. *Mr. E. L. Price: (a) Will Government be pleftF;ed to stat.e 
whether P l~ ( )  trains on the North Western Railway are made up 80' 
large that they require t.wo locomotives to pull them and often far exceed 
the l ~  of existing plat.forms Y If so, why ? 

(b) lilts thp question been considered whether coaching traffic would 
be 8f. eeol1omieally and more conveniently catered for by more frequent 
trains, of lengt.h not excE'eding that of platforlDil f 

Mr. P. R. Ra.n :  I am inquiring into the matter and will let the 
Honourable Member hllve the information in due course. 

Mr. E. L. Price : ~ that appty to both (a) and (1)). 

Mr. P. R. Rau : Yes. 
Mr. E. L. Prioe : My question has not been answered. 

Mr. P. R. Rau : It obviously depends on circumstances. TherE' are 
limits beyond which either course would be uneconomical. 

Mr. E.L. Price: I am ~  l"cannot. he8r that. 
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:Mr. President: Will the Honourable Member repeat his anawer , 

Mr. Z. L. Price : I do not think the answer was worth catching 
anyway. (Laughter.) 

lIIr. B. Das : Is that a proper expreSllion for the Honourable Member 
to say that the answer was not worth catching , 

APPOINTMENT OF LOCAL MUSLIMS TO OFFICES OF THE Roy At AIB FORCI IN 
THE NORTH WBST FBONTIKB PRoVINOE. 

521. *Mr. Mubammad Iamail Khan : (a) Will Q.overnment be pleased 
to state the total number of clerks serving at present in all the Officer; 
of HOyJll Air ,Force in the North West Frontier Province and the number 
of Muslims among them' 

(b) Will Ocvernment be pleased to state wbat steps they propotie to 
take 1.0 reconcile the disproportion, and whether non-Muslim and non-
resident derJ\i.; are imported for sen'ice in tholie offices in preferencc to 
local quulified Muslims' If so, why , 

Mr. G. R. F. Tottenham: (a) I supplied the Honourable Member 
with information on this subject last May, but owing to a mistake the flgures 
for Quet.ta also were included. 1'he correct figureli are 34, of whom 1 i aTe 
Muslims. 

(b) Government do not consider that the proportion of Muslims i" un-
reasonable. The unit!; of the Royal Air Force lire liable to mow from 
station to station and there is therefore no que .. tion of importing outsiders 
or  of fixing the establishment. ·on the basis of tile popUlation of any parti-
cular !;tation. 

Nawab Sir Babibza.da Abdul Q&iyum: May I know what is con-
sidered to be the minority community in the North-We .. t Frontier Pro,·ince. 
Is it the Mussalman or non-Mussalman Y 

Mr. G. R. F. TotteDbam :  I must have notice of that Qllf'stinn. 

Nawab Sir 8a.bibzac:la Abdul Qaiyum :  I simply want to know which 
is the minority community in the North-West Frontier Province, the MUMlim 
or non-Muldim f 

l'tfr. G. R. F. Tottenham :  I do not think that is a proper l(~~  to 
put to the Army SecretAry. 

ApPODITMENT OF MUSLIMS IN MILIT.ABY GRASS AND DAlBY FA.BMB. 

522. *JIr. llubamDlad Jam,aU lth&D : (a) Will Government be pleased 
to state the total number of clerks serving  in the Militar1 Grafls, Itud 
Dairy Farms, and of .Assistant SupervisOl's, and Overseers ill India. and 
the num ber of Muslims among them t 

('b) Will Government be pleased to statc what steps they propose to 
take to 'prt'Vent the preponderance of' membel'll of one' community in the 
Department, and for inereasiulZ the number of Mwdims accordiug to their 
Que share 9f ()ommunat representation on ~  ropulation basil; in India' 

.' ~. G. R. F. TotteDham: (0) 'and (b).,liay on ihetable 'II statement 
giving the information asked for by the nonollrAhle Mf'1l1'ber. 
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(i) (a) Clerka •. 

(b) Supervisors, Assistant Supervisors Itnd 

[16TH SEPT. 1929. 

Number ot 
Indians. 

208 

Number ot 
M.uslims. 

48 

OverllOOrB 154 45 

(it) I would refer the HonOUrllble M(,mber to part 2 (a) ot the stutenlent laid 011 
the table oa the 30th January, 1929, ill reply to his question No. 289. The ordera 
lP,ferred to ure still being observed. . 

COMMUNAL REPRESENTATION IN APPOINTMENTS IN THE PROVINCES AND THE 

CENTRAL DEPARTMENTS . ... 
023. -Mr. M.hammad Ismail KhnD : Will Government be pleased to 

state whether they have authorized Local Governments in India to fix the 
propor60n of communal representation in their rellpective Province&, and 
prohibited some of the Departments under the Government of India to 
abet.lin from reserving a fixed Pl'oportion for a particular class, and if 
f;(), why ¥ 

The Honourable Sir Jamel Orerar : The Government of India have-
not adopted the practice of fixing the proport.ion of communal representa-
tion in the Services or in the offices under their control. The policy of the 
Government of India, as has been explained on many occaHions before, is to-
prevent the preponderance of anyone class or eommunity. No instructions 
have been issued to Local Governments in the sense suggested by the 
Honourable Member. 

RZPBEBJ:NTATlON OF THE MUSLIM COKMUNITY OF PEBIUWAR ON THE: 

PESIUW.Al& CANTONMENT. BoARD. 

524. *Mr. Muhammad Ismaillthan : (a) With reference to the reply 
given by Government to my question No. 253, asked on the 25th February. 
1929, will Government be pleased to state whether the Muslim nominated 
member of the Peshawar Cantonment Board is It permanent resident of 
Banllu or of Peshawar Cantonment Y If he is a resident of the fonut'r, 
will Government be pleased to state how such a member can be considered 
to rcpr('sent the MUldim community of the Peshawar Cantonment' 

('b) Do Government propose to consider the protests submitted by 
the Muslim community against him, and when his term of his office ell.' 
pires, to see that a suitable Muslim of the Cantonment is appointed , 

Mr. G. R. F. TottenhlUD: (n.) /lnd (b). Government have no informa· 
tion regarding the permanent place of l'esid('nee of the member in question, 
nor have they received any protest.; ap:aimlt tJis nomination from the Muslim 
community of PeRhawar Cantonment. As, howevrr. the member was nomi. 
nated by 'the Local Administration with the eOllcnrrenee of the General 
OfHcer Commanding-in-Chief. thl:' Cornman(}. T ",iH fm'ward R ~  of thiS' 
question and Rllswer t.o thr Local Adminil'ltrRtion for "Ilch Action as t.hey may 
consider necessary. . 

APl'OIlVTJlEMT 011' MUSLIKS OF THE NORTH WBST FRoNTIER PROVINCE AlJ 

TRAFI'IO INBPBCTOBB ON THE NORTH WZITBRN RAILWAY. 

525. *Itr .• Dh .... m·d Iamai1 Jthan : (a) Will Government be pleased 
to Itate the total n\UDber of Traffic Inspectors sanctioned by tfle North· 
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WelttC)rn Railway .Administration for the Punjab and the North West 
Frontier Provinee last year, and the number of Muslims of the North 
West Frontier Province appointed , 

('b) What were the considerations on which the appointments had 
been given to the non-Muslims, and Muslims in both ,the Provinces' 

Mr. P. I.. !.au : There are 36 posts of Traffic Inspectors on the North 
Western Railway. These are not allotted by provineel1. Promotions to 
these pOsts are regulated by fitness for .the duties of Traftie Inspect-or and 
not by considerations of community or domicile. 

APPROPRIATION or A BUNGALOW IN PESHAWAR CANTONMENT. 

526. "'Mr. Xuhammad Ismail Khan: (1) With reference to the appro-
priation of Bungalow No.2, ROOM Keppel Lane, Peshawar Cantonment, 
will Government be pleased to state if it is a faet : 

(a) that the date of the service of notice of appropriat.ion was 88 
far back 8S the 9th November, 1926, and 

(b) that t.he payment of arrears of rent was considerably delayed 
by Government? 

If 90, why' 

(2) Do Government intend to issue instructions to the authorities 
concerned to pay t.he rents more ~ l  in sllch caseR f 

Mr. O. R. F: Tottenham : 1. (a) Yes, Sir. 
(b) r have no information whether there was any delay on tile part of 

the local authorities. J am making inquirieH and will inform the Honourable 
Member of the result. • 

2. Government cannot undE'rtake to issue instructions until (~  know 
whether there is any need to do 80. 

PROPORTION OP MUHAMMADANS REORUITBD BY THE RAILWAY ADMINISTRA-

TIONS IN SIND AND IN THE PUNJAB. 

527. "'Mr. Muhammad Iama.il Khan: (1) Is it a fact that the Bombay 
Government fixed a pr(lportion in Government servi('t' for the Muslims , 

(2) If the answer to part (1) be in the affirmative, will Government 
be pleased to state whether the Railway Administration of the North 
Western Railway in Sind admits Mmdim candidates in the Harne propor-
tion for training in the various branches of the Hervice! If not, why 
not , . 

(3) Is it a fact that the Railway Administration in the Punjab are 
also not admitting Muslims for training in the vario\l8 branches of the 
aervice in accordance with the proportion fixed by tlit' Provincial Govern-
ment for Muslims in Government Services? 

Mr. P. R. !.au : Railwav Administrations are expected to follow the 
policy laid down by the Government of India in this matter, and not the 
practice of the Local Governments in the provinces through which the rail-
ways may pass. The Agent, North Western Railway, has been instructed 
i'n regard to the policy of the Government of India to prevent a preponder-
ance of anyone community in railway services, and Government have ~  
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res8Qn to believe that this policy is not being followed on the : ~ . This 
pol,icy does not require recruitment frODl provinces or partioular ~ 

in any fixed proportions. 

PROPOBTION OF MUSLIMS EMPLOYED BY THE POSTAL DEPABTIlENT IN THE 

" NORTH WEST FRONTIER PROVINCE. 

528. *Ifr. Muha.mmad Iamail Khan: (1) With reference to the reply 
given by Government to starred question No. 60Bon the 19th February, 
19::!9, will Government be pleased: 

• (a) to pl.aee on the table a copy of the standing orders issued by 
the former Post Master General, Punjab and North West 
Frontier Province giving his reasons for the reeruitment of 
80 per cent.  Muslims in the Department and stopping furtber 
recruitment of non-Muslims in the North West Frontier 
Province till the percentage of the former reached a reason-
able limit, and 

(b) to state the ground on which the standing ordeFs under 
reference have been cancelled ? 

(2) Will Government be pleased to state why the claims of the 95 
pel' cent. popUlation in that province are being overlooked in the Postal 
Depurtment, and what steps do Government propose to take to prevent 
the preponderance of non-Muslims in this Department f. 

The Honour&ble Sir Bhupendr& Nlih Mitra: (1) (a) The orders 
l'eferred to aile no )ollger in force, and GuVel'lllUent do not consider that 
auy public interest would be served by layillg" It copy of tbem on the 
table. 

( b) The orders were cancelled as they were not in conformity with 
the general policy of Government as regards recruitment. 

(2) Government do not ntllllit thllt tht' claims of Muslims in the 
North-West Frontier P ll ~  IU'C being overlooked in the Postal 
Department. They have l l l~  issued such orders as they considered 
neee,,,::;ary to prevent the preponderance of 8 ny one class or commullity 
ill ~ service and ~ not at present prepared to take any 
further stepR 111 the mntter. 

Mr. O&y& Prasad Singh: Do Hovernment propose to prohibit tht! 
admissioll .)f l1011-nlwcilim,, illto public schools and colleges so that the 
supply of C)uulitied nOll-Muslim cUlllli<1ates for services uilder l~

ment may be cut off at the very root T (Laughter.) 

The HonoUf&ble Sir Bhupendra Nath Mitra: I 811811 ~ l  noticl' 
of that qnestion. 'rhe answer will have to bl' given not by me but by my 
friend representing the Education Department. 

NaW&b Sir Sahibza.da Abdul 9aiyum : May I know how the J?rin-
ciples laid down in the 'lil'cular referred to, regarding the ,.pedal repre-
sentation of the minority comnfbnities in the f;ervices are enforced Hnd 
how those principles are carried out in the provinces where the Muslims 
ha.ppen to be in the majority' 
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The Honouri.ble Sir Bhupendra Nath lliva: In the cl18e of the 
Central service" the Muslim community is taken as constituting one of 
the minority communities throughout India. 

Na.wab Sir Sahibzada Abdul Qaiyum : Then does it mean that the 
M'ussalmans in the North-West Frontier Province will be entitled to onl1 
one-third in Government services in their own Province' 

The Honourable Sir Bhupendra Nath lliva: I am afraid my 
Honourable friend is under some misapprehension. The reservation of 
one-third for minority cOlUlUuJlities ill intended to guard against the 
prepOI1UerlillCe uf allY clasl> I)r community in Government services. 
There irs no bar to the 'MussHlmllns· in t.he North-West Frontier Province 
or in any other province securing a htrger share of the appointmentl! 
if they succeed in getting through the ordinary charult"1 of recruitment 
of subordinates in the : ~ l DeplI.rtmtmt. 

Nawab Sir Sahibzada Abdul Qaiyum: But if they are ollly one-
third in the whole of Intiill, thell do I uuderstand rightly that in respeot 
of the services which are dealt with by the Central Government they 
will always be treated as a minority community, whether l~  are "in 
the North-West lfrontit'l' Province, ilaluchistan, or the PUlljnQ and 
Bengal' 
. The Honourable Sir Bhupendra Ha.th Mitra : For the purpost..'s of 

preventing the preponderance of any claM or community in GovernmeDI 
services, they are treated lIneler the eXIsting orders as a minority com-
munity in the Central services in all parts of India. . 

Nawab Sir Bahibza.da Abdul Qaiyum: Then do I understand that 
the principles of the Nehru Report lirc being followed,li:.:;the matter of 
services from to-day, 
The Honourable Sir Bhupendra Nath Mitra: I do not know, Sir. 

In fact the orders of the (fovernment of India were issued long before 
the Nehru Report saw the light of day, 

Nawab Sir Sahibza.da Abdul Qaiyum: May I  know, Sir, if I am not 
right in understanding that the orders of the Government of India in 
tWa resl'ect were simply to reserve for the m.iIl(Il'ity communities one-
third of tht' appointments which are directly dealt. with by the Govern-
ment of Tn Ilia at the ctmtre 81ld not in tht! outlying provincell where 
these services ~ tt) be dealt with like orrlinnry subjects in those pro-
vinces ? 
The Honourable Sir Bhupendra ·Nath Mitra: The POIltol Depart-

ment, Sir, is a Central service, and the ordcrs of the Government of 
India refer to Central services. 'I'here its no question of non-trausfel'red 
subjects· ill the mutter. 

Nawab Sir Sahibzada Abdul Qaiyum : Is it not a fact that by the 
appointmeut of Ii separate POllitullster General, the Punjab and the 
North-West Frontier Proyince art) ('onRtituted into a scparatc circle or 
Provincc for the l l ~ of ~ (  !:Il'rvi('es 7 

The Honourable Sir Bhupendra Nath Mitra: I think the. Hon.our-
able the Horne Member baR already said that  that fact constItutes no 
difference according to the ordel'f! of Government now in force, and I 
think he has also said that if any Member of the House has any repre-
sentations to make to him in regard to the modification of tholle ordere, 
LllCPB(LA) «18 



LIlGISLATlVE ASSEKBLY. [16TH SEPT. 1929. 

he will be pleased to consider such suggestions carefully. That being 
80, I submit that these supplementary questions do not arise. 

Nawab Sir Bahibzada Abdul Qaiyum : Do I understand that the 
clerical eRtablishment and the peOllS and dak runners will have to be 
imported into the North-West Frontier Province in order to keep up 
the principle of one-third for the l1linnrity communities T 

Tqe Honourable Sir Jamel Orera.r : Sir, perhaps I may be allowed 
to answer that question as it is one Qf general application .. The ques-
tion of the interpretation to be placed 011 the term " minority com-
munity" in its application to a province like the North-West }4-'rontier 
Province is by no mearu; lUI ll ~  one und ill at present under considera-
tion. 

EMPLOYMENT OF MUSLIMS IN THE MILITARY ENGINEERING SERVIOE OF KOH.A.T. 

529, "'Mr. 'Muha.mmad Ismail lthan: (a) Is it a fact that in the 
Military Engineering Service of Kohat, non-Muslims preponderate , 

(b) What steps do Government propose to take to prevent this pre-
ponderand'e T 

(c) Is it a fact that Government have issued orde¥ that in the case 
of this service, the proportion fixed for the Muslims ill not to be adhered 
to 1 If so, what justification is there for this deviation from the 
ordinary rule Y 

Mr, G. R. F. Tottenham: (11) In Fehruary lll!!t, 41 Muslims 
and 49 nOll-Muslims were serving ill the Military Engineer Services in 
the Kohat ~ ... ilit from the rank of Sllb-DiviNional Officer downwards. 

(b) 111 view 'of the figures I have jUHt given, I do not thiuk auy 
action is called for. 

(c) Gon'I'Dment have certaiuly not issued allY such orders. Tbe 
second part. of the qlll'stion does not arise. 

CoNSTITUTION OF KANARESE-SPEAlCING DISTRICTS INTO A SEPARATE PROVINCE. 

r5S0. "'MI': D. V. Belvi: (a) Will Government be pleased to state 
it they are aware of the fact that the Legislative Councils of Madras and 
COOl'g' llaye .l~  passcd Resolutions recommending the constitution 
into one separate Province and administrative unit of the Kanarese-
speaking districts of the British KIl;nataka ? 

(b) Have the Governments of Madras and Coorg forwarded copies of 
the Hesolntions to the Government of India together with thrir remarks 
thereon Y 

((') Will Government be pleased to lay on the table copies of the 
Resolut.ions and the remnrks of the Provincial Governments, jf Ilny ? 

((~  ]-; it a fllct that in the fast Sessions of the Bombll.Y IJcg'islative 
Counc!} all the (-'lrcted Members from the four Kanarese-speaking dist.ricts 
in the Bombay Presidency unanimously voted in favour of the unification 
~ tht British Karnataka under one administration' 
(e) Will Government be pleased to I'Itate if they are prepared to 

institute an inquiry into the question either by appointing a small committee 
Or ot.herwi!1P at an early date' 
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The BOllourable Sir .Tames Orerar: (a) Yes. 

(b) No. 

869. 

(c) Does not arise. I shall be glad to place the proceedings iu t.he 
Library when received. 

(d) I have no official ~ . 

(e) Governmeut do not consider that such an inquiry would be ad· 
vantageous. 

LAO][ OF USUAL AMENITIES ON THE E,AIPUB-DJIAllTABJ-RAJIM BuNOH OJ' TIIII 

BENGAL NAGPUB RAILWAY. 

531. *Pandit Dwa.rka' Pruad KiIr&: (a) Will Government be pleaeecl 
to !:Itate whether it is a fact that there are no arrangements for lightiq 
the compartments in the Raipur-Dhamt&ri-Bajim Bnmehes of the Benpl 
Nagpur Railway , 

(b) If the answer to part (a) Be in the affirmative, will GoverDDJ.eDt 
be plesHed to state the reason' 

(c) Will Government be pleased to state whether it is a fact that 
there are no latrines in the Raipur-Dhamtari-Rajim Branches of the 
Bengal Nagpur Railway t 

Cd) If the answer to part (c) be in the affirmative, will Government 
be pleased to state the reason , 

(e) Will Government be pleased to state whether it is a fact that 
even in summer there are no arrangements for drinking-water on the 
stations of the Raipur-Dhamtari-Rajim Branches of the Bengal Nagpu1' 
Rllilway t , 
(f) If the answer to part (e) be in the aftlnnative, will Government 

be pleased to state the reason , 

«(I) Will Government be pleased to state whether it is a fact that 
there are no proper platfonns on the Bhatgaon and Manakchowree 
Stations of the Raipur-Dhamtari-Rajim Branches of the Bengal Nagpllr 
Railway T 

( h) If the answer be in the affinnative, will Government be plAued to 
state the reason , ' 

(i) Will Government be pleased to state whet.her the trains on the 
Raipur-Dhamtari-Rajim Branches of the Bengal Nagpur RIlilway al't\ run 
in t.ime' If not, why not' • (j) Were the trains on this line run in time in the months of March 
and April 1929' If not, why not' 

Mr. P. R. Rau : With your pl"rmil'lsion, Sir, 1 shall ~  this ~ 

the next question ~ . . 

Inquiry has been made ~ the Agent, Bengal Nagpur Railway 
and the information will be furnished to the Honourable Member on 
receipt. 
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LAOK OF DRINKING WATER FOR RAILWAY EMPLOYES AT &.uPUB STATION. 

t 532. *Pandit Dwarka Prasad. Misra : Will Government be pleased 
to state whether it is a fact that there are no proper arrangements for the 
supply (·f drinking-water to the Railway employees at the Raipur Sta-
tion on the Bengal Nagpur Railway 7 If not, why not? 

ABOLITION OF SERVANTS' COMPARTMENTS ON RAILWAYS. 

533. ·Mr. T· A. Ohalmers : Will Ooyernmellt please state whether 
the RnilwhY I,ioard have taken any decision OIl the question of abolition 
of servants' compartments in coachini stock' .. 

Mr. P. R. Rau : The question is being copsidered at present. 
• . "...../jf" 

TlW.NING OF. INDIANS ON BRITISH RAILWAYS, 

OS4,. ·Kumar Ga.nganand Sinha: (!) Will Government be pleasetl 
tG state: . 

(a) the total number of Indian students for whom the High Com-
missioner for India obtained pennission for practical train-
ing in the Traffic and other branches of British Railways 
during the period 1923 to 1926 ; and 

(b) their names with the period of training each underwent and 
with what railway or  railways , 

(2) How many of them are appointed on the Indian Railways iD 
the (a) Snpcrior Service, the (b) Local Service, and the (c) Subordinate 
~  I 

(3) Is It a fact that no English Railway takes an Indian unless he is 
lent b;)' the lligh Commissioner who detenuines the period of training' 

(4) Is it a fact that some of the students distinguished themselves in 
their training as well as in the Transport Department of the . London 
School of Economics and Political Science, University of London T 

(5) What is the number of such candidates with their names , 

(6) Do Government recognise :-:uch qualifications T 

(7) Is it a fact that thc High Commis8ioner did not allow many such 
studentr; to undergo training for a pe.dod mor(' than a year, though t.hey 
.wanted it for Ii further period, on the plea that there was a long waiting 
list of Indian!; who wanted to have training T 

(8) Is it a fact that thf' British Railways take 1\ very limited number 
of Indians and demand a heavy ~  ! . 

Mr. P. R. Rau: (1), (2) and (7). I am endeavouring to collect 
whatever information i!! readily Ilvailable and shan communicate with 
the Honourable Member later ;' but T am afraid it will be almost impos-
sible to get information about !!ubordinate service!!. Meanwhile my 
Honourable friend can obtain a certain amount of information on the 
subject from the various Heport!l 1)f \ the Indian Stu(lents Department 

tFor IIDewer to thia question, 8er. IInswer to question No. 531. 



QUBSTIOlfS AND AN8WJtas. 

(nO'W ( ~  Reporf,,1; on the work of tht' Edncmt1<lnnl Department) issut'd 
by the High Commissioner for India, eopies of which are in the Lihrarv. 
, (3) Government are not aware that thilS is the case. One the other 
~  the lIigh Commissioner has stated that he dnes not desire to be the 
~ l  clIanneI' for ~ indian studenhl to educatioual facilities in 
England. 

, .. (4) and (5). The. Honourable Member il'l referr{'(i to the Reports.! 
have mentioned alreAdy for the nameR of Indian students who have obtained 
distinctions in England, 

(6) The qualifications recogni!led by Government Rre contained in the 
regnllltioru; for thl" recruitment in· India for th(' l ~  (Traffic) 
andCommercill1 Departments of ~ euperior Revt'nttl" 'Elltablishment of 
StAte Railways, cO]:'1es of which· liTe in the Library. 

(8) Government hu\'c 110 direct hlformlttion 011 the .-ubjeet, but ob· 
viously no railwa:v can take on unlimited number of students, and I under-
stand the taking of a premium in sn('h ~ . is the ordinary practice in the 
United Kingdom and other countries, The Honourable Member will 
find in t.he Reports T have referred to t.hat, in some cases the High Com· 
missioner did succeed in obtaining training for Flome sturlents without 
the payment of a premium. 

EMPLOYlrlENT ON INDIAN RAILWAYS OF INDIANS TAAlNBD IN ENGLAND_ 

l)35.. -Kumar Oanganand Sinha: (1) Did the Government of India 
consult the High Commissioner when the ruleH for the future recruitment 
to the Superior Railway Traffie and Comml"l'Cial services were fralMd in 
1926 ? 

(2) When two years' practical training on a British Railway was 
made compulsory in order to appear at the competitive examination during 
1926 and 1927, did Government) inquire of the High CommiStrioner whether 
snch candidates were fortheoming , 

(3) III it a fact that on this score many such Indians were barred from 
even tuking a chance at ,the examination , 

(4) Is it fI fact that though some of such lndians were Dominated by 
the TJo('/,) Governments ItS qualified. they were not Il11O\ved by tho Public 
Service Commissione1'8 to oompete on technical grounds , 

(5) Is it a fact that there are numerous officers on Indian Railways 
in the Superior or Local service with such training for a year or le81l 
who were appointed direct? Will Government he pleased to state broad, 
ly the circumstances in '"hich they were so appointed and whether aaeh 
appointment;, are l ~  madt' now' 

(6) Is it a fact that officers are granted study leave out of India 
to hllve surh ~ on British RailwaYA 01' It caurue at the London 
School or Reonomics , 

(7) Arr G<lvernment aware that many such qualified IndifPls cominr' 
back to India after training in England do not find any employment' Tl 
110, how are Oo,·ernment goinll to solve the prohlem f 

(8) JIns the High Commis,uoner bet'n asked not to allow any m()l-e 
Indilln!l to\.) nndt'rgo !lHch training, when the policy here hM been changed f 
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(9) Are Government prepared to direct the Public Service Commis-
sioners to examine carefully at once each of the cases of those Indians 
who are unemployed or had to accept subordinate service on their return, 
and malee provision for them suitably so that they may be taken in those 
superior services of the Department.. for which they have qualified them-
"elves' 

(10) Are Government prepared to ask the Company-managed railways 
to give preference to such deserving Indian candidates in their rail-
ways' 

Mr. P. It. B.&u: (1) No. 
(2) The Honourable Member is mistaken in thinking that such 

training was compulsory in thecBse of candidates appearing for the 
competitive examination in 1926 and 1927. The ordinary rule was that 
ull candidates should hold a degree of an Indian or British University 
which involved a study of mathematics and natural science subjects, or 
have passed the Associate Membership examination of certain engineer-
ing institutions. But as a special case, for the examinat.ions held in 

~  and 1927, candidates who had obtained railway traffic training in 
the United Kingdom for not less than two years were declared eligiblc 
for admission to the competitive examination, although they d,id not 
lJO';lless any of the ordinary qualifications required under rule. This was 
done at the suggestion of the High Commissioner to meet the case of 
students who were then undergoing traffic training in England. 

(3) I am not quite clear what the HonoUl'able Member means exactly 
by this question. It is a fact that candidates who neither possessed the 
ol'(linary qualifications nor, in the alternative, obtained two years train-
ing were ~  from appearing at the examination. 

(4) Government understand that there was one candidate nominat-
ed by a Loc.al ltovernmcnt, but re,iected by the Commissinn as not eli-
gible ullder the rules since he had less than two years training and did 
not possess the educational qualifications necessary. 

(5) As I hllve alrl'ady explained, ~ who had the necessary 
academic qualifications llpscl'ibedin my reply'to part (2) of this ques-
tion, were eligihle for s('h'etiOJI even if they hael no training. Govern-
ment are not aware of any persons appointed to the superior or Local 
Sel'vice purely by rellSOll of their having received Lrainillg for the short 
pel'iod of a year or leHs, and apart f,'om other qualifications, but are 
making inquiJ'ies on the point. 

(6) The circumstances in conditions under which study leave is 
granted to Government servants will be found in Appendix No.9 of the 
Compihltioll of the Fundamental Rules and Supplementary Rules issued 
by the Accountant General, Posts and Telegraphs, 8 copy of which is 
in the I,ibrary. 

(7) and (10). I presume that by the expression "such qualified 
Indians" the HOllourabl{' Member means persons who have had some 
kind of training in England. Goyernment are aware that there is a 
number who are unemployed, but regret they are unable to otTer em-
ployment to these men in preference to men with better educational 
qualification!! or to aRk Compfllly-maJlRged railways to do so. In this 
connection I would rf'fer the Honourable Member to the memorandum 
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on the subject placed by Mr. ParsoIl8 before the Standing Finance Com-
mittee for Railways in July 1928, which will' be found on page 4H of 
Volume V, No.2 of the proeeedhlgs of that Committee. 

(8) Government cIo not consider it necessary or desirable to Pllt 
allY obstacle ill the way of perltODS who desire to obtain such a 6our&e 
of training. 

(9) A course of practical training ('annot be, and has not, 110 far &II 
I am aware. ever been, rp.cognillNl Rlil being of itself an adequate quali-
fication for appointment to the Superior Revl!llue Et!tabliRhment of ~  
Railways. 

REWABD GRANTED TO MR. RAIDUN, A lU.u.WAY GU.llID, FOB SAVING THE LIn 
OJ' .A WOKAN ATTAo:uro BY A P ANTIIIIL 

636. ·Mr. S. O.lIIitra: (I) Has the attfmtion of Government been 
drawn to an article in the Civil and Military GaAette. dated the 15tb 
JanuI;u·y. 1928, regarding' the incident of a railway guard saving the 
life of a WOlDan attacked by a panther near Patiala " 

(2) Will 6lovernment be pleased to state whether any award W81 
granted ,to Mr. S. A. Rahman the hero of the tragedy , 

(3) Is .it It fact that he was awarded only RB. 50 by the North 
Western Hailway as an appreciation and Us. 125 from HiR Highness the 
Maharaja of Putiala , 

(4) Is it also a fact that His HighneSl! had promised to consider the 
question of awarding a riBe ~ the hero , 

(5) Will Government be p1eued to ,.tate the grade in which 1.lr. 
Rahmnn is working at present , 

(6) Are Government prepared to coDBider the question of grantinl 
some material benefit to lir. Rahman to encourRge their railway ern-
~~~  . 
Mr. P. R. Rau: (1) Oo\'crnmtmt haw not seen the newspaper in 

question bllt are aware of the irwidl'l1t f"om other SOUrCE'R, 
(2) Yes. 

(3) and (4). 'l'he reply is in th.· Ilffirmatin so fsr 88 tht· Railway 
is concerned. As regards the llward by I1is Highllt'RS the Maharaja of 
Patiala, Govern,melltregret that they have no official information on the 
1!ubject. 

(5) Mr. S. A. Rahman is a IX'rade II gusrd. 
(6) It ill not proposed to grft.nt any further matcrial benetlt to Mr. 

Rahman for his act. 

RULES FOR RECRUITMENT OF EUROPEAN AND bOLO-INDIAN ApPBBNTIOBI 

IN THE BENGAL NAOPUB RAILWAY WORKSHOPS AT KHARAOPUB. 

+537. -Mr. 8. O. Jlitra: (G) Will Government please state whether 
there is any system of recruiting Anglo-Indian and ~~ (l  appren-
tices in the HI'IlJ!'al ~  Rfli)WflY WOJ'kshopli at ~  If 80, 
in what. respects does it differ from the system of recruiting Indians , 

tFor an.wel' to ~ queetioD, .~  IUlIwer to qneetiOll No. 491. 
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(b) Will () ~l lll  please place 011 the taltle a copy of the i'ules 
for die re('ruitment of Anll'lo-Indian and European apprentices in the 
Bengal Nagpur Railway Workshops at Kharagpnr , 

Rl!lCBUITMENT OF INDIAN TRAFFIC APPRENTICES ON THE GREAT INDIAN 

PENINSULA RAILWAY. 

15gB '" Mr. S. O. Mitra: (Ii) ,V ill (j ovemInent he l ll~  tf'! state 
when the system of recrniting Indian Traffic Apprentices wasnrst in-
ttoduced on the (~  IndinJl i'f'l1il'flI11a Hailway ? 

(b) How many of the:;;e were recruited Y 

(c) . Whitt were their qunlifi(,;lItiolls Y 

(d) How ~  them hn,;(' completed their ~  and whaf. 
appointments are those who have completed their training, holding, and 
what is their ~  ? . 

(e) What is the maximum scale of pay ~  to which they CM rille 
in the ordillary ( ~  :' 

(f) Is it a fact thllt 1he8(, recruit).l are heing-, or already hll"t' been, 
trained in all branches of railway work' If so, do Government propose, 
in the interest of economy, to select some of them for training in Eng-
land in preference to tht: rellrnits who are annually recruited by the 
Railway Board for the ~ Rupcrior Sp.fvices ? 

Mr. P. Bo. B.a.u: With your permission, Sir, I propose to reply to 
this and to the following question together. I am making inquiries from 
the Agellt of the Great Indian P ~ l  Railway and will communi-
cate with the Honourable Member on receipt of the reply. 

RECRUITMENT OJ!' INDIAN TBAl!'FIC ApPRENTICES ON THE GRFAT INDIAN 

PENINSULA RAILWAY. 

t5:::!). *Mr. S. O. Mitra: (a) Is t.here any system of recruiting Anglo-
Indian and European Traffic ApJ)l'lmticef> in vogue on the Great Indian 
Peninsula Railway? If so, in what respecb; does it differ from the sys-
tem of recruiting Indians , 

(71) If there is no difference, is it a fact that the appointments of 
Stati,m Superintendents, Loco. ~  and other a.ppointments of 
similar status have been filled by Anglo-Indians and Europeaps' If so, 
how T lIow lDany such appointments have been filled by Anglo-Indians 
and ~ ll  since the inception of the system of recruiting Indian 
Traffic 'Apprentices , 

FuNCTIONS AND COST OF TlIE CASH AND PAY SECTION OF THE RAILWA.Y 

CLEARING ACCOUNTS OFnCE. 

MO. *Mr. S. O. Mitra: (a) Will Government please state what was 
the arrangemen.t for the dif;hurlolt'ment of ]lRY to the Railway Clearing 
Account.s Office st.aff in the ?('IIl' 1928 ? 

(b) Is the slime l l ~  r-.till continuing' 

tFor answer to this question, ·"e alll""!!r to question No. 538. 
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(c) If reply to part (b) !s in the negath'e, what is the prtsent arrange. 
ment' 

(d) What were the circumstullces whioh C"ompelled the ~l  to 
change the previous arrangement' 

(e ) Was the prC'yiOllS arrangement found ullsatisfact.ory ill any 
way' If so, in what respects' 

(f) What was the monthly eost which Government used to incur 
for the disbursement of the pay to, the staff of the Railway Cl ~  
Accounts Office prior to thc creation of the 08",h and PRY lSi·(·tiOIl ? 

(g) What is the monthly ~  (If the present 8.rrangement , 

(h) Are Government aware that by the discontinllance of tb 
former arrangement a separate Cash and Pay section had to be created f 

(i) Are Government 1\180 aware that Imder the new system one 
Cash and Pay Officer on RI. 500 a month, one pay clerk on RH. 100 a 
month and one chaukidnr have been appointed and in addition to this, 
extra expenditure for the maintenance of Ibis sect.ion is being incurred , 

(j) Will Government plcase 'state wht'tber the financial effect.s of 
the case were considered by the competent financial authority when it 
was decided to aboliMh the previou8system Ilnd h> introduce the present 
one, and was that officer fully satisfied that tho IIcheme which hewu 
sanctioning was economieal' 

(k) Will Government please state what are t.he functions of tbe 
newly creE-ted Cash and Pay section in the office of the Railway Clearing 
Accounts Office , 

Mr. P. R. Rau: (a) ThE' arrangement in force in 1928 was that the 
Chief Cashier and Treasurer of the North Western RailW'ay arranged 
fot' the disbul'senllmt of pRy of t.he Hanway Clearing Accounts office 
staff. 

(b) No. 

(c) and (k). At. present arrangements havc been made in the office 
itself for disbursement of pay. 'l'bel'e is a Pay Ilnd Accounts Officer with 
a small staft' wbo, in addition t.o dishllrHing pay to the lltatf of the Clear-
ing Accounts Offlc(', t.h(' St.atlltory Audit Office-and the Chief Publicity 
Officer, is responsible for the check and maintenance of all the cash 
accounts relating to the estltblishment and cOllting(mt charges of theMe 
offices and for the work of the generalscction"of the Clearing Accounts 
Omce. 

(d) and (e). The previous al'rlll1geJ;llents, WE're purely temporsry 
Itnd not altogetlJer satisfactory. The Ro.ilwltY Clearing Account'" Office 
had nothing to do with the administration of the North Western ~ . 
way. and it was obviously undesirable for them to depend on the services 
of the Treasurer of that Admiuistrat.ion. 

(f) The Chief Cashier and Treasurer \Vall paid Btl. 150 per month 
merely for the disbursement of pay. and I underataud he had claimed 
that this was insufficient. 

111' ... A. li1ma1a : May I requetlt the Honourable ~ l  to speak 
up because .we cannot hear a single word ill thiN part of the HOUle. 
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Several 1'I01lourabie Members: Bl·euk llll, l ~ . 

Mr. P. R. Rau: (y), (h) and (i)./ The present arrangement has in-
volved the creation of the post of Cash and Pay Officer on'Rs. 300-25-
500 a month, a pay clerk on Rs. 100 per month and a peon. 

(j) Yes. I should add that the proposals were approved by the 
Standing Finance Committee for Rail ways when thjlY considered the 
general question of the scparation of AccoutltH from Audit in September 
last. 

DI8TRIBlfTlON or PAY OF THE BTAFF OF THE RAILWAY CLEARING AOCOUNTS 
OFFICE. 

Ml. ·Mr. S. O. Mitra: (a) Are Govcrnment aware that au office 
order has been iHHucd by the Director, Railway Clearing Accounts Office, 
that !:Iub-heads in charge of each  sub-section should receive the totlil 
amount of pay for the !:ltd working under them in the presence of their 
Superintendents for distribution T 

(11) Are Government aware that there is a general discontentment 
among the sub-beads who protested against this office order on the ground 
that it enjoined upon them to perform the duties of the pay clerks Y If 
so. do GoverJlment propose to consider the question of reverting to the 
previous bystcm? If not, what steps do Government propose to take in. 
order to redress the grievances of the staff which is called upon to do the 
work for which some one else Is being paid f 

Mr. P. R. Rau: (a) The facts Bre as stated by the Honourable 
Member I uuderbt.and. 'I'he l ~ ll  is iilmillll' to one in force in the 
Office of the Chief AccOllnts l~  Bast Indian Hallway for some years. 

(lJ) 'l'he answer to the first part of the question is in the negative 
and the He('01l;1 pal't,_lheref(lre, does not ~ll . 

OFFICE HOURS OF THE ~ L A  CLEARING ACCOUNTS OFFICE. 

M2. ·Mr. S. o. Mitra: (a) What are the working hours in the 
Railway Clearing Accounts Officc? Do they include recestl period, and if 
so, what is the duration of the recess period? 

(b) Is it a fact. that the working hours which Include recess period 
of t.he clerical staff in all Government offices 8.Il well as those under the 
Railway Administration are as 8 rule six hours daily' If so, why has an 
increase in the ~ hours of the Railway Clearing Accounts Office 
been made 7 

(c) lH it also a fact that the staff of this offiee is invariably called 
upon to work up to 6 and 7 P.M. daily T If so, do Government propose 
to cOllRider t.he advisability of bringing down the working hours in that 
office to those of t.he otlier Government offices, and also see that not only 
an office order is is.'med to this effect but the grievances of the clerical 
staff are really redressed '/ 

Mr. P. R. Rau: ta) and (r). I will refer thl' Honourahle Member 
to thc answer to his starred questions Nos. 668 and 669 on 19th Febru-
ary last. 



(b) The working hours are not fixed. They vary from ollce. to 
office according to local conditions. 

C&lO'IRlUTION 01' TUB TEvpORABY OLmuCA.L STAFF or TBB: R.ut.wl.t' CLtiBIBG 
AOOOUNTS <nnOB. 

54S ..... S. O. Mitra: (a) Will Government pleaae state whether 
thc conf.rmation of the temporary clerical staff employed in the Railway 
Clearing .Accounts Office is being delayed although the Secretuy of State 
sanctioned its permanency in .A ~ 1929' If 80, 1fhy , 

(b) Do Government prorose to ask the authorities concerned to expeditf 
the matter T 

Mr. P. R. Bau : Orders W(lre iMsued recently confirming the tempo-
rary staff referred to. 

RAOIAL CLASSIFIOA.TION OF CLJi:u:s' QUA.trr11B8 IN Sun.". 

544. -Mr. S. O. Mitra: (n) Is it Ii fact that the single clerks' 
barracks on' the Cart Road at Simla are called" Indian clerks' barracks " 
and those at Summer Hill are· called •• EuropMn clerks' barracks" , 

(b) Is it a fact that the single men's barracks at New Delhi are' 
cla.ssified as" Orthodox " and " Unorthodox " chlimmeries' If so,' why 
in the case of the Simla quarters has a r&(Jial aolouring in classification 
been given Y 

(c) Is it a fact that there is no bar fot an Indian to get an unortho-
dox chumIDery room at New Delhi, but that at Simla the Summer lIill 
quarters al'e clOclUl.ively reserved for Europeans and Anglo-Indians f If 
so, why? Do Government propose to remove the racial disarimination in 
the classification of quarter:, at Bimln liS well ? 

(d) Is it a fact. t.hat the present Indian clerks' barracks on the Cart 
Road are not properly looked after by  Government an:d that they are in 
a miserable state of repair T Is it also a fact that. there is no satisfactory 
arrangement for kitchen, etc., thert'in 1 

(e) Is it a fact that the roof of the railway goods shed facing the 
Indian clerb' barracks is utilised by the railway authorities for storing 
coal, potato, etc., causing thereby considerable inconvenience to the 
tenants of tile Indian clerks' barracks T If so, do Goverllment propose' 
to take necessary sters to remove this inconvenience T 

(f) It' it a fact that the tenants of the clerks' barracks are not 
allowed to keep their guests or even near relatives for more than fifteen 
days in their rooms T If so, why T Do Government propose to take 
necessary steps to remove this hardship Y If not, why not f 

The Honourable Sir Bhupendra !lath Mitra: (a) Yes. 

(b) and (e). Ye"'1. I would refer-the Honourahle Member to t.he 
reply given by men on 5th September, 1929 t.o part (c) of his starred que ... 
tion No. 222. 

(d) No. During the pnfilt few years lurge ,mmst have been spent on 
special rf'lpairs and ifnptovetnentM to tlH\1Oe huildingll and they are now itt 
as good a state of repair af!1 can be reas()nably expected. 

, 

t& M,OOO IIince 1923 .. 
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There is not a seplLrat.e kitchen l ~  room, but several kitchens 
separated from the main building are provided. Each of these iB shared 
by two or more clerks. 'fhis arrungement has been in force since the 
buildin&,s have been used for their ~ l~  purpose, and has worked well. 

(e) Y tlS i but Government urc not aware of any inconvenience 
caused to the tenants of the barrnckshy t.he storage of the articles re-
ferred to. 

(f) Yell ; ~  the rooms ill question are not considered big 
enough to be occupied permanently by more than oue adult. This res-
trietion has been made to avoid overcrowding, and is in the interests of 
the clerks themselves. 

DUTY ON IMPORTED OIL AND TiNPLATIlS. 

545. "'Mr .. Gaya Prasa.d Singh: (a) Are Government aware that the 
virtual owners of tbe Tinplate Company, Golmuri, Jamshedpur, are the 
'Burma Oil Company' 

(b) Is it a fact that the imposition of the prot.eetive duty levied 
on imported tin plates was strongly opposed by tbe Welsh Plate and 
Sheet Manufacturers' Association 7 

(c) b it 8 fact that the Burma Oil Company is a foreign company , 

(d) Is it a fact that a duty of one anna only per gallon is levied on the 
prod llets (,t the Burma Oil Company, while a duty of 21 ~ is levied on 
other imported oUs f If so, why should there be this disparity' 

(e) Do Goyermnent propol!le to abolish t.he duty (In imported tinplatea i 
and lower the duty on imported oil to the level of one anna per gallon' 

The Honourable Bir George Rainy: (a) The attention of the 
Honourable Member is invited to paragraph 222 of l ~ I of the 
Tariff Board's Report rCg'Ilrding the continuance (If the protectioll to 
thc Steel ll ~  (Statu tory Inquiry, 1926) a copy of which was 
supplied to him in Januury, 1927. 

(b) Yes. 
(c) The Company iii rcg-ist!'rf'.l ill Great Britain. 
(d.) An excise duty of ()lJe ~  II gallon is levied on kerosine pro-

duced ill India and a customs duty of 21 anD8S a gallon on imported 
kerosille, but the COlllP!IIIY produt't,s 1111111 .... o( her al·t iell-s besides kerosine. 
This difference ill the rates of duty has existed since 1922. The great 
majority of articles subject to CUf.;toms duty pay no excise duty if pro-
duced in India, and there is nothing-Il bnol'lIlal in the difference between 
the rates of excise and ellstoms ~  on kero:-;ille. 

(c) It would be contrary to tIll' puhlic interest for Government to 
make any statement as to its intentions ~ the imposition or re-
moval of duties in reply to questions ill this House. The Honourable 
Member may have au opportunity of raising the question of the duty 
on t.inplate on the 24th oj' this month. 

Diwan Chama LaU : May I ask the Honourable Member ~  

the difference in the ~  imposed on imported oil and the oil produeed 
by the Burma Oil Company has been in existence since ·1922, and if tba1l 
~ the only justification f<lr the disparity , 
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Th. Honourable. Sir (hor,. &aiD,. : Sir, I said that the dUferenoe 
between the rate of cu!;tom!; duty and the rate of excise duty had con-
tinued since 1922. 

Diw&n ~ La1l : May I ask the Honourable MeUlber whether 
because ,it has been continued since 1922, t.herefore that is su1Bcient 
Justification for the disparity to continue still further f 

The Honourable ,BiJ" Geor,. Rainy: Sir, I did not use the statemeut 
, 1 made as an argument in any way. 

Diwan Obaman:w.u : Then, why is there this disparity' 
The Honourable Sir Geor,e Jt.aiD.y: It seemed to me that the in. 

formation might fairly be placed at the disposal of the House. . 

Diwan Oha.man Lal1 : May I ask the Honourable Member whether. 
in view of the fact that recent evenhl have brought the name of the 
Hurma Oil Oompany to the public notice a great deal and in an adverse 
hght, he will be prepared now to reconsider the position in regard to 
the disparity in the duty imposed' 

The Honourable Sir Geor,e Rainy :  I think the Honourable Mem-
ber has not heard my answer to the last clause of the question, when 1 
said that it would be contrary to the public interest for Government to 
make any statement as to its intentionH regarding the imposition or re-
lUoval of duties in reply to questions in this House. 

Mr. President: Order, order: I understand Mr. Chatterjeo was 
not present in the House when his questions were called. lIe now re-
presents that his rail motor was 20 minutes late for no fault of his. I 
will, therefore, allow him to put his quetltions now. 

PROHIBITION 011' OPIUJI SMO KING IN THE PROVINCES. 

472. "''l'he :aevd. J. O. Chatterjee: (a) Will Government be pleallcd 
to !;tute how many Provincial Governments have .appointed special com-
mitteN! to inquire into the causes of exce8lfive consumption of opiu1n in 
areas under their ~  and for the purpose. of suggesting rem('dial 
measures T 

(b) How many of these committees have made their reports , 

(0) Is it intendlld to make these reports available to the public aud, if 
so, when' 

(d) Have any of the ProvinciAl GovernlQents forwarded the reports 
of . their committees to the Government of India and, if 80, what ",ction 
are Government taking to put an end t.o the excessive consumption of 
opium in the various " black spots " of the country , 

(e) Have the Government of India arrived at any clearly defined 
policy in regard to the internal oonsumption of opium in India, with a 
view to bringing it into line with the policy of all eivililled Governments, 
namely, the r.rohibition of the sale of opium except 011 the production of a 
medical certificat,e , • 

The Honourable Sir Georre Sch1llter: (a) Six Local Governments. 
'l'he Governments of Bengal, Bombay, Madras, Bihar and Oriaaa and tho 
Central Provinces appointed special committees of inquiry, but the 
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United Provinces Government arranged to conduct inCJl1iries through. their 
£;I,isting Excise-Licensing Boards. 

(b) All excepting the Bombay Committee. 

(c) It is for the Local Governments concerned to decide whether the 
Reports should be published or not. The Bengal Government iw.'ie al-
ready puhlir;hed the Report of their Committee, and I understand that the 
Government of Bihar and Orissa intend to do likewise. 

(d) Yes, copies of all the Reports have been received by the Govern-
ment of India. Bxcise being a Provincial Transferred Subject, action on 
the Reports' will be taken by the Local Governments. The ~  of 
India however propose to convene a conference for the purpose of collating 
anll comparing the (~l l  obtained, before the Local Governments pass 
orde,1i on the Reports. 

(e) 1'he Honourable Member'li attention is invited to the Govern-
ment\; Resolution No.4, dated the 17th June, 1926, published in Part I of 
the Gazette of India of the 19th June, 1926, which contains a complete 
statemellt of 1 heir internal policy in regard to opium. A copy will be 
supplied to the Honourable Member. 

The Revd. J. O. Oha.tterjee : May I ask the Honourable Member as 
to when it is intended to convene that Conference and whether any iu-
formation is available as to the composition of its delegates' 

The Honourable Sir George, Schuster: Since the Honourable Member 
put his question, I have been devoting my attention to this matter. 
l'he delay in calling the Conference is due to the delay in the receipt of 
the Report· from the Bombay Government. In view of the fact that the 
proposal to collect reports was made some time ago, I t.hink that it is 
high ·time that the C ~  was called, and I propose to take liteps 
to expedite the calling of it HO far as I can. I am not in a position, how·· 
ever, at the moment to state any defihite date or to give the Honourable 
Member any information ali to who will attend the Conference, but I 
should be pleased to furnish him with information as soon as I am in ~ 
position to do so. 

Mr. B. Das : Is it not Et fact that some of the Provincial Governments 
It NOON. depend entirely for.their existence on the revenue 

derived from the sale of opium, especially the 
pl'ovince of Bihar and Orissa T And in view of the fact. that Government 
are going to call a conference, will Government consider the alternative 
proposition whether they c{ln supplement the income of the Provincial 
Governments so that they can reduce the consumption of opium in those 
territories ? 

The Honourable Sir George Sohuster :  I t.hink the Honourable Mem-
ber's Rtatement to the effect that Provincial Governments depend fol' 
their existence on revenue from opium is perhaps an exagg.e!:ation. 

Mr. Gaya Pruad Singh: Quite so. 

, The Honourable Sir George Schuster: The question of the relation, 
hetween the Central Government and the Provincial Governments in 
the matter of ~  and of supplementing the revenues of the Pro-
Tincial Governments, which now suffer from lack of revenues, is of 
courlle. a question which will have to reeeive very serious consideration 
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in the near future. I am afraid, I cannot give the Honourable Member 
.auy more definite statement at the moment on that matter. 

PAY OJ' POSTMEN IN DELHI. 

473. *The !.evd. J. C. Chatterjee: (a) Hav.e Government received 
representations from the Delhi Provincial Postmen and Lower Grade Staff 
Union requesting that, owing to the high cost of living in the capital citf, 
they should be given the same rate of pay as that sanctioned for postmen 
in Bombay and Rangoon T 

(b) If the answer to part (a) is in the affirmative, will Government 
be pleased to state what action they propose to take in the matter t 
The Honourable Sir Bhup811dra N&th Mitra. : (a) and (b). Govern-

ment understand that the Director General, Posts and Telegraphs, has 
received a copy of the proceedings of a meeting held by the Union in 
question containing, among others, the request mentioned by the lIonour-
able Member. But as the Union has neither applied for, nor been accord· 
oed, official recognition, no action is being taken on its representation. 

INCREASE OF HOUSE-RENT ALLoWANCE !'OR POSTMEN IN DELHI. 

474. *1'he Jtevd.. J. C. Chatterjee: (a) Ia it a fact that postmen in 
Delhi are paid an allowance of Re. 5 per mensem and the lower' grade fJtatl 
an allowance of Rs. 2 per mensem for house-rent Y 

(b) Are Government aware, that, owing to the rlifficulties of housing 
accommodation in Delhi, it is impossible to get any houses at these rates, 
-especially in the winter months, when landlords demand \'ery much higher 
rates Y 

(c) In view of the representations made 011 this subject by the Delhi 
Provincial Union of Postmen, do Government propose to increase the 
house-rent allowance 1 

The HOllOU1'&bls Sir Bhupeudra N&th Mitr&: (a) Yes, except boy 
messengers who do not get any house-rent allowance. 

(b) The allowance paid by Government is not intended to cover in 
full the actual expenditure incurred. 

(c) The Honourable Member is referred to the reply just given to 
his starred question No. 473. 

lU.RDSBIPS re CA.SUAL LEAVE OJ' POSTIlEN ATTACHED TO THlC DELHI POST 
. OPnOE. 

475. *The ltevd. J. C. Chatterjee: (a) Is it a fact that the Itat! of 
reserve po!<tmen attached to the Delhi Post Office has been recently with-
drawn or reduced' 

(b) If the answer to part (a) is in the affirmatIve, will Government 
be pleased to ~  what arrangement!! are made for the grant of casual 
leave to l~  t 

(c) Have Government received representations from the Delhi Pro-
vincial tTnion of Postmen and Lower Grade Stair pointing out the hard-· 
"hips suffered by them in the matter of obtaining casuaf leave' If SO, 
Ll1CPB(LA) D 
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will Government be pleased to state, what action they propose to take on 
these representations , 

The Honourable Sir Bhup8ncira Nath Mitra: (a) and (b). Govern:-
went understand that the staif of reserve postmen attached to the DelhI 
I'ost Office has recently been withdrawn and that there has, in. ~
quenee, been difficulty in granting casual leave to I?ostmen. Thls WIth-
drawal seems to have been due to a misunderstandmg of the orders of 
Government revit;ing the pay of ret;erve and probationary ~  j ~  
further inquiries are being made in the matter, the result of whlch wdl 
be communicated to the Honourable Member in due course. ' 

(r) The Honourable Member is referred to the reply just given to 
hi,,; starred question No. 473. 

GRANT TO POSTMEN IN DELID OF AN EXTRA DUTY ALLOWANCE FOR DELIVERY 

OF FOREIGN MAILS. 

476. "'The :aevd. J. O. OhatterJee : (a) Is it a fact that postmen in 
Bombay and Calcutta are given an extra duty allowance for the delivery 
of foreign mails , 

(b) If the answer to part (a) is in the affirmative, will Government 
be pleased to state why a similar allowance is not given to postmen in 
Delhi T 

The Honourable Sir Bhup8ndra N&th Mitra: (a) Yes. The allow-
ance is paid as overtime pay. 

(b) Government understand that the grant of similar allowances at 
other places, including Delhi, is under the consideration of the Director 
General. 

GRANT OF GRAIN COMPENSATION ALLOWANCE TO POSTMEN. 

477. ·The :aevd. J. O. Oha.tterjee : Is it a fact that grain r.ompensB-
tion allowance, granted to other civil employees, is not given to postmen f 
If so, will Government be pleased to state the reasOll8 why postmen are 
refused this concession f 

The Honourable Sir Bhupendr& Nath Mitra: It is presumed that 
the Honourable Member is referring to the case of postmen in Deihl. 
'rne condition governing the grant of grain compensation allowances tc> 
employees of the Postal Department is that they must be in at least as 
dIfficult a position, economically, as the employees of the Local Govern· 
ment for whom such grain compensation allowance has been sanctined. 
1t is understood the Director General has held that the postmen at Delhi 
do not satisfy this condition and they are not accordingly eligible for th9 
concession. 

EJECTION OF INDIAN CLERKS LIVING IN GoVERNMENT QUARTERS IN KAITHU, 

478. *The :aevd. J. O. Ohatterjee : (a) With reference to starred 
qut>stion No. 1214, put by Mr. Siddheswar Prasad Sinha on the 22nd March, 
1929, and the reply given t.o my sUp'plcmentary question by the Honourable 
Sir B. N. Mitra stating that, so far as he was aware there ,,·a8 no reserva· 
tion of quarters for Anglo-Indian and European staff in Simla, will Gov-
ernment be pleased to state jf it is a fact that some Indian clerks residing 
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in Government Quarters at Kaithu, Simla, have been ordered to vacate their 
quarters as these quarters are meant for Europeans f 

(b) Is it a fact that in some cases these Indian olerks have occupied 
these quarter" for seyerl\l years past f 

\ c) Is it a fact that some of them have begged to be allowed to retai!1 
these quarters till the end of the present Simla season, but have been 
refused this concession? 

(d) If the answer to parts (b) and (c) are in the affirmative, will 
Government be pleased to state what fire the reasons for this ejection of 
Indian clerks who have been living in the Kaithu quarters' 

The Honourable Sir Bhup8ndraNath Mitra: (0) Government are 
only aware of one case of the nature indicated, that is a case in 'Which 
an Indian clerk who has occupied quarters in Kaithu for the past few 
years applied to be re-allotted his quarters next year. The applicatIOIl 
~  not accepted by the Superintending Engineer, as it had come to his. 
lJotice in the meantime, that this clerk, although making a statement 
each year to the effect that he W8.S a European, was actually an Indian. 
The quarters in question are meant for Europeans, vide reply given by' 
me on 5th September, 1929, to part (c) of question No. 222 and to part (It)· 
of question No. 223. 

(b) No case other than that of the clerk mentioned above is known. 

(c) Government are not aware of any such case. The clerk referred to 
above, has been permitted to retain hh; quarters until the end of this seasOn. 
lie was not asked to vacate them, hence no question of hill having to beg to 
be allowed to remain in them till the end of the present season ever arose. 

(d) Does not arise. 

The Revd. J. O. Chatterjee: May I ask if the Honourable Member 
now withdraws the answer which he gave to my laRt 8upplementar" 
~~  -

The Honourable Sir Bhupeudra Nath Mitra: The answer which r 
gave to his supplementary question referred mainly to 'quarteril at Dl'lhi, 
as I think I brought out clearly in those answers to supplementary quell-
tions. My recollection is that, at the end of my answers to the supple-
mentary questions then asked by the Honourable Member, I requested 
him to put down his questions relating to Simla separately. 

lTNSTARRED QUESTIONS AND ANSWERS. 

CADRE IN OFFICES OFPOSTM.ASTBBS GENERAL AND IN THE OnroB OJ' THE 

DIRlI:CTOR GENERAL OJ' POSTS AND TELEGRAPH8. 

168 Mr. JaJDDadas . ~ : (a) Is it a fact that before the ~  
of the Postal ~  Committee was ont, offices of some Postmasters 
General were split up into separate cadres A and B on account of the secre-
tariat Dature of (~  work, along with the Director General's Office, 
wlll're fhe srsk of pRy was from RI;. 50--]00, which has sinc" been rtlvilied 
to HR. 8()--250 and Rs. l00-30() ? 

(b) If the Mlply to part (a) is in the atlirmative, in what offiees were 
i'be,:e cRdreR formed , 
L1WPB(LA) D2 
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(r) Why has the status of these offices been levelled ~  as a result 
of the inquiry referred to above Y Is it a fact that the CIrcle offices were 
altogether outside the scope of inquiry of the CommiU.etl Y 

(d) When do Government propose to right the wrong done to these 
offices 1 

The Honoura.ble Sir Bhupendra Na.th Mitra: (a) The facts as stated 
by the Honourable Member are not quite correct. It is a fact that, prior 
to the publication of the Report of the Postal Committee of 1920, two 
scparate cadres A and B were introduced in the offices of some of the Post-
masters General, but it is not correct to say that these cadres were created 
along with !Similar cadres in the Director General's Office. The Office of 
the Director General had these cadres since long before. The scale of pay 
in the Director General's Office was Dot raised from Rs. 50--100 to Re. 80--
Z50 and again t.o Rs. 100-300. From the 1st March, 1921, the grades of 
Rs. 50-100, RH. 100-150 and R.<i. 150-200 were amalgamated into one 
grade on RH. 80-250. From the lst August, 1927, this grade has been 
raised to Rs. 100-300. 

(b) Before the issue of the Report of the Postal Committee, A and R 
cadres had been formed in the Offices of the Postmasters General of Bombay, 
Bengal and Assam, Bihar and Orissa, Burma, Central Circle and Madras. 

(c) There has been no change in the status of these offices nor is it a 
fact that circle offices were outside the scope of the inquiry of the Com .. 
lL.ittee. 

(d) Does Dot arise. 

RECRUITMENT OF SUPERINTENDENTS OF POST OFFICES. 

169. Mr. Ja.mna.du M. Mehta: (a) Will Government be pleased to 
state the nnmber of candidates allowed to appear at the examination for the 
appointments of Superint.endents of Post Offices, each year during the last 
.ft ve years Y 

(b) How many of them were selected from the Director General's 
Office, thl' Circle Officcs and the Post Office proper, each year during the 
lam flve years , 

(c) How many of them were direct recruits each year during the same 
period Y 

(d) ~ it a fact that departmental men have not for some years been 
allowed to appear at the examination, ~ there are many passed candidates t 

(e) If the reply to part (d) is in the afftrmative, will Government 
please state the ~  for continuing direct recruitment of Superintend-
ents T 

The Honourable Sir Bhupendra. Bath Mltr&: (a) 26 in 1924, 24 in 
In5, 14 in 1926 and 9 in 1927. No examination was held in 1928. 

(b) 1924 1925 1926 192; 
Direetor General's Office 1  6  2  1 
Urcle Offices 3  1  2  1 
Other branches of Post OfBce 17 10 3  2 

(c) 5 in 1924,7 each in 1925 and 1926 and 5 in 1927. 
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(d) No. 
(e) Does not arise. In any case Government cannot discontinue the 

present arrangement about direct recruitment of probationary Supflrin" 
tendents as they consider that to maintain the efficiency of the Department 
it is neceS&ary to take in a certain number of direct recruits. 

TRANSFER OF POSTAL OFFICIALS IN THE BOMBAY CIRCLE. 

170. Mr. Jamuadaa ltl. Mehta: Is it a fact that the Postal Stock 
Depot, the Postal Press and Depul'trnental lluildings in the Bombay Circle 
have been in charge of a Manager and an Assistant Postma(o;ter GeMral 
balollging to the same community for the last several year:'! Y If so, do 
Government propose to consider the advisability of tram.ferl'ing them , 

The lIoDoura.ble Sir Bhupendra NathMitra : Yes., but Government 
have no grollnds f()r thinking that the fact that the oftioers l ~  to the 
same community haR been prejudicial to the interests or efficiency of sCI'vice. 
and see no reason to consider their transfer on such grounds. The Assist-
Ilnt Postmaster General in question has, however, recently been transferred 
in the ordinary course. 

EXTENSION OF SERVICE OF POSTAL OFFICIALS BEYOND 55 YEARS OF AGID. 

171. Mr. Jamnadu M. Mehta: Has the attention of Government 
been drawn to an article headed "  A question of principle" against the 
grant of extension to men over 55 years of age at page 3 of the General 
Letter, dated the 25th July, 1929, of the Bombay Presidency Postal and 
R. M. S. Association' If so, what action do Government propose to take 
in the matter , 

Tbellonourable Sir Bhupendra Nath Mitra: Government have seen 
the article in question. In their opinion therE' is no adequate reUHOI1 for 
altering II. service' rule of long standing and general application which W8"l 
introduced after due consideration of all relevant factors, 

GRANT OF HOUSE RENT TO SUBORDINATE POSTAL OFFICIALS IN BOMBA.Y. 

172. Mr. Jamnadas II. Mehta: (a) With reference to their reply to 
my question No, 544 of 15th February, 1929, will Government please Itate 
whether they have by now come to know of the expiry of the Hent Act 
in Bombay from January, 1929, and whether they have received any re-
pl'escntations from the postal clerical claSH in Bombay asking for the 
grant of house-rent , 

. (7)) If the reply to part (a) is in the affinnative, will Government 
please state whet.her the question of the grant of house-rent. to their sub-
ordinates in Bombay has been considered by them and it so, with what 
result , 

(c) Will Government please state the principle on which the grant of 
house-rent to officers of the Po!'ts and Telegraphs Department is regulated 
and that on which the same is denied to their subordinate clerks who have 
also to pay exorbitant rents in Bombay T 

The Honourable Sir Bhupendra Nath Mitra: (a) The reply to the 
nrtrt part of the question is in the affirmative. With regard to the latter 
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{,art, Government understand that ~  pirect.or General, Postsan<i . ~
gt'aphB hal:i received from the All-IndIa. (mcludIng Burma) postal and ~l
way ~ l Serviee Union a representatlOn on behalf of the postal clerks In 
Bombay asking for the grant of house-rent allowance. 

(b) A representation for granting ~  to the clerical ~  of 
the Customs Income-tax and Salt Departments In. Bombay was conSIdered 
lind rejected' by the Central Board of Revenue. ~ proposal ~ ~  
by the All-India (including Burma) Postal and RaIlway Mail SerVIce 
Union was also rejected by the Director General, Posts and Telegraphs. 
The question in respect of the other establishments in Bombay ',vas not 
raised. 

(c) Gazetted officers of the Posts and Telegraphs Department are on 
aU'-India scales of pay, and in places where house-rents are exceptionally 
high are given house-rent allowances to assist them to meet such specin} 
10<111.1 conditions. The clerical staff, on the other hand, draw local rates 
c:! :pay and these rateH have been fixed ufter full consideration of the 
cost of living, including the cost of house-rent, in the places to which 
they relat.e. 

TRANSFER OF POSTAL OFFICIALS IN BOMBAY. 

173. Mr. Jamnadas M. Mehta: (a) Will Government be pleased to 
state whether the Posts and Telegraphs Deliartmental orders, as Riso those 
issued from t.ime to time by the Director Oeneral, Tequire that in the 
interest of service Assistant Post. Masterl'! General, Superintendents of Post 
Offices, AS8istant PostmaKters, Head Clerks of t.he Postma!'terGeneral'8 
office8 and General Post Offiees should be transferred from place to place 
aft.!'I' every three years' 

('b) lIas the attention of Government been drawn to the article iJl 
the Bombay Presidency Post and R. M. S. Union's General Letter dated 
25th .July, 1929, re transfers of Aflsistant PORtmasters General' If so, will 
Government be pleased to state why, as stated therein, the decisions of 
the Conference were set Rside and the Departmental orders were observed 
more in their breach than in their observance' 

(c) Are the orders referred to above carried out in the case of Head 
Clerks and clerks in the Postmaster General'. o1Bceand the General Post 
Offiee in Bombay and in the case of Superintendents of the Bombay Circle , 

(d) If the reply to part (c) is in the affirmative, from what date, 
and if it is in the negative, what forbids their transfers , 

The Honourable Sir Bhupend.r& Hath Mitra : (a) The orders relating 
tl) ~  periodical transfer of certain classes of officials do not apply to 
ASslRtnnt. Postmasters or Head Clerks in General Post Oftices, nor is the 
tenure of office the same for all claRses to whom the orders apply. The 
tcnure of office in t.he ease of Assistant Postmasters General and Investi-
gating Inspectorl'! is fi years, and 3 years in the case of the other officials 
to whom the orders apply. . 

(b) Yes. 'Fha ot:,ders were duly given effect to, exe!'..pt in the case of 
two of t.he ASSIstant PostmasterI'! General of the Bombay Circle for the 
rl'a:.on stated in my reply to part (h) of the Honourable'Maulvi Muham-
mad Yakub's starred question No. 1369, dated the 2nd April, 1929. Thes£' 
two officers have, however, since been transferred. 
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(c) and (d). The orders referred to do not apply to the olerks in a 
Circle office or the Head Clerks and clerks other than the appointment clerk 
l1l a General Post Office. So far as the Superintendents of the Bomba)" 
Circle are concerned, the orders have been carried out on different dates 
after the completion of the period prescribed for their tenure of charge of 
a Division. The Head Clerks in the Postmaster  General's Office, Bombay, 
to whom the orders also apply have not yet been transferred on administra-
tive grounds. The appointment clerk of the Bombay General Post Office 
is not yet due to be transferred. 

TRANSFER OF POSTAL OFFIOIALS. 

174. :Mr. 3amnadaa M. Mehta: (a) Is it a fact that transfers of Postal 
officials were restricted on account of financial stringency during the last 
few years? If so, will Government please state whether this was observed 
in the case of the Postal Superintendents of the Bqmbay Circle, viz., 
Messrs. Jussllwala, Lalkaka and Khan' 

('b) How long was each of these officers in charge of one division only 
during the last ten years and what amount of t.ravelling allowance was 
drawn by each of them 011 each transfer? If thcir transfers were fre-
quent, will Government be pleaRed' to state why· they were so made in 
the face of Director General's orders restricting the same on account of 
financial stringency ? 

The BODoura.ble Sir Bhupendra Nath Mitra: (a) The reply to the 
first part of the question is in the negative. The second part does not 
therefore arise. 

(b) Government understand that the transfers of these officers in tht'! 
past ten years have not been frequent, and have in all cases been ordered 
by the responsible authorities in the interests of the public service. Th'lY 
do not possess all the detailed information asked for by the Honourable 
Member, and in view of what is stated in the ~ ll  sentence they do 
Bot propose to coUect the information. 

lIh:TROD OF FILLING POSTS IN THE PRINTING AND STATIONERY DEPARTDNT, 

CALCUTTA. 

175. Mr. S. a.Mitra: (a) Will Government be pleased to state whether 
it is a fact that a large number of posts whieh fell vacant or were created 
in the Printing and Stationery Department in Calcutta during 1928 and 
1929 were filled up by promotions, (i) in some cases on grounds of seniority 
iii preference to merit and educational qualification, (t'i) in some cases (JD 
grounds of educational qualification in preference to merit and senio-
rity, find (m) in some cases on merit (having no previous appreciatiGn 
recorded to that effect) in preference to seniority and educational quaJi-
fieati(lD , 

(b) If the 8Jl8Wer to part ( a) be in the affirmative, -.rill Government 
be pleflSed to state whether it is a fact that in cases of filling up permanent 
and officiating vacancies in that department the seniority in the Gl'adatj'JIl 
Lilt janot followed' If not, why not , 

(c) H the aDBWer to part (G) be in the aftirmative, will Government 
be 'Pleased to state the circumstances under which (i) uniformity of 
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principle was not adopted in all cases, and (ii) there was no change in the 
nature of duty imposed on the clerks in majority of cases after promo-
tion , 

(d) Do Government propose to inquire int? the ~ ~ and. see ~l l  
justice is done in all cases by observing unifornuty of. l ~ l  1D fillIng 
up vacancies (permanent and officiating) by promotIons 10 that depart-
ment f 

The Honourable Sir Bhupendra. Na.th Mitra.: The attent.ion of ~ ~ 
Honour8ble_ Member is invited to the reply given by me to hIS questlOn 
No. 153 on the 2nd September, 1929. 

SUPERINTENDENT OF THE CENTRAL STATIONERY OFFICE. 

~ Mr. S. O. Mitra.: (a) Will Government ~ pleased to refer to 
unstarred questions Nos. 204 to 210 ; starred questions Nos. 353 to 356 ; 
unstarred question No. 329 ; and unstarred questions Nos. 560, 562 (e), 
563, 564, 567 and 568 in the Legislative Assembly Debates, Vol. III 
(1928) and Ray whether any inquiry has since been made and whether 
replies to those questions were furnished to Mr. S. C. Mitra T 

(b) If the answer to part (a) above be in the affirmative, will Gov-
ernment be plealed to place the connected papers on the table' 

( c) If the answer to part (a) be in the negative, will Government 
be pleased to lItate when it is expeoted that the inquiries will be finished and 
replies to the questioDJ mentioned in part (a) above furnished' 

The Honoura.b1e Sir Bhupendra Nath Mitra.: (a) and (b). The 
t-eplies to the questions referred to by the Honourable Member were duly 
furnished to him, and copies were placed in the Library of the Legislature. 

(c) Does not arise. 

SYSTEM OF REORUITMENT TO TELEGRAPH ENGINEERING BRANCHES. 

177. Mr. Ga.y& Pruad BiDgh: (G) Was sanction accorded by the 
Goyernment of India (Department of Industries and IJabour) in t.hEl'ir letter 
No. 103, P. T., dated 18th April 1927, to the introduction of the new system 
of recruitment and training for appointment to the Telegraph Engineering 
Branebr." ? 

(b) In this connection did Government approve of the holding of an 
esalliina1ion for the Engineering Supervisors already in ~ ~  , 
Are Government aware that. the examination was not held by a Board 
but by a single examiner in September 1927' Were any rules framed 
to prevent candidates from enlisting support from persons of influence' 

(c) Are Government aware that on the ground that this would b. 
the last examination held for the ~  Supervisors for training 
for subsequent appointments to t.he grade of Deputy Assistant Engineers, 
the Indian Telegraph Association requested the Director General of 
PosU! and Telegraphs to have the papers revalued! 

(d) 'Were t.he papers re·valued by the Director General 7 

( e) If the reply to part (d) is in the negative, what were the reas6n8 
for !)(It oomplying with the request from such a representative Associa-
tion' 
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(f) How many IndianB and Anglo-Indians passed out in the final 
Deputy Assistant Engineers examination of 1928? Is it a fact thnt there 
was a preponderaBce of one community over the other in the results of 
the examination' If so, what is the reason f 

(0) Is ita fact that six t.eIDflorary Anglo-Indians who h:ld not passed 
any departmental examinations prior to their appearing for the competitive 
examination in 1927 were admitted to the training for appointment 8& 
Depnty Assistant Engineers, while Indians are debarred from appearing 
in 'the examinations on the ground that they are temporary f 

(h) Do Government propose to admit five Indians to complete the 
nineteen vacancies set apart for the EnghlCering Supervisors recruited 
according to the old system T If not, ,vhy DOt? 

The Honourable Sir Bhupendra Hath Mitra: (a) If, as is presumedt 
the Honourable Member is referring to letter No. l07-P.T.E. (not No. l03)r 
dated 18th April, 1927, introducing revised rules for the recruitment and 
training of Engineering Supervisors, the reply is in the affirmative. 

(b) Replies to the first and the second parts of the question are in the 
~ . The reply to the third part is in the negative. No Inch rules 

were considered ~. 

(c) Yes. 

Cd) No. 

(e) The Director General was unable to accede to the proposal in the' 
llbsence of any cogent reasons. 

(f) 14 Anglo-Indians were successful in the flnal examination in ~  

'l'he only Indian· who passed the preliminary examination held in Septem .. 
ler, 1927, failed to qualify in the examination held at the end of & six 
monthR' training course in the Office of the Electrical Engineer.in.Chief, 
hnd was therefore not permitted to appear in the flnal examination. The 
answer to the second part is in the affirmative. The only reason which 
Uovernment can think of is the obvious one that the Anglo-Indians were 
more proficient than the Indians in the (~  in which they were 
examincd. 

(g) The reply to the first part of the question is in ,the affirmative . 
.A~ regards the second part, both Indians and Anglo-Indians holding tem-
porRry posts were equally eligible to appear in the examination subjeet to 
their fulfllling certain general conditionR. 

(h) No. All future recruitment will be carried out according to t.he 
new system referrE'd to in my reply to part (a) of this queRtion. 

ELECTION OF A MEMBER TO THE AT ANDING FINANCE 
COMMITTEE. 

Mr. President: I have to inform the ARsembly that up to 12 noon' 
on Saturday, the 14th September, 1929, the time fixed for receiving 
nominationR only· one nomination, namely, that of Mr. E. F. Sykes has 
been received for election to the Standing Finance Committee. As only 
one candidRte is require.d for the Committee, I annOlmce that Mr. E. F. 
Sykes hEls heen declared to be ouly elected to thc Standing Finance 
Committee. 

• Mr. Malik. 



"LEGISLATIVE A.SSEMBLY. [16TH SEPT. 1929. 

PETITIONS RELATING TO THE HINDU CHILD MARRIAGE BILL. 

Secretary of the Assembly: Sir, under Standing Order 78, I have 
to report that two petitions as per statement laid on the table have been 
reeeived relating to the Bill to regulate marriages of children amongst 
the Hindus which was introduced in the Legislative Assembly on the 1st 
February, 1927, by Rai Sahib Harbilas Sarda. 

Petitto", rdtUing eo 1M BtU eo regulaU marriagu of ch.ildnn a.mcmg" 1M Ht.MU81DAicA WGot 

introduud an tlit LegWlative Ammbly on. 1M 1" February 1927. 

Number of signatories. District or Town. Province. 

100 Hoogly Bengal 

101 Bengal 

'J.1HE INDIAN INCOME-TA.:'X (PROVIDENT FUNDS RELIEF) BILL. 

PRESENTATION OF 'fHE REPORT OF THE SElJECT COMMITTEE. 

The Honourable Sir George Schuster (Finance Member) : Sir, I beg 
to present the Report of the Select Committee on the Bill to amend the 
Indian Income·tax {Provident Funcls Relief) Act. 

THE CODE ~  CRIMINAL PROCEDURE (AMENDMENT) BILL--
contd. 

Mr. President: The House will now resume further consideration of 
the following motion moved by the Honourable Sir James Crerar on the 
12th September, 1929 : 
,f' That the Bill further to ameond the Code of Criminal Proeedure, 1898, for a 

eertain purpoae (In8ertion of new aection 540·B) be taken into consideration' '. 

Sir James Crerar. . 

The Honour&ble Sir James Orerar (Home Member) ': Sir, .... 

Mr. K. O. Neogy (Dacca Division: Non-Muhammadan Rural) : On 
a point of order, Sir. Is the Honourable Member, Sir James Crerar, reply-
ing to the debate, because there are certain Honourable Members of this 
House who are anxious to speak on this motion before he replies Y 

Mr. President: I have called upon the Honourable Sir James Crerar 
to make a statement. 

Mr. ]t. O. Neogy: I should like to know under what particular rule 
or ~ Order is it permissible for the Honourable Member to make 
a statement at a stage when a particUlar motion is under the considera-
tion of the House 7 

The Honourable Sir James Orera.r :  I am speaking on the amendment 
for circulation of the Bill. In that connection I should like to make a 
statement regarding the position of the Government. 

Maulvi Muhammad Yalmb (Rohilkund and Kumaon DivisioIUl: 
Muhammadan Rural) : Eyen if the Honourable Member is not allowed 
10 do so under the Standing Orders and Rules' 



· ' 
THE OODE OF CRIIfINAL PROCEDURE (AMENDMENT) BILL. 881 

Mr. M. Keane (United Provinces: Nominated Official): He ('aD 
speak on the aml'ndment and then speak again on his original motion. 
'l'here is an amendment before the House now. 

lIIIr. President: Under what rule f 
Hr. M. Keane': On every amendment, every Member is allowed to 

&peak. 
'Mr. President: Under what rule f 
Mr. M. Keane: Under the ordinary rules and Standing Orders. 
Mr. M. A. Jinnah (Bombay CitY': Muhammadan Urban): The 

lIonourable the Home Member is entitled to speak on the motion that the 
Bill btl circuillted for eliciting public and letta1 opinion. 

Mr. President: Under what rule 1 The Honourable the Home 
Member has mude a motion thnt the Bill be taken into consideration. 
He has goot a ril!ht of reply. But he cannot "peak more than twice'. In 
llDy case, he is not entitled to make a statement as he wishes to do under 
any rule or Standing Orders. 

Mr. M. A. Jinnah : Since then an amendment has been moved, and 
surely the Honourable the Home Member can speak on that amendment' 

Mr. President: J should like to know under what rule or Standing 
Order. . 

Mr. K. O. Neogy : I understood the Honourable the Home Member was 
not speaking on any particular motion or amendment thllt it> on the 
agenda, but that the Honourable Member was seeking to make a state-
ment, which is quite different. 

Mr. President: I have been told that if I allow the Honourahle 
Leader of the aOllse to make a statement at this stage it would facilitate 
public bnsiness, curtail the debate and save public time. I have always 
ncrt'ised the power vested in me in such cases, and I propose to exercise 
that power in this case, and will exercise that power so long as I am in 
this Chair. 

Mr. M. Keane: Sir, if I may be permitted to answer your question, 
I should like to point out that the power of the Chair is contained in 
Standing Order 32 which says that, after the Member who moves the 
motion lias spoken (in this cllse Mr. Kelkar), other Members may speak 
on thRt motion in such order as the President may call upon them. 

Mr. President: That does not give the Honourable Member who hili 
moved the original motion the right to speak at this stage. He can only 
speak on bis motion when he moves it and then ultimately speak by WfJ,'! or reply that is how we have always interpreted our Standing Orders 
I understand. Bllt when the Chair is convinced that, by adopting this 
conrse, he would help the House in facilitating public business, saving the 
public time and ill curtailing the debate, the Chair has got the power to 
call upon Rny Member to speak at any time. 

Maulvi Muhammad Yakub : May I know jf it is allowed under the 
inherent powers of the Chair' 

Mr. President: Under the unwritten law of this House. (Ht'lar, 
heal'.) 
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Mr. Vidya Sagar Pandya (Madras : Indian Commerce) : On a point 
of order, Sir, the House is in possession of a certain motion ..... 

Mr. President: Order, order. I have already given my ruling. 

The Honourable Sir James Orerar: Mr. President, 1 am grateful to 
you for giving me this opportunity of explaining to the House the con-
clusions to which Government, after very careful and anxious considera-
tion of the views and arguments which have been advanced in the course 
of the debate, have arrived. I desire, in the first place, to acknowledge 
the moderation and the temperance of the language which has been used 
~  the principal Apeakerl> in the course of this debate and their obviolUl 
unwillingness to use a recent unfortunate occurrence in order to cloud 
the real issues before the House bY' any considerations of passion or 
prejudice. I deNire IIlso to acknowledge, in the amplest terms, the 
sympathy and support of those who have appreciated the responsibilities 
of Goyernment and the considerat.ions which moved them to bring this 
measure before t.his House, and who have been willing to give all the 
assistance which is in their power. A grave and weighty appeal hali heen 
mllde to Government and, in what I have to say, I hope I shall be able 
to make it clear that it is the earnest desire of Government to respond to 
thnt appeal to the utmost extent in their power. To arguments urged 
'f ith temperance and moderation we cannot, and indeed we have no dis-
position, to close our minds or our ears, or to fail to appreciate the 
sincerity and depth of feeling which have inspired them. 

I think, Sir, that, reviewing the whole course of the debate up to 
this point, and eliminating some incidental points of controversy which 
have arisen, I may say that there have been two main streams of argu-
ment advanced which may be grouped under the head of two main 
Mntentions. The first of these contentions is that, though there may he 
some justification for the Bill, nevertheless it touches on some very 
fUlldamental issues. Some Honourable Members have expressed the 
doubt wbether a sufficient concrete proof of its necessity and urgency has 
yet. been adduced, and the view has been expressed in many quarters 
that this measure ~  not to be placed permanently upon the Statute-
book without a fuller measure of deliberation and consultation with 
public opinion. The I';econd contention, or the second clasli of conten-
tions, I would endeavour to summarise and comprehend as follows: that 
while the House \vould not extend its sympathy and approval to al'ts 
which are directed only to impede or defeat or delay the enos of justice. 
mflny Honourable Members take a different view of and place a different 
interpretation upon what bas occurred. They regard it as a protest 
against. what has been represented as harshness, inequality and injustice 
in the treatment of under-trial and of convicted prisoners. They contend 
that., if the grievances alleged were removed, it is at least possihle ~  

the necessity for this legislation might also be removed; and I t.hink 
that Rome Honourable Members went further and were prepflred to 'lilY 
that, if this did not prove to be the case, after prompt. and seriouli! efforts 
were made t.o deal with the problem from that point of view, if they 
'WCTt'! convineed of t.hat, they would then be prepared materially to 
modify their attitude towards thili Bill. 

Now, Sir, I proposr to deal briefly in the first place with the second 
of these contentions, and I would remind the House once more thai the 
8\lministration of jails is a provincial subject, subject no doubt to the 



superintendence, direction and control of the Governor General in Councll. 
Nevel'theleRR, the direct and primary responsibility for the administration 
(If this subject lies quite definitely upon the Local Governments, and it 
is they who have to be.ar the whole fimmcial burden of that administra-
tion. Therefore, whatever steps we take in this Dlatter, I Hubmit to the 
House that we must be scrupulously careful not to invade to any undue 
edent a sphere of administration which has been definitely made o,'cr 
to the I,ocal Go\·ernments.I do not think any Member of the Houfle 
would be prepared to endorse the proposition that it would be wise to 
prejudice or in any way restrict the measure 'of deeentralised administrn-
tion which has already been conferred upon the provinces and provin-
cial Governments for the management of their own affairs. Well, Rir, 
I will advert very briefly to the fact that we have addressed the Local 
Governments in this matter in terms of which the House is aware, and 
~ l provinces have already appointed Committees  in pursuance of 
the letter we addressed to them. It is our intention to summon a confel'-
ence of provincial r(;presentatives as soon as that can possibly he 
arranged, but the Honourable Member from Bombay, Mr. Jayakar, in 
his powerful and incisive speech raised very definitely a particular issul'. 
~ alluded to what he described as racial discriminations in the Jail 
Rules, and I could not but appreciate the fact that that particulnr aspect 
of the question was one which made a very deep impression upon the 
House. I should like to say' at this stage that the real basis which 
underlies the ruleR to which the Honourable Member referred was really 
something different in intention from racial discrimination. The principle 
iF! really one of equalisation of penalty, having regard to the fact thnt 
the previous standard of Jiving of a person in prison will either mitigate 
()r ]'cnder more severe the character of his punishment accordin/?Iy liS hi:i 
st.andard of living is greatly above or below the normal average stanclard 
in the jail. The principle therefore is not one really of racial diserimi-
nation; it is one of equalisation of penalty; and as I have already 
pointed out to the House, these rules are applicable in most provinces to 
Indians who come within that ~ . However, I do not want ..... 

Pandit Motilal Nehru (CitieR of the United ProvinceR : Non-Muham-
madan Urban) : On a point of order, Sir, I think you permitted the 
Honourable the EJ;ome Member to make a statement ; but he is really 
taking nd-vantage of that opportunity to reply to the whole debate. I 
.ubmit that it is not rig-ht for him to do RO, mainly becauHe he is now 
summing' 11p the debate in a manner which I do not accept to be eorrMt. 

The Honoura.ble Sir James Orera.r : Well, Sir, I have no intention of 
purrming further any matter of argument ;  I Mhall reHtrict mYHelf to 
stating, aR briefly, as I can, the conclusions at which the Government hate 
arrived, and the attitude which they now take on the general que'ltion 
before the House. We know that there is a strong feeling in the HouRe 
that, whatever aetion is to be taken Rhould be taken with promptitude, 
and I have every desire to do the utDlost J can to comply with it. T 
would therefore say that it is our intention, having regard to the 
questions which have been raised with regard to alleged racial dis-
crimination and which, as Mr. Jayakar observed, were not specifically 
&lld in 80 many terms contained in our letter to the Local Governmf'ntll,-
we will now put them specifically to the Local Governments and the 
views which have been expressed in this House on that point will ~ 
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communicated to them. I trust that it will be possible to call a confet'-
enee of Local Governments at an early date, but I appreciate that the 
House would like something done at an earlier date than that, and I alll 
therefore prepared to go further. 

Mr. M. R. Jaya.kar (Bombay City: Non-Muhammadan Urban): 
On a point of information, Sir, may I know from the Honourable the 
Home Member whether, in communicating to the Provincial Governments 
the views of this House, the Government of India will also communicate 
whaT. their views on the matter are Y 

The Honourable Sir Jame8 Crerar: That, I think, would be antici-
pating con!'liderations which must come up later; and perhaps if the 
Honourable Member will wait till I proceed further on this point, I can 
explain the matter more fully. I would remind the House that, in 
addressing Local Governments, we particularly requested them to as('er-
tain non-official opinion in the matter ; and we hoped that. leaders of non-
official opinion would give the Local Governments the benefit of their 
viewB. We propose to take the same course ourselves and I should be 
glad to in vite-and I hope the invitation will be accepted-leaders-of 
various partief'l in this House to confer with me and communicate to me 
any concrete suggestionf'l they have to make in this matter; and these 
I will undertake to communicate with the least possible delay to Local 
Governments. At a later stage, when the views of the Local Governments 
Illtve bl'len received-and they will be expedited as much as possible'-:'r 
propose, if my invitation is accepted, to seek further consultation on the 
lines I have suggested. 

Now, Sir, I propose to resume the question of l l ~  very briefly. 
I have only t.his to say-I will not enter into matters of argument-nor 
do I propose to reply to the arguments which have been used on the 
legal aspect of the question,-I must only say this : that Government, 
after having listened very carefully to the debate, feel bound to maintain 
tht-ir opinion that there is a ~  in the law and that that deflciency 
ought to be remedied. (Mr.E. L. Price: "Hear, hear.") We still 
retain the view that the provisions of the Bill do not contlict with any 
principles of justice and fair-play (Hear, hear). The accused will always 
have the option of exercising their rights. Nevertheless I do not deny, 
Rnd I have never denied, that there was an important principle involved. 
The vi('w has been expressed that a very grave measure of emergency ~  

to be established before this Bill should be permanently enacted. There is 
some room to hope, Sir, that the degree of urgency which was at first 
apprehended is not so grav(' as it then was. Nevert.heless I cannot conceal 
my own view that it is not by any means eliminated. In deference, how-
ever, to the views which have been so forcibly expressed in this Honse 

~ the necessity for more deliberation and mor(' consultation. Gov-
ernment are prepared to agree, if that is the wish of the House, to the cir-
«mlation of the Bill, so that. the matter may, if necessary, be considered next 
Sessiou. But I do not wish to leave the House under any misappreh!>Jl-
sion or to give cause hereafter for a charg<, that I llllve not hf>f'n ('ompll'tely 
candid with them. I must milk!> an express r('servation. Government re-
main unaltered in their det!'rminlltion to oppos!' inil!'finite impf'dim!'nts to 
the course of justice (Mr. E. L. Pri('c :  " Hear, hear.") It. illl their duty 
to maint.ain peace and securit.y, to proteet thf' public in all its lawful 
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avocations and also to protect its own officers in the discharge of their 
duties. If, therefore, any contingency should arise in the interval before 
this House meets again which cannot brook delay, I must make it perfectly 
clear that there can be no limitation or qualification on the discretion of the' 
authority in whom the necesllary powers are vested ; and we must ourselves: 
retain the liberty, if our advice is sought, to advise whatever action way be 
necessary to meet any situation that. may arise. We sincerely trust that no 
such contingency and no such necessity will arise, and that all who are 
in a position to do 80 will use their iufluence, wherever and in whatever 
mllnner they can, to this end ; and in that (~  I should like to 
refer to the wise words of counsel which fell on that point from Sir' 
Purshotamdas Thakurdas during the c.ourse of the debate on Saturdl1Y. 

These, Sir, are the immediate reasons which have weighed with. 
Governmentin agreeing to the circulation of this Bill. 

But there are other reasons to whi«h also due  weight has to be 
attached. I should like to refer in particular to the words of studied 
ntoderationused by the Honourable and learned gentleman from BombllJ' J 
Mr. Jinnah, when he referred to the general political situation and the 
~  tasks that confront us in the immediate future. That was a 
('onsideration, Sir, which you also laid before the House I1t the commence-
ment of this Session. I hope the House will believe me when I say' 
that we were not unmindful of those considerations when we deciderl to 
:lay the Bill before the judgment of the House. Nor are we unmindful 
of them now. Those considerations are of the gravest and m()st weighty 
c:haracter. We realise that, if anything can be done to remove all feelings 
of mistrust and suspicion, if anything can be done to substitute for them 
the spirit of reason, moderation and common effort, it is incumbent upon 
us, flS it is also incumbent upon this House and upon responsible' 
political opinion throughout the country, to do their utmost to promote 
it. 

In coming to a conclusion, therefore, that we would agree to the 
circulation of this Bill, I beg the House to remember that that grave and 
weighty ~  was present to our minds. 

Maulvi lIuha.mmad Yakub :  I move, Sir, that the question be nOW: 
put. 

Mr. President: I think that it is the general sense of the House that 
the question be now put. 

The original motion was : 
" That the Bill further to amend the Code ot Criminal Procedure, 1898, for .' 

eertain purpose (Insertion of new IICction 540·B) be taken Into cOll8ideratlon. ". 

Since which an amendment has been moved : 
" That the Bill be circulated for eliciting public RJld legal opinions thereon; OJ' 

The question is that  that amendment be made. 

Mr. E. L. Price (Bombay: European) : No. 

Mr. President: Does the Honourable Member desire a division , 

Mr. E. L. Price: No, Sir. 

The motion was adopted. 

Mr. President: I must congratulate the House on the result. 



THE TRANSFER OF PROPERTY (AMENDMENT) BILL. 

(POINT OF ORDER re ADMISSIBILITY OF AMENDMENTS.) 

Mr. President: With regard to the next motion which stands in the 
name of thc Honourable the Law Member, I should like to say a few 
words ahout the difficulty I feel as, regards the procedure to be followed 
and also as regards the admissibility of a large number of amendments 
which he has put down on paper • 

.As regards the procedure, the Honourable Member wants to move that 
ihe Bill as amended be passed. He also at the same time wants to move 
a large number of amendments to his own motion. I do not know whcther 
it would not be a more correct procedure that he should ask some other 
Member of Government, or more properly, Mr. Mulla, who has studied the 
subject, to moYe those amendments instead of himself moving them. That 
is 80 far as the procedure is concerned. . 

With regard to the admissibility of those amendments, the Honour-
Able Member knows the procedure of this House. At the Third Reading 
he can only move formal or consequential amendments to the amendments 
already passed. I am not sure on reading those amendments, that all of 
them are really formal or consequential amendments on the amendments 
which have already been carried. I would, therefore, like him to consider 
that aspect of the matter, and if there is no hurry, he might put down his 
motiODf:oi tomorrow or the day after. I leave it entirely to him. He shall 
have to tlatisfy t.he Chair on every amendment that it is really It formrtl 
or con.sequential amendment which could not have been made at the con-
.sidl'ration stage. 

The Honoura.ble Sir Brojendra Mitter (Law Member): I accept your 
f.uggestion that the matter may stand over till tomorrow. 

Mr. President: Tomorrow is a non-official day. 

The Honourable Sir Brojendra. Mitter: Then the day after to-
morroW'. Meanwhile, I can satisfy you, Sir, that everyone of these 
amendments is either formal or consequential or both formal and conse-
quential. There is no amendment of substance whlch has been laid down, 
and all these formal and consequential amendments arise out of the amend-
ments which the House has passed. 

Mr. President: If they arise out of the amendments already passed 
the Chair will take no objection, but I feel some difficulty. I would 
ask the Honourable Member to examine those amendments once again 
.nd satisfy himself. 

~  Honourable Sir Brojendra Jlitter :  I shall do that, and I hopP.l 
to satlsfy you that all the amendments are either formal Or consequential. 
Anyhow, I M('ept your suggestion, and I shall move these motions day 
after tomorrow. . 

Mr. President: That applies to the second Bill also , 

The Honoura.ble Sir BroJendra Etter: Yes, Sir. 

( 886 ) 



lJEMAND FOR SUPPLEMENTARY GRANT IN RESPEC'r OF 
RA.ILWAYS. . 

Mr. P. R. Bau (Financial Commissioner, Railways) : Sir, 1 beg to 
move: 
., That a sum not exceoding Ra. 28,70,000 be granted to the Governor General 

ill Oouncil to defray the charges which will (lome ill coune of payment during the year 
ending 31st Mareh 1930, in respect of Companies' and Indian States' lIhare o! lurplua 
profits and net earnings." 

This, Sir, is in a sense a formal motion, _and it is not neceasary for 
me to make a speech. The amounts payable to Railway Compa.nies and 
Indian Stllt('g are regulated under the terms of the exiMtingcontl'actg and 
are determined according to the working results of the previous year. 'rhe 
detailed l ~(  for the necessity of the extra amount asked for are given 
in (~ puper already circulated to the House, and they were considered 
sufficient by the Standiug Finance Committee for Railways when they 

~  this demand. 

Mr. President: The question is: 
" That a 8upylementary sum not exeeeding Re. 28,70,000 be granted to the Governor 

General in COIlDci to defray the charges which will conle in course of payment during 
the year I>nding 3bt Mareh, 1930, in respect of CompHnies' and Indian States' share 
of surplus profits and net earnings." .  . 

~ motion was adopted. 

TIlE HINDU CHILD MARRIAGE BILL--(contd.) 

Mr. President: The House will now resume further consideration 
{If thr Bill to regulate marriageFl of children amongst the Hindus, ~ re-
ported by the Select Committee, clause by clause. 

The question is : 
,. That clause 2 stand part of the Bill." 

Mr. 111. I. Seaha A.yya.nga.r (Madura and Ramnad cum Tinnevelly; 
Non-Muhammadan Rural) : Sir, I beg to move the amendment that stands 
in my name, No. 22: 
" In clause 2 (a) for the word' fourt('(ln ' the word • eleven' be 8ubltituted ". 

Sir, in ~ connection ..... . 

Mr. Mukhtar Singh (Meerut Division: Non-Muhammadan Rural): 
Sir ..... . 
Mr. PreBident : The Honourable Member is a little late. 
Mr. Mukhtar Singh : All I want to know is whether the amendment 

of Mr. Yamin Khan which we were discussing the other day was p888ed 
or rejected by the House. 
lIfr. II. I. 8eIha A.yya.ngar: In moving this amendment, I am parti-

cularly aware that we have discussed at length the principle underlying 
this amendment. Therefore, with your kind permission, J shall try to 
be as brief as possible in presenting my caSe on this occasion . 

. In the first place, I want to premise, by bringing to the notice of this 
Honourable HOUle, that there isa distinction between Kamll£ldan aDd 

( 887 ) 
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Garbadan. Kanyadan is making the gift of a girl to a bridegroom in 
marriage; Garbadan is the ~  ceremony which usually takes 
place some time after Ithe. ~ l ~ l~  age, ~ ~  long ~ the. Kanya-
d,(J1t l ~ll . If that l:hstmctlOn IS borne m mmd, I cocl!lder t hat the 
Housf' will take kindly to the amendment that I ha,ve moved. Sir, in 
movinA' this amendment I want to bring to the recollection ?f this ~ .. 
able House the idea of the Honourable Mover when he mtroduced thIS 
Bill in the first instance. lIe actually said that 11 would be the proper 
age tn fh:' for It girl to be married hecause that he thought, and rightly 
thonght, would really conciliate the orthodox view of this country. ~  
I 'woulrl refer t)w., House to thl' Minute of Ollr revererl leader, Pandlt 
Madan Mohan Malltviya, attached to, the Report of the Select Commit-
tee. He said this : 
II I urged thut the age should be fixed at 11 so that a law to restrain child 

Jllarriages might be passed with the unanimous support of all ~  of the eorn-
munity." 

Later on, 'he said: 

•• If even 12 is fixed a8 the age marriages below ~  shall be punishable, it is 
p08Aibll' that 11 section of orthodoJ: opinion will be reconciled to it. But in view of the 
tact that marriuRe is a religious saemment umong Hindus, und in view of the belief 
which has prevulled on the question of the age of marriage among them for a very 
long time, to make a marriage above the age of 12 and below the age of 14 Jluniahablo 
by law will be a violent interference with ,the Hindu religion which I conSIder it my 
duty strollgly to oppose." • ., 

In dealing with the question of Ilxing the marriage age at 11, we are con-
cenled not ~  much about the actual age of the girl but about the prin-
ciple whe1her post-puberty marriage is 'to be compelled by law, or pre-
puberty marrillge as sanctioned by the Shastras should continue to he 
allowed. If for It moment the Government or this Assembly would My 
thl\t thHY can prescribe the l'lge lifter which only girls ought to mature lind 
if they l~ l  <:nforce it, I should have no objection to conform to any age 
which may hc prescribed by this IJegislaturr. But that would obviously 
be a foolish venture, because no Government, no legislature is compctent 
and powerful enough to say definitely that no girl in this country shan 
become of age before ] 4. If that is found to be an impossible" to 
attempt against nllture, which would depend upon the climat.ic conditions 
of the several portions of this Vf\st country,-if that is found to be an 

ll~ t.ask, I submit to the House it must be equally futile to fix the 
age of a girl lit which alone ... he ought. to be married. The Heport of the 
Select Committee on clause 2 says : 

•• WI' rOllshll'red Ii 8ugg<'stion that thl! minimum age to determine whether a 
temale is a child for t.hll purposes of sub-clausl' (a) should be reduced to 11 and 
another suggestion that it should be reduced to 12 years. The Committee, however, W(lre 
l'mphatie.ully of opinion that any 8urh reduction would nullify the whole object of tho 
Bill ". . . 

I ant r('ally unable to understand the reasoning of the SeI!'Ct Committee 
when they madt- that statement. If it is conceded that they want to 
shut out, or to put down, or to penalise all pre-puber1y marringell, I 
certllinly can appreciate t.he signitIcance of this statement. But without 
going to that length, without sarin!! HO detinitely, simply to say thllt the 
reduction of the age to 11 or 12 would be to nullify the object of the Bill 
is a thing which really pAAseR my comilrehem.ion. . 
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Sir, I fluid at-the outset that J am urging this amendment 01 mine 
upon the House only for this particular J'eaHOn, that we who believe in 
Shastraic injunctions-I am presenting the orthodox view to the HoU/.'JC in a 
most humble manner-if we believe and if you concede that we are equally 
honest in speaking out our convictions to the Homre-if we believe that our 
Shastraic injunction restrain post-puberty marriages for Dwijas and make 
it l l~  necessary to indulge in pre-pUberty marriages, then the ques-
tion for con,,;iderati<;>D will simply be this, what is the age, what is t.he sufe 
limit of age within whil'h marriages may properly be forbidden by tlth! 
I.egisillture if it is inclined to. With a view to solving this difficulty I have 
been at some pains to analyse the Report of the Age of Consent Committee 
which I am told is a very precious document. I shall not dispute the truth 
or the accuracy of that statement, because it is possible that there are a 
few passnges hl're and there in that Report in which unanimity of opinion 
there may not be ; but all the same it contains very mllny statiHtiClS and 
figures upon which we can base our case or draw our own conelw;ions. And 
from tllt; very close and careful analysis that J have been able to make from 
this standpojnt, I find these things. There III',' 14 areas on which ~  have 
concentrated their attention, and so far as the age of puberty is concerned, 
in the Punjab they find the age to be from 12 to 1"6 ; in the North-West 
Frontiet· from 13 to 15 ; in Delhi frpm 12 to 13 ; in Ajmer-Merwara 13 or 
14 ; BornbllY from 12 to 15 ; in Deccan Ilnd Karnatak from 12 to 15 ; 
Gujrat 12 to 14; Sind 13 to 15; Madras 12 to 14; Assam 
12 to 14; Bengal 11 to 13 ; Bihar and Oris88 U to 14; the 
United P lll~  12 to 15 ; the ~ l Proyinces' and Berar 12 to 13. :0;0 
that the Hous('  will readily find tbRt the lowest age at which puberty 
takes plaee ill girls is 11 in Bengal and the highest iii in the Punjab where 
it extends to 15 01' even 16. We are trying to l<'giRlate for the whole of 
India. We arc not excluding any province from the category of the arena 
to which 1his Act may apply. If we I1re bent upon legif!lating for thl' whole 
of thIS vast country, if we place all these provinces on the same footing, 
and if for a moment you concede to me my honest. conviction that it mUllt be 
pre-pnbtr1.y marriage-that we feel for so much-if you concede thelle two 
pOHitioM it at once follows that if 11 is the lowest limit at which puberty 
occurs it; Bengal, and if we legislate for the l~ of India, I lIubmit that 
11 must he the minimum age at which marriage mllRt tak!' place if J 
take it the House really feels for our honest "convictions. I quite fcel the 
weight of feeling ranged on the opposite side I quite realise and upprt!-
eiate that a large 8eotion of thiH HouRe really wants to fix the age of 
marriage of girls regard being had to th(' very ~  ciata that hlwe been 
collected by the Age of Consent Committee. I quite appreciate the ff.'d-
ing with which some of my TIonourflhle friends "poke on the last occasion 
when they dwelt on the atrocities which have been noted down in the 
Age of Consent Committee's Report. I quite appreciate that view point ; 
but my pres.ellt task will be to see these two view points reconciled, and 
reconciled in a way that will offer the least retstance to the conscience of 
the orthodox: community, who are keen on having the marriageR of their 
girl:'! celebrated before the girls reach puberty. • 

If from an analysis of the Report, I am lI.ble to show conclusively to 
the House thm: the age at which puberty beginfol, at least in ~ if,) 11 
and fliRt it "aries from ] 1 to 16 for the whole of India, then I bubmit 
that would be a. paramount consideration in the fixing of the agc at 11. 
(An Honourable Member: " What is the average''') It varies from 
LllOPB(LA) d 
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11 to 16. The stand I am taking is simply this. If af least in one pro-
vince for which you are making this law, the age of puberty is 11 and if 
you want to reconcile that actual fact with the attitude of the orthodox 
sectioll in this country who want to have their marriages performed accord-
ing to the Shastraic injunctions before the girl attains puberty, it readily 
follows that 11 ilO the age which we must really fix. Then, Sir, I find 
that, in five at least out of the 14 provincial aresil into which the Age of 
Consent Committee carried their investigatioDll and deliberations namely, 
the Punjab, Delhi, Ajmer-Merwara, wherefrom the Honourable the Mover 
hail",. Bcngal and the Central Provinces and Berar,-and I am very 
much pained to note it,-prr-puberty congress has occurred; Sir. this 
is a thing cJltireiy fOl'rign to the minds of people coming from my part 
of the ('onntry. Wr cannot even imagine of a single case of the kind 
occnrring in l l .~  as has bccn l'ecorded by the Age of Consent Com-
mittee in the case of these fiw areas to which I have referred. If there 
are brutal hushands I am sorry for them. (An Honourable Member: "It 
iH a question of degree only.") The age of Conllent Committee hall not 
recor!lcn a single instance from Madras, It is not a question of degree at 
all. My l)ollition is this. If unfortunately thelle things have come into 
prominence in some areas, I think, we, who may call ourselves saints in 
-this matteI', ought not to be classified wi1h these brutal husbands that exist 
in some jlartll of the country and placed on the same category with them, 
simply (~ ll  ~  }lIwpen to be under one Government and one uniform 
1aw is to gOYern us all. Is it our sin that we, saints in this matter, ijhoultl 
be placed in the same category as these 8'rutes that exist in some parts 
,of uPJler India? If there are a few stray caRes here and there where 
ll ~ have millhehaved and maltreated their wives, I humbly Fmhmit 
10 til(' Hour-:e there is ahsolntely no reason whatsoever to classify us along 
'with tht'nt 1111(1 legislate for us all together in the way that this Bill seeks 
fo do. 

lit thir-; cnnnection I would also bring to the notice of the House what 
is rrcorded in ptl{l:es 336 and 337 of the Age of COIUlent Committee's Re-
port. Thr.J'e, the House will fmd a statement showing ~ age of 
nlenHtrnation of girls 81tlOnll the different cominunities in Indill. It 

sllys : • 
" Among natives of warm climates menstruation OMurs earlier thaD among nativee 

of temporat.e elimates." 

In the next paragraph you find : 
" In the clae. ot pure native Hindus and Mohammedans but chic1!y the former the 

greatest pE'rcentage of datE'S for first menstruation oecurs between the 12th and 14th 
years, amounting to 65.7 of the whole cIae •• ' , 

I would invite the attention of the House again to page 337. The House 
will note that only two per cent. of the entire number of girls that first 
menstruate reach their age.ef puberty below 11. So that, if you fix 
the minimum age at 11, that covers, from the orthodox point of view, 
about 98 per cent. of the girl<:! in this country who c?nfonn to ~  orthodox 
custom. Only two per cent. of the girls reach theIr age below 11. That 
would be n very small fraction and negligible in considering thill broad 
aspect of the case. If you omit this insignificant fraction of two per cent., 
vou will find t.hat 98 per ('ent. of t.he girls reach their age from 11 upwards. 
That ~ l  be another consideration ,\thy 11 must be the minimum age. 
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Then, Sir, there is also an appendix appended t.o this .Report, which 
is appendix XI. Here also we are given IStatistics about a Vaidic £amity. I 
ruBY tell the House that a Vaidic family is 8 family which conforms to our 
ancient Hindu ideals and which lives an orthodox life. From an examina-
tion of this analysis given in Appendix XI, ~ find that, in the case of the 
Vaidic family which observes the Shastraic injunctions, there is absolutely 
no evil of the kind that has been put down as the strongest ground for the 
enacting of this law. That is an incontrovertible position which cm«:,rge8 
ont of this analysis. That conclusively shows that in the Vaidic family 
""hich conforms to orthodox customs and to pre-puberty marriages, abso-
lutely none of the evils complained of by the Age of Consent Commit-
tee exilrts_ 

When I made my general speech on the Bill, I brought to the atten-
tiQn of the House certain SCIentific things ascertained about this matter_ 
I would not repeat all of them, but I would bring to the notice of t.he 
House that. Vf estern sociologists are also in favour of the age of 11 and 
early Dlarriage. I will briefiy refer to two or three authorities on this 
subject. Frederick Pincott says : 

" Everything tending to the peace and well being of society hae been lung sinoo 
reduced by the Hindus to well ordered rules deduced from the unchtlnging fac.tH. of 
nature. Any introduetion among them of our crude idt'1l8 ('nn onl)' reeult in miNchief 
and tend to bring the Hindus to the same chaotic serllmbh' of ~ intereet whl"h 
is the characteristir of our own ~ l socinl mUddle." 

. He also says that all parties are united in the opinion that the .Hindu 
married life is an exceptionally happy state, and this is the clearest proof 
of the c;xel'llence of the system, and the severest condemnation of those 
who are seeking t.o unset.tle it. 

The Rev. J Tyssul Davis is also of the ~  opinion. He gays that 

1 P.M. 
the Hindu ideal of marriage is "  a highly evolved 
one ", and Mr, Otto Rothfield in his" Women of 

India " says the same thing : 

" In gener.l'l it may be said that the Hindu rulp8 of marriage arlo in the ordinury 
lense of ~  as eondu(\ive to the happiness of the spouses 8S the "'last· transforming 
.yat.cms o£ modern Europe; and their happinelll is lees eelf-centred and more 
altruistic.' , 

I s1lbmit, Sir, I am also supported by the view of Western sociologist!!!, nnd 
I might also, in this connection, bring to the notice of the House the very 
Hindu law of marriage which is in fol'c'e in thi" country. I hay!! got nn 
analysis Illude for me by a COmmf'Dtator I1n(l hI' l ~  the period'! of 
marriafl(' as foUl' periods; for the Brahmana he !laYII the age does not 
extend to be;\'<JOd elevpn, for thf.'· ~  not hpyond t (~ first 
menstruation ppriod. for thp Va.isnya not beyond thl' nJ'!i!t menstruation 
period, and for the Shudra therl' is no mention, For the first ~(  CIiRtes 

t.he utmmit limit to which ~  can hI' pmltponpd is definitely eleven 
in the case of the Brahmana and in the caRe of the others till the occur-
rence of the first menRf.ruation. So 1'1 even is thf' "'1fe limit to whieh Wt'l 
can carry our legislation. I !lubmit that all thl'Mt' textH cleftrly lay down 
"leyen 8S thf' proper age of marriage, Sir. J may also bring to the notice 
of thi:'! House a very able statement made by Rai Kalieharan Sen Bllbttdur 
from Oallhati. He is also in favour of elevf.'n. and he giVeR c1:ceUent 
reasons. hut I' shall not repent them. I wiJ] only rend his >rtlltement 
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regarding cleyen, and e.ven when he is inclined to fix el.even as the mar-
riage agc, he is for aRkmg Government to make a promISe for he says : 
" It any ago abov!.' eltweu yeurs be fixed .for marriage,. I hope the reformers ~ l  

extract a promisll from the Government thut It ehall establIsh poor houll6s, lll ~ 

hOlllllS and orphanages as occaeion will ariee." 

Mr. Ama.r N&th Dutt (Burdwan Division: Non-Muhammadan 
Rural) : Sir on a point of order, is it permissible that ithe Leader of the 
Hour;e, ~ vote would seem to ditermine this question, should be absent 
when such cogent arguments are beillg put forward for the amendment f 

An Honourable Member: He has made up his mind already. 

Mr. President: The Leader of the Opposition is also under the same 
disability, is he not? ' 

Mr. Ama.r Nath Dutt: lIe is' free in this matter. 

Mr. President: Mr. Sesha Ayyangar, 

Mr. M. S. Besu Ayyangar :  I would suggest that the Central Legis-
lature ~ l  fix t he age at cleven and give the local LegiSlatures power 
to ~ (  it. so that t>ach province may be able to adopt the age that is 
most sliitable for it because a measure which may be all right in one pro-
,"ince may aet too oppressively in another. Then, Sir, he also says: 
•• We do not base our opinion on religious grounds. We are aware that somc 

fJcoplp who folIow the Shastrruc injunctions will bl} hit by the proposed legislation bllt 
we be!ievt· thllt if ('1t'Vl'lI is flxcd as the minimum age, it will not be too Opprt18Sive." 

Sir, iIT thi!'l connection I might warn the House against making an experi-
lnent in this matter. I need not particularly lay stress on the fact that 
religi(lll is H l~  which one must hesitate to encroach upon and we mnst 
be very cautions in tr!'ariing upon the sacred religious ground, and if at 
all we want to make fln experimt>nt by fixing the age for the marriage of 
girl!;, then that (·xperiment Ioihould be made ~  cautiously. In this con-
nectioil 1 would beg leave to read a statement made by a very 
great authority in my part of the country on these matters, and this is 
what he 1'11,\''> : 
" Whlltevl.'r.e mny do ill a spirit of Iight·hearted experimentatiol-I know that 

those are days of sl'ieurt> Ilnn that h(lllcl.' the onl;1-' rfltional nnd regnant Inethod is that of 
obKt1rvation und experimtlJlt, of ruther t'xperiment and observation, i..e., suicidal Ilx1lcri. 
'mont lIud cnllo\ls Illlll l ~ l observation by others-, Wt1 must not apply light· 

ll l~  th .. method of c:xpl'riml'ntation in the realm of 8ul'red things or in the realm 
(If ~ ~  sodul institlltiOIlR fiR beflr 1I0t lll~  011 the imm('(\illte presl'lIt but have effects 
on tht· pnAt generatiolls IIlId l'('pereuMsio1l8 011 the generations to be, and as relate not 
only to the welfare, supposed or real, of the persons whom we see about us, but relate 
alBo to tltl' welfare of thoso very PNSO\lS in their future existence,' J 

Sir, thesc are pregnant worns; and T ask the House l l~ to consider 
whrttoer, in making this new experimentation, we should ~  go rather 
slowly. linG whether the modest amendment that I have moved, to fix the 
age at eltwE'n, is based on any irrational basis and whether it is at all 
opposed to medical testimony. I would also ask the House to consider 
if thr nge I have proposed is not the correct age, having regard to the 
opinions I hRve quot.ed of Western sociologists. Sir, I might also say-
in fact it. h8R bpfon said by so many eminent critics-that to restrict the age 
of ~  for girls to 12. 13 or 14 is quite arbitrary and has nothing like 
a ~ or medical basi". So I submit that on all these grounds 
roy amendment should be accepted bv tbp. Honse. 
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Xumar O&nganand Sinha (BhBgalpur, Purnea and the Banthsl 
Pargullas : Non-Muhammadan): Sir, on a point of order, may I move 
the amendment which stands in my name on the paper, now Y 

Mr. President: Mr. Seaha Ayyangar rOBe to move his amendment. 
and I did not see the Honourable Member get up to move his .... 

Kumar Ganganand Sinha: Supposing, Sir, the amendment moved 01 
my Honourable friend, Mr. Besha Ayyangar, is negatived, shall I be en-
titled. to move my amendment Y 

Mr. President: The Honourable Member must protect his own inter-
est. He f-hould have risen in his place when I put the question that 
clause 2 stand part of the Bill. The only Member who stood up was 
Mr. Sesha Ayyangar and therefore I called him. 

Xumar Ganganand Sinha : With due deference to you, Sir, I did get 
up .. 

Pandit Madan Mol1a.it Malaviya (Allahabad and Jhansi Divisiolls : 
Non-Muhammadan Rural) : I did see Kumar Ganganand Sinha get up, Sir. 
I think, Sir, the first amendment to be taken up was that relating to eleven, 
and that if th&t is ~  we should go on to the amendment fixing twelve 
as the age, and if thtjt' is lost, to the amendment fixing the age at 
thirteen ..... . 

Mr. President: I accept the Honourable Member's word and, if there 
is a general desire on th!' part of Honourable MemberH to ~ their 
8lllrI1cmrnts, I will also allow Kumar Ganganand Sinha, Mr. Beh·j and 
Mr. Mukhtar Singh to move their amendments. 

Kumar Gaaganand Sinha: Sir, I rise to move: 
" That In elan!1l 2 (a) of the BUl, for the word' fourteen' the word' twelve' be 

IJUbatituted. ' , 

Mr. M. S. Aney (Berar Representative): May I ask whether you 
want the amendments in favour of the age of eleven to be discussed Rnd 
voted by the House before any amendment with regard to any other Rge 
is tnken up , 

Mr. President: I propose to take the amendments favouring 12,  13, 
14 antI 16 all together, and after allowing a general debate on them, I 
will put one by one to the vote. 

Mr. Amar Hath Dutt : What about my amendment, Sil' f 
Mr. President: Your amendment is ridiculous. (Laughter.) 

Mr. Amar Nath Dutt : But on that ground it cannot be rejected 7 

Mr. President: The Chair has got the power to disallow it. 

Mr. Amar Nath Dutt : An amendment can be rejected on the ground 
that it is. t)'ivolou!;, bllt bcfore that, you will, Sir. hear me ! 

Mr. President: I have already decided the point·; it is not neceHsary 
to hear the Honourable Member. 

Kumar Ganganand Sinha: Sir, I crave your indulgence and the 
indulgence of the House in dealing with my ~. at HOme length, 
because I fe('l that on this amendment largely hangs t.he fate of the Bill. 
There ill 8 eODliliderable body of opinion which would accept the principle 
of the Bill but would not bc prepared to beyond a certain agl' ; the 
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maximum of the minimum marriageable age is, I submit, according to a 
lar!le number of people 12. 

Mr. II. L. Price (Bombay: European) : Shame! 

Pandit Madan Mohan Ma.laviya: Learn manners. 

Kumar Ganganand Sinha. :  I am as anxious, Sir, as any Member of 
this House for the smooth working of this legislation. If this BiU, when 
passed into law. is not ~ll  worked, I shall be ~ sorry. I would 
therefore ask the House to realise that the soundest pohcy, the statesman-
like policy, thllt it should follow in this connection, it> the policy of least 
resistance. Let it satisfy itself how when the Bill is carried and becomes 
a law it will (''&rry along with it the support of a large number of people 
who ~ ll be affected by this law, and vote for the Bill in that form .. 

Sir, my Honourable friend Mr. Sesha AyYangar has referred to the 
orthodox view in this matter. I would venture to say that, even if 
the minimuDl marriageable age is brought to 12, the orthodox opinion 
will be :-econciled to it. He has quoted the opinion of my esteemed and 
Honourable colleague, the leader of the Nationalist Party. In the course 
of the debate on the 15th September, 1927, he made that point clear. He 
said: . 

" MlLnll, thl' greatest of our law-givers, laid it down that a man of 30 years 
ought to marry a girl of 12 years, and I want. that the mllrriageable age should 
be raised to ] 2 YNlT8, not liS the llltest 8/:<' of the nIlLTriage of a girl but 8S 8 
Itl'l'at 8(lYnnce, lin l'IlOrmOllS advanee, upon the position that exists today." 

That is the spirit with which we shonld look at the question. It 
is no use putting an age which will not be acceptable to a large 
number of people on various grounds. snch as the ground of religion, the 
,Iotmd of the existing custom, handed down from generation to generat.ion 
for thousands of years, and so on, because the legislation may in that case 
be either extremely coercive or a dead-letter. But if you put an age 
whic.11 wiII hr acceptable to thf'm, ~  ensure the succeR..'1 of the Bill 
which you lirp going to pass into law. What is the position f We are 
launching 11pon a scheme for social reform. We are ma.king it It penal 
ofl'('nce to do c('rtain ~  which the society had been practising from 
time immrUlorial without. let. or hindrance ; and in doing so, our chief 
object is to sec that the practice iii given up more by the realisation of 
the evil ~  than by thc fear of punishment. I consider the 

l~  of legislation .primarily as a mClISure of immense educational value 
which will give a,ctive help to the movement for thE' stoppage of the perni-
cious 8.,-stem of child marriage. I confess. I would have never given sup-
port to the Bill if I had not considered it to be a mea8ure which would 
stop It ~  more widpRpread and injurious to t.he national interests 
than the oec;udonal highhandedn('sl'l of the local authorities. Such being 
the case, J think the lesser the number of the people who will OPPOR(' the 
mensure. the gTeater will be the measure of success which will attend tbis 
legislution. I feel that the age as it now standR will not b.e acceptahle t.o 
what i" called the orthodox opinion, and especially to the people who be-
long to the ~  classes. They will oppOFle it for the reaHon of age alone, 
even if they may agree to the principle of the Bill. I do not argue whe-
ther they will be right or wrong. But their feeling is there. The House 
mnst. retl]isc that the people who belong to the higher castes are 
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the leaders of society. The general multitude will go with them ; and if 
they take a certain standpoint, they will be followed by the multitude 
that surrounds them. That being the case, I think we must proceed by 
slow and ~l l steps and we must fix the age at a figure to which ~  
can be re('onciled at' the present moment. After the public opinion is 
ripe, and I hope it will be after a certain number of yeaJ'li, YOll may raise 
the age of the mal"riage and as t.he public opinion grows go on increasing 
it. But, not now. Look at the history of the Age of Consent Bill. For-
merly there was no law on this point. You had it raised to 10. Then,·ou 
had it raised from 10 to 12. There was a good deal of opposition to it, 
still the public opinion was behind it. And now the Age of Consent 
Committeo has recommended 15 years. I aID sure that if the age of con-
sent is raised to 15 years, there will not be much opposition even from the 
orthodox !lection ()f t.he community. As a matter of fact, from the talks 
I have had with and from the opinions I have seen of most of the members 
of the 011hodox communit.y, about thE' age of eon sent being rallied to 15, 
I venture to think that they will have no objection. 
Mr. President: But ,Mr. Sesha Ayyangar is in favour of 11. 

Kumar Ganganand Sinha: That ill not thl' age '.If (·onsummation. 
J wal' referring to the Age of COMent Committ.e/' 's Report. If we pass 
the law, in spite of the opposition that we see today to the murriage age, 
I think the authorities that will be called npon to administer the Inw wm 
be faced with very great difficulties as it will stiffen the bllck of the 
oppmdtion. If we have the law at 12, I think those who will othrr\vise 
oppose the Bill will gladly work it as they will be actuated br the motives 
of th(· prevl'ntion of child marriage alone. I consider, Sir, that, (,VI'11 if 
(~ paSR the law at 12, it will be a great advance on what the conditions are 
today . We have Reen that although marriages largE'ly tllke pIaef' now 
between the ages of ] 3 and 15, girls of even 5, 6, 7, 8, 9, 10, 
11 and 12 are married. You will, by passing thit'! law, 
Rtop that. practice, and it may be hoped that, if you pass the law with 12 
Il" thf.' minimum marriageable age now, in the census of 19.n yon will 
finel 'hat not one marriage hllr. taken place of girls below the age of 12. 
It may be that, if in the meanwhile the public opinion gl·OW!oI. you may 
1:lg'llin raise the age of mllrriage according to its demand'!. The l'esult 
th('n will lHl further l ~ . In actual practicE', you will see thnt, 
"he'll the lnw standR at 12, the marri8Jles beforf' the age of H will not take 
phN'. There Are very many difficulties in the way of the marriage ~ 

el'lebrflted enrlier than 14, even thol1!!h the law stands at 12. Whrn the 
law is at ] 2, the parents of the girl will not think of marriage generally 
tjJ1 the girl has complE'ted 12 years. After that. tlwy will think of mar· 
rift!!f'. NaturAlly, there will be so ml:lny difficuItit·s in Ilf'tting tJ ~  

not to sp«'ak of other difficulties. that for Illl practical PUl'P0ReIl, t.hE';\' will 
not h(· able to marry their girlt-l before the;v /tHRill 14 ~ l l  of up-e. 
Dr. Duconrie Ghose, who is one of the RegistrarR of MarrialleM among' the 
Rrahmos and is the author of the " Nubile Age of Females in India ", 
dl'llWR our attention to the fact that though the Act of ~ preRCribes 
14 yenrs as the limit, yet marriages seldom take placr under sixtecn ;\,«'ftl'8. 
If WP. draw an analogy from the st.ate of things existing in the Brllhmo 
I;orif'(v, I think if the law penaliscR all marriajl'«'!1 under 12, then we ('an 
I4Rfely say that generally the marriageH will take pla(',c aftl'r 14 yenrs. 

Then, Sir, if marriages are celebrated at a very late age, it iR appre-
hended that that will change the very aRpect of Hindu society. The people 
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in this country, a very largc number of them, do not favour the change 
in ;;ociety according to thl' W l ~  lines. They take pride in their 
80ciety as it exists today. Of course they are alive to certain drawbacks 
in the society. They want to improve, but they do not want any rash 
-change. They do not want that it should be changed after the Western 
I'ocieti(1s .. The latest pUblications about the state of society in America-
I particularly mean" Unhappy India" by the late lamented Lala J.JIl,jpat 
Rai lind " Uncle Sham " by Kanhayaial Gauba-have filled the miuds of 
It"lilln:; with prejudice against the Western mode of living and Western 
socdeties. 'rhey would far better he called backward and remain in the 
. ~  in which they ar(', than try to imitate the West and help their 
SOCIety to become like thl' one depicted in those books. Thut, 8ir, iH one 
of tho genuine apprehf'llSiom; in the minds of the orthodox community in 
thili (:ountry, and it stands in the way of their advocating any higher age 
of marriage than 12. It may be that there are parts in this country, there 
are communitieR in this country in which latr marriageS! arc celebrated, 
but. thnt does not, 1 submit, dispose of the objection of the l'est of the 
. pcopll', which comprise perhaps more than fifty per cent. of the population, 
wlJO lire llot ~  by those same social rules. They feel that. the mar-
riag('ahle Ilgf' at this moment should not be fixed at more t.han 12 years of 
al!e. That is the reason why the Hindu Maha Sabha has not gone beyo04 
12 years, the Sanatan DharaJll Sabha has not gone beyond 12 years ; our 
rrY('l'(l(i Leader, Pandit 1\Iadlln Mohan Malaviya in spite of his stron:1; 
views for the prevention of child marriages, has not gone beyond 12 yeaTS. 

Sir, the Age of Consent Committee is of opinion t.hat frequent revision 
of mltrriagcahlc age is not drsirabk I confess I have not heen able to 
follow that part of their· argument. When it was possible to revise tbe 
l (~ of consent at l .~ two or three times, I do not see whitt can prevent 
UI; fl'om revising the minimum age of lllarriage from time to time in Hccord-
alice with the demand of public opinion. i took some pains to Ree what 
the opinions of t.he difi'('rent. parts of this country were with regard to the 
age elause in this Bill. J find that there is considerable volume, of tpinion 
who favour the minimum age to he fixed at 12 years. For exlltnplc, the 
Chief Commissioner of ('oorgo thinks t.hat it is expedient to fix the age for 
girls at 12 as a first step. The Chief Commissioner, Ajmer and Merwar8. 
think!. that th!' agr for g-irls should hr fixed at 12 years, at the outset. Then 
the Governor in Conncil of Brllgal is of the same opinion. The ;Tain 
Swetnmhari Tirpant.hi Sabhll suggests that t.he age should. be ~2.. 'flte 
Vier· Chancellor of the Allahnbad lTniversity, Mr. Gopinath KavlraJ, lind 
Justicf' ~  think tflal thr ag(' should be 12. The Government 
P]('ader of Ganhati would snpport the Bill if the age limit ior girls were 
redul'pd t.o 12 years. The .~  and the orthodox people in l\ladras 

~  that the age for girls should be fixed at 12. The Ad 'locate l ~ l  
MadraR, is of the same opinion. .Justice Mcpherson of the Patna High 
Conrt considers 14 and 12, respectively, as the proper ages for boys and 
girls. The Local Government. of Bombay are in favour of ~ . years, ~  
Ii majority of those consulteo hold the view that the age hmit for .~ ~l  
should be 12 yellrs. The Bhagini Samaj suggests 16 and 21 as age hmlts 
of girls and boys, respectively. 

Mr. President: Thllt does not. Rupporl: your position. You CIiTl read 
~ l.l  those passages which support you. 
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Kumar Ga.nga.na.nd Sinha: Later in the paragraph, I find opinion 
favouring 12. Now, Sir, these are the opinions received in support of the 
age of 12 from the different parts of the country, and yon -might have 
noticed that from every part of the country there is a section of opinion 
that favours the age of 12, and the section is, I submit, a very influential 
o()ne: 

Sir, one of the chief objections to marriag(' at any age helow the age 
of H. which has been fixed by the Age of Consent C ~. is that the 
early marriage will lead to early c(msummation, and it is evident that all 
those evils of early marriage which we decry can be brought ahoul lll~  

hy Nlrl;v consummation. So far as early commmmotion ill concerned, I 
·have stated, Sir, that even ,orthodox opinion does not object to tJIf' ~  

of consummation, that is, the age of consent, being raised to 1;) as recom-
mended by the Age of Consent Committee. But marriage it; loolwd at. from 
a sfJmf'what different standpoint from that of conrnunmation. It is Inolted 
upon m; a sacrament and as such it would be a violation 1)£ thp SaCl'Hlllent 
if the marriage is not performed at an early age. If the recomnH'udHtion!l 
·of th., Age of Consent Committee are accepted, early consummation will 
m,t take place even if marriages are eelebr!lted at tile age of 12. 'Vith 
this helief I am moving the amendment which 1 have read. 

Then, Sir, if you look at the age fixed in the different Xative Stllies, 
you will ~  as is given in page 344 of the Ajote of Consent Committee's 
Report, that of six Native States as many as three have fixed the minimum 
age I1t 12, one at 8 and the other two at 15. So, you will set' that the 
public opinion in a majority of them iF! for 12 years. 

']'hen, Sir, I am p&rticularly anxious ahout my own prl)vincl). If ~  

take \'arious communitieF! among whom early marriage is praetiseu in my 
province, less than one-fifth of the population are affected if the marriage-
IIblp. age is fixed at 12. Any higher age will tOllch a l ~  proportion 
Iml1 in that case it may be difficult to check the volume of dis(!ont(·nt. My 

• Honourable friend Mr. Kelkar said that ~ the marriagf"R take place 
at ag·eF. varying bet.ween 5 and 12, you will be coercing same people if 
YOll fix the marriageable age at 12. W I'll. to that J would only l~  that 
jf you fix the marriageable age at 14 you will be coercing the bulk of the 
penpJe who Dlllrry. Here at page 337 of the Age of Consent COlllmittf·e'H 
Ut'l)()rt, you will find that the hulk of girls attain puberty hdwf't'll 12 Ilnd 
11 years of Hge and they are married l ~  at or (~ thllt ~( . 

Mr. President: Then why not support Mr. Sesha Ayyangar , 

Kumar Ganganand Sinha; My point is, Sir, that the maximum limit 
to which orthodox opinion can go is 12 years. Eleven yean; may lw a 
very safe ajote, but t.he maximum to which they can go is 12 years. And 
if ~ ()  see the observations of the Age of Consent Committel" YOIl will find 
that., even in Madras, people would not object to 12 years, if thut is made 
law. So for the prevention of this evil, J would go to the maximum limit 
t.(1 which orthodox opinion can go. Sir, we must realise thDt. we r.allnot 
leave e"erything to law. Much hIlS to be done by educative propaganda, 
and f1k r have stilted, it is because I look upon this Bill as hf!lpful to tha.t 
propllganda. that I welcome it most. r l~  that theuhseJlce of nlly 
aClI1(' hORtility to the law will be a mORt ufoleful method of ~ on t.lJis 
-edueHtive propaganda; hostility to the measure will retard it. Wr •. have 
lin ~  and creduloU8 mass. The change should not he? 110 N''I'f,eping 



898 LEGISLATIVE ASSEMBLY. ' [16TH SBPT. 1929. 

i K nmar GanganandSinha.] 
as til goad them to take up Arms against it in despair. Sir, lately we have 
Het'n the effects of sweeping changes in social matters in Ollr neighbonring 
(!Olmtry of .Afghanistan. i think such a thing will not be allowed 
to take place hE'rE'. We want the law to be effective, and we cnn ~  
only by following the line of least resistance. For these reasons, Su, I 
move the amendment. 

The ASf;embly then adjourned for Lunch till a Quarter to Three of the 
Cloek. 

The Assembly re-assembled after Lunch at a Quarter to Three of the 
Clock: Mr. President in the Chair. 

Mr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan 
Rnrl'llJ : Sir, the amendment which stands in my name runs thus: 
" That in elause 2 (a), for the word 'fourteen' the word' thirteen 'be Bub· 

Itituted. ' , 

I mllHt state ~  frankly that my personal opinion is that the age should 
nf)t be below fonrteen. I have alrean" told the House mol'.e than once 
n.nt in my own family I hflve observed that limit of age and God willing 
I DH'tlll to observe it hereafter. But at the saine time I rememher the 
fa('t that the piece of legil';latioll which we wish to enact is II. piece of 
legi!'lation which it;; likely to affect a very large llulI!ber of orthodox people, 
pl!opie who conr;cientionsly helieve that their religion requires them to get 
their daughters married before they attain their pubert)'. It is only 
with that Dbject present to. my mind that I have placed this amendment 
beforE' this House, sDmething which is a golden mean between the agefl 
of t w(>lve and fourteen. If the HDuse likes to accept ~ golden mean 
for the present and satisfy at least some people, it will be politic and • 
wisr. 

Mr. Gay& Praaad Singh (Mul'.lIifarpur cum Champal'aa : Non-Mu-
hammadan) : But will the orthodox people accept thirteen? 

Mr. D. V. Belvi :  I do not know. It is true that in this House we 
blln' been told by two learned gentlcmen, one the leader of lily party, 
PIlIlO:t l\lotilal ~( . Rnd the other my learned friend, Mr. Jnyakar, tbat 
l ( ~  pl'llf('ss sDm'i!-thing lil,e contempt for our religious books. One 
gentleman hat said that he has consigned to the waste paper baRket 
the recommendations in fAvour of thiFl Bill and also the protmlb; a.gainst 
tll{' Bill. The other has tolO \18 that. what is stated in the Shastl'M is not 
to llf' found in the Vedanta, And that all those old authorities are nbsolute 
l'uhhiFlh. I am not talking to people who hold those views. But I believe 
that I must reRpect the opinion of a very large number of people in this 
eOl1lJtry who. may hr right or who may b(' wrong but who eonseient.iollsly 
hf'lit'w thnt tht'ir relijrion tells them to. do something. We ~ hOllnd to 
re8peet their Rcrupl(>s. 

Now, for t.he henefit of my Europe·IUI friends and others who have not 
read the original Shastras in Sanskrit, I wish to read just 1\ few lines 
from /I book whi('h is written by ft gentleman who knows India intimately-
I am j:!oing to r(,lld from a book written hy Sir Herbert Ribley--" The 
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People of India ". 'I'his quotation, which I am going to read, might per-
haps throw some light on the religious opinions of the Indian l ~ so 
fltl' as t.he marriage of Hindu girls is' concerned. I know noUlillg ubout 
the Koranic law, about the marriage obtaining among the Muhammadans; 
I know nothing about it. This is what the author says: 4 

" In no department of life is t.he contrast sharper between the ElUlt and thll 
~l  the Itationary and the progre.sive societies, the races ot India alIll th!' nations 
of Europe. The first point which striktlt! an obaerv('r is the almost uuiversal preVII)eu!l4l 
of the married state. In Europe sentiment and prudenrt' hold divided sway, and the 
tendency on the whole is rather ~ a dedille in the number of mnningtls. III 
India neither ot these motives comes prominently into phlY. Religion, on the other 
hand, which in the West makes in the main for celebllcy, throws ita weight iu Yndin. 
almost wholly into the other scale. A Hindu man lUust marry and beget children to 
perform hi. funeral rites, lest his spirit wander uneasily in the waste places of the 
earth. If a high.rlass Hindu maiden is unniarril!d at puberty, her condition brings 
8O(lial obloquy on her fa,mily, ILnd on It fttrict reading of certuin texts entails 
retr08}leetive damnation on three generations of ancestors." 

That, Sir, is what ifl stated by Sir Herbert Risley in his book. This may 
pm'hllp!! weigh with some Members of this House. I knmv the House is 
not in a mood to listen ..... 
An Honourable Member: He is no authority on a Shastralc matter. 
Mr. D. V. Belvi :  I do not profess to be an authority on Shastras ; 

1 have alreudy said that in my own family I observe ~  as the age 
and I.Bay that society is prepared to tolerate and put up with Ii gentleman 
like rue ; but society is not prepared to take a law from you forcibly ; 
that i., my point. Now that the House hM made up its mind to pass this 
80ciul legislation against the consent of the people, I believe ..... 
An Honourable Member: Not against their consent. 
Mr. D. V. Belvi :  I do assert it and I assert it thrice. I lJubmit that 

tho;;e who believe that this legislation i .. in consonance with the opinion 
of the mMses of the people are without doubt living in a fool's pllrllrHse 
and they will find it out very soon. But that apart, I have Rlready reo 
ferred to this age limit that I propose alS a 1l01den mean. 1 merely Wllllt 
to ~ ll l  this House, if they are so minded, to accept my amendment, 
and ill placing it before the House I hope the House will take it for what 
it is worth. 
Mr: Mukhtar Singh : Sir, I beg to move : 
" That. in cllluse 2 ('Z) of the Bill, for the .,.orn 'fonrteen' the word 

, sixteen 'be 8U bstituted. " 

At the very outset I beg to state that I am a believer in the Shastras and 
the Vedas and I belong to the school of thought which believes that the 
minimum ~  for girls to marry is sixteen and·for boys ~. When 
I ri8c to move my amendment, I believe conscientiously that I am doing 
something which it is my duty to perform and there are other reasons 
for doing this. The latest pronouncement that bas been placed hefore us 
is the Age of Consent Committee's Report, and therein it has been laid 
down that the minimum age at which the girls should be married should 
be fourteen. But I would like to point out that, if you read page 178, 
you will find that the age of 14 for marriage of girls is not the result of 
their considered opinion, but is the result of a compromise. I shall read 
their words and that will convince the House that, according to t.he Mem-
bers of this Committee, the age for marriage should be not less than 
sixteen for girls. They say, Sir, on page 178 as follows : 

" It W&II also lIuggeeted that we IIhould straightaway go to 16 &II the minimum 
for lJl&rriage &II the dluatietactiOll &mo. the more eolilerYative people wUl be jut 

... 



LEGISLATIVE ASSEMBLY. [16TH SEPT. 1929. 

[Mr. Mukhtar Singh.] 
tbe II&me at 14 or 16, both being post-puberty ages. We, "however, fully rea1i8e the 

lll ~ A and the intensity ot feeling of the latter clas8 and thiDk that the least age 
'l"tl call recommend as a definite step towards the ideal of 16 cannot be less than full 
14 years. We expect that some time will be takqn in arranging matches atter 14 and 
BOrne further period may elapse before actual consullimation takes place. Like all 
compromises the age limit of 14 may not II&ti8fy either of the parties. We feel howev"r 
that onee 14, the age of puberty, is passed, the Rubicon will be er08sed and the limit 
of 16 autoDlatically reached, 80 as to render legi8lation for further advance unno,·,c;;-
sary. " 

This clearly shows, Sir, that when I am moving my amendment, I am 
voicing the opinion of the Members of the .Age of Consent Committee. 
Again, Sir, at page 172 of the Age of Consent Committee's Report, it is 
said : 
" The educated women have almost unanimously dftr..lared for advance in the age 

of cOllscnt to alld for n In w of marriage at 16 at lellst ". 

Now, this is al!;() II point in my favour, which clearly proves that 16 is 
the minimum age which the educated ladies consider to be a propel" age 
lit which girls should be married. 

'I'here is another point, Sir, looking at the whole question from 0. 
practical point of view. I would like to refer the House to the Census 
R(lports, wljich clearly bring out that, even today more than 50 per-cent. 
of marriages take pJace after the age of 15. That shows that if we are to 
legislat.e on the marriage law, we ought not to put the ~ at anything' 
l~  than 16 years. 

Sir, it has been stated by some Honourable Members that there is an 
orthodox opinion which will be against child marriage. I would refer to 
page 27 of the Report in which they say that the custom of early marriage 
is more prevalent among the lower castes than among the higher ones. 
That clearly shows that those people who indulge in child marriages are 
not the higher castes, but they belong to lower castes, and those people 
have no regard for religiOUS sanction. 

My friend Kumar Ganganand Sinha said, " Let us lCiislate and fix 
the minimum age of 12, and then public opinion would come round and 
a time might come when the orthodox opinion also would be with us ". 
1 submit, Sir, that, during the last thirty years, there has been practically 
no improvement in this matter. 

(At this litage Mr. President vacated the Chair, which was taken by 
~l . Deputy President.) 

I may in this connection refer Honourable Members to page 28 of the 
Age of Consent Committee's Report : 
" In 8pite of all the ugitation for early marriage, the reform Rooieties do 110t 

appear to have had lUuch practical effect so far even within their own circlea, much 
less U pOll t.he, mllRRes. ' , 

'I'hiH clclI.rly shows, Sir, that the idea of slow progress should 110t appeal 
to the House, Ilnd we should fix the marriageable age at not l .~ th8n 16_ 

3 P.M. I would Rubmit, Sir, that, according to the 
Shastras, there are two ideas RmongHt the 

people ; one is that there should be pre-puberty marriages, and the second 
is that there should he post-pUberty marriages. If you are going to enact 
a law which will clea.rly go against pre-puberty marriage, I do not under-
stand why we should not fix. the age at 16 instead of 14, when the medica! 

• 
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8uth(Jrities and the Shastras also propound that the marriageable minimum 
age of girls should be 16. When you know full weD that, in enacting this-
low, you go against the orthodox people who believe in pre-puberty mar-
riagt>s, why should you fix 14 and not 16? (An IlO'fWUrllbl(: Jlfember : 
" Why not Ii higher age "1) It has been asked why should not the age be-
higher. Personally I would not be sorry for it, because according' to our 
Sha"tras 16 ill the minimum age and 24 is the maximum age fo), girlfl. ~ 

Some Honourable Members quoted the Authority of roadieal opinion 
to th(' effect that there is no harm if consummation takes plaee below 14. 
I would submit that according to our own Ayurved the grelltest aut\u)rities 
IU" Susl).ruta and Ragbhlttta, and both of them hold that the minimum 
age should be 16. . ... It saYt> : 

Pancll1lim8110 Tato 11 arshe Pltfflll1laritu ShodlUlle. 

Samatwd Gataviryo tall Janiyat Kv.shalo Blli"llak,. 

Not only this, but it also further on lays down that, if there happens 
to be pregnancy before the age of 16, miscarriage will take place and if a 
child is born it will not live long, and even if ii lives, it remains very l~ 

That ~ the medical authority on the point. That must satisfy some of our 
Hindu brethren that 16 iF; the minimum age when marriage should take 
place. I am told that there is a difference between marriage and Gal·bha. 
dhana .~. I admit theRe are two definite Sanskaras. One is known 
8S the Gorbhadhana Sanskar and the other is known all marriage" B£bahll ". 
Uarbhadhana is also known as Chaturthi Karam" Ckaturthi Karma ". 
Mr. M. S. Aney : No, that is'the sole difficulty. 
Mr. ltIukhtar Singb : Therefore I maintain that, after the' fourth day 

of marriage, the Oarbhadhana Fihould take place, lind therefore you cannot, 
according to our own Shastras, difl'erentillltc between' marriage aud 
consummation of, marriage. Then again, according to our Shastra.'l, 
Garbhrulha;na is a ceremony hot only to be performed once but always, and 
therefore you ca.nnot. say that the Garbhadhana ceremony or Sanska,,. iF! 
a different thing from marriage. Therefore we cannot fix the age of 
consent at a higher age while we can keep the marriageable age at 12 
or even lower. 

There iR another point which I consider to be very  very important. 
According to Hindu IJaw or the ShastrafS, once a marriage is always a 
marrillge. J f it is so is it then not necessary that, when a marriage takes 
place, the boy and the girl should know tlwir duties, and they should 
be able to understand the confSequencefS that are to follow Y If you 
marry a minor girl And if the Shastras declare, according to certain 
gentlemen, that marrilij(c should take place, before 12 when the boy or 
girl may not know what marriage really means, I would Ruhmit that 
we would be praetically forcing one section of people. ThiR meanR that 
girls ought to have no voice in their marriage and yet they should be bound 
for all timeH to come. 
Mr. B. Dall (Orissa DiviRion : Non-Muhammadan) : Do the boys have 

/I voiel' Y 
Mr. Mukhtar 8iDlb : Certainly they have. 

Mr. B. Du : That iN news to me . 

. Mr. Mukbtar liDa'b : I may be allowed to state that, according to the 
mantras that are recited at the time of marriage, the boys and girls should 
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be of sufficient age to understand the meaning of marriage. There is a 
mantra which run!;; aR follows : 

01n, Omo, Aham ABmi Sa Twam Sa Twa1nlYMIW Allam. •••• etc. 

It clearly means, "  I understand what is meant by marriage and know-
~ I enter into tht' contract". That means that marriage is to take 

place at Ii tim!' when the boys and girls understand what is the meaning 
of marriage. I would be very much obliged if any Honourable Member 
who speaks against this amendment will say whether these words can 
mean any thing else. 'I'hat mealls clearly, just as you have the words 
in the .ordinary deeds "Ba-raza-o-raghbat-i-khud ", that the marriageable 
age according to the Hindu Shastras, according to the highest authority of 
the VedIH" ought t.o be at a time when ~  and girls can understand 
what they are doing. Unfortunately, to-day these mantras are not 
recited by the husband and the wife. That is our misfortune. In 
accordance with the Shastric injunction they ought to be recited by 
both the husband and the "'fe. 'rhere are other injunctions in the 
Smrithil'l also that a girl ought to wait at least for three years after the 
flrst menstMlIltion takes place. That will bring the age to 16. 

Pandit Nila.ka.ntha Das (Orissa Division: Non-Muhammadan): At 
least for t.hree years? 

Mr. Mukhtar Singh: At least for three years, that is how we render 
the translation of that Sloka. 

Pandit Nilaka.ntha Das : It is strange. 

Mr. Mukhtar Singh: It is a well known principle of Hindu Shastras 
that. only B .~ and Brahmacharini., can enter into the second 
stage of arihastha. May I inquire what will be the age for a 
Brahmacharini if it is llot 16 ..... 

11. 

Mr. M. S. Alley : What is the age for a B ~  ? 

Mr. Mukhtar Singh: 25 years. 

Mr. M. S. Aney : When does the a.,ram of Brahmacharin begin f 

Mr. Mukhtar Singh: Til(' (lsram of Brahmaoha""n begiI!-s from 6 to 

Mr. M. S. Aney : Is he a Brahmachar1.n then 1 

Mr. Mukhta.r Singh: At the time of marriage one should be 
a Snatak (one who has finished his educational career), and according to 
Manu himself he ought to have' read at least one Veda. No Hindu has a 
right to marry unless he had read at least one Veda. May I inquire 
whether all these injunctions are meant only for the boy and not for the 
girl and if so may I inquire, are the girls not allowed to educate themselves 
to ;ead the Vedas and to read the Smritis' If they are, may I ask, if 
they are married at the age of 11, whether there is a chance for 
reading ..... . 

Mr ... S. Aney : Why not educate them after the marriage' 

Mr. Mukhtar Singh: I see. I consider that the southern part of 
India is the only place where we can say that the Hindu culture has 
remained up to date what it ought to have been. (An Honourab£e 
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Member: "Question T ") Even among the southern 'country I do not 
find that there are schools where girls can, after their marriage, educate 
themselves. 

Mr .•. S. hey : There are . 
. , Mr. Kukhtar Singh: May be, but at least,. so far as I know, girls 
are never allowed to go to schools after they are married. If we consider 
that education is necessary for boys as well as for girls, I cannot under-
stand how anybody can stand up and say that the girl should be married 
at the' age of 11 or 12 or even at 14. I have tried to show that on 
account of these reasons the marriageable age of girls to be 16 
and not 14 or 12. There are other reasons also which I consider to be 
very important. Suppose we decide' today that the marriageable age 
ought to be 12 and that the age of consummation should be 15. May I 
inquire if the orthodox Hindus will not be much more injured if the 
husbands are punished on aooount of the rape with their wives Y To 
me it seems inconceivable that there can be a rape by the husband. 
According to' my reading, according to my light, according to the very 
Samskar, the Vivaka-Samskar, marriage takes place only for this purpose 
and there are l .~ which are recited at the time of the marriage 
showing that one of the ideals of marriage is procreation ..... . 

Pa.ndit Nilakanthu. Das : Ac.cording to which commentary docs it 
show that Y 

Mr. Mukhtar Singh: It is not a question of commentary. If my 
Honourable friend knows Sanskrit, and I understand he does, he cannot 
translate the mantras in any other form. I read that ma".tra for him : 

Indra-agm Gh1lawa Prithi1li MatariBhtha, 
Menria-1Iaruna Bhago A.snurnoma, 
Braha8patir Maruto Bmllma Soma, 
Imam Narim Pujaya 1Iarclhyanlu.. 

'I'he words Imam narim pujaya vardhyantu cannot mean anything 
else. What is marriage for 1 Mllrriage is known to be the repayment 
of a debt known as Pitri rin. That very clearly shows that marriage 
takes place for the sake of procreation. 

Pandit Nil&kantha Du : Immediately to repay it , 
Mr. Mukhtar Singh: I challenge my Honourable friend or any other 

Member to show me any Smrithi or any other Shastra which say that if 
consummation takes place after marriage but before the age of 15 or 16, 
it is penal. If it is not so in the Shastras, I believe that marriage is 
meant only for this pnrpose-at least that is one of the main ideals of 
marriage. You do not find in the Shastras that when a Garbhadhan takes 
place after marriage but before the Ilgc of 16 or 15 it. is pcnal or that it 
is a sin. If it is not a sin, I cannot understand whalt is meant by saying 
that consummation must take place afterwards and that marriage should 
talce place before. 

Then, there is another point. It is ~ l  to conceive that the 
marriage of a girl should take place at the age of 11, while consummation 
should take place at tl* age of 16. Let us take it. for the sake of nr(I'U-
ment, that that.' is possible. What will be the difference at the time of 
consummation between th.e ages of the boy and the girl' Hardly a 
dift'erent'e of three or four years. (An HoftOurable Msmbt.lr: 
H Why ''') It cannot be the difl'erence of nine years at any rate. 
LllCPB(LA) • 
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You cannot marry .. girl of 11 to a boy of 20. (.An Honourable Member: 
"Why not?") (Another HonoUI'able Member: "It is done in 
Madras 1") If it is done in Madras, I say it is impossible for the simple 
reason that a boy who marries a ~ l of 11 at the age of 20 will not 
wait to eOnSU'IlIIDute tht> marriagP. for four 01' five years even if he be under 
the gaurdianship of an ideal person like Mr. Aeharya. It is an impossi-
bility unless there be exceptional causes which may force him to do so. 

There is one other point which iti an import.ant one, and it is an 
economic one. In towns and villages the Hindu marriage costs very 
much. Spealdng of my own province, Sir, I can ~  that many families 
have been ruined on account of the COtit incurred at the time of marriage. 

Mr. 11. K. "oharya : How will this Bill remove it , 

Mr .• ukhtar Singh: r shall tell you how. If there are a girl of 16 
and a boy of ~  and trey are going to be married, then they will not 
allow their parents to contract debts and to ruin themselves, as they 
understand the valuc of money at that age. By the time the cons1lJllIlUl... 
tion takes place, the intercst on the amount spent would lle very very 
high. I may refer my friend to a book by Mr. Darling on the peasantry 
of the Punjab, and you will be convinced that what I have stated is 
absolutely correet. Now, Sir, I have tried to show that there are people 
who conscientiously believe that 16 i!ol the proper ~  and if conticienee 
is to be taken into consideration, they have a ~l  to be heard. When 
you bring a law on the Statute-book, that will be a clear indication to 
the people outside that this House considers that 14 is t.he marriageable 
age and trus will prevent the reformer from achieving success in rus 
efforts in raising the age of marriage to 16. My Honourable friend 
Kumar Ganganllnd Sinha quoted the late lamented Lala Lajpat RaIL 1"01' 

his edification 1 will quote what he said. 

Kumar Oanpnand Sinha: About Western society ? 

Mr. Kukhtar Singh: I will quote him as an authority on Eastern 
society. He said: "1f I have my way I would raille the marriageable 
ag"e of girls to at lellst 16". That is the opinion of Laia IJajpat Rai. 
The g-reatest -man in Ollr conntry. Mahatma Gandhi, has wired that the 
minimum age should be 18. So, Sir, when I move my amendment, I have 
the greatest people on ~  sidc and 1 hope this House will pass my 
amendment. 

Pandit Thakur DaB Bhargava (Ambala Division: Non-Muham-
madan) : Sir, I rise to snpport the age given in the Sarda Bill. We 
have just heard a speech from my friend Mr. Mukhtar Singh that 16 
should be the marriag<'able nge, and if a person marries his daughter 
below this age, then that man should be sent to jail. That is the amend-
ment which my friend has moved. T will explain why the Age of COllilent 
Committee fixed the age .of 14 unanimously. The Preamble to the 
Sarda Bill reads thus : 
" Whereas it is expf\dient to restrain the solemnieation of ~. l  marriagE!8'" 

While agreeing in the main with the arguments advanced by my 
friend, I may submit that wisdom and caution both demand that such 
an age for a penal law should be fixed as would be acceptable to the 
ma.iority, an age which would be regarded as workable by the majority 
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of the people. Personally T have no objection to fixing 16. As the 
Committec have pointed out in thcir Report, they have arrived at 14 
as the compromise age. As has been pointed out by my friend Kumar 
Gap-gl:lnand Sinha, if the age is fixed at 12, then one or two years will 
bc spent in finding the bridegroom and arranging the marriage. 
Similarly, if the age is fixed at 14, as the Age of Consent Committee 
point out, then one or two years will be taken in solemnising the marri •. 
Thus, the age of the girl will be about 16 at the time when she goes tiIJ 
the hOllle of her husband. It is true that the proper age for the l ~ 
is not 14. I realise that, and from the evidence before the Age of Consent 
Committee, the Committee could not have eome to the conclusion that 14 
was the proper age. As remarked on page 178, 14 was reglmied 8S a 
compromise age. My own objection to my friend's amendment is t.hat 
his age would be too abrupt. We know that people are marrying' thl'ir 
girls ot tire agrs of from 1 to 10 and that more than 42 prr cent. of the 
girls in this country Ilre married when they 11I'e below 15. A perusal 
of the statistics given ill the Age of' Consent Committee's Heport (page 
96) would show that., under the age of five also, there were 2,18,463 girls 
married, and the number of girls inarried below t.he age of ten were 
20,}(j,687, whereas the number of girls married between ten and fifteen 
was 63,:{O,207. If the lIumber of' widows is lidded, then, liS Honourable 
Mew bt'rs will find from t.hc Report, ab(lut 42.2 per cent. of the girls are 
married helow the age of fifteeIl. }<'or such people, Sir, liS hllw been 

~ their girls below the ag-e til' five and ten this changl' to fourtt'l1ll 
will also be rather abrupt, wherells for t.hose who have been cOllcealing 
the puberty of their girls, for those who have passed Resolutions t hnt the 
marriageable age should ue inereaiiell, out who in prllctice do not obRl'rve 
thotle ResolutioJl!;, this age will be regarded as a sort of help, and it is in 
t.his hope t.hat the Age of Consent Committee deeided to stick to t he age 
of fourteen in!§tead of I;ixteen. As regards ~ who IHlvocate thl' age 
of twelw, 1 have to submit this that I can understand the mentality of 
tllll"e who think thl1t, in sociul matters, Government. should not interf('T(1-
not thllt I 11m in sympathy wit.h thllt, for I understand thnt in ot.her 
lll!l.t.tl'rs Government hnve Illreudy interfererl. Even now, til(' law of 
consnmmllt.iOll lit thil'tet'n is an act of intl'rfprenel' with tlH' 11 indn IIIW 
and tilt' l\hlhamnlflllnll Inw as propounded by ort.hodox people; but. 
lellvinl!' t hat question aside, I want to Imow frolll those who adyol'lIte II 
mal'riag't' Illw at all whether they are not pluying with tli(' rl'ligious 
notiolls of' ~~ who belit,\,(, rciigiously thnt ~  should murry their 
dllUl!'hters below the age of tell. As a l\lmlloer of the Agf' of ConseQt 
Conlmittee, I had oceasion to roam over the wholl' country lind I CUIne 
across n da.'1S of pf'ople numl1l>rillg' not thousands but laidlM who thou/?ht 
religiously that if thf'y rlid not mlll'l'y thf'ir daugllterM at the particular 
time when they got the opportunity they would bf' committing a sin. 
There lire p('ople in the Bombay Presidency who bE'lieV(' that their 
daug-hters should hI' married irrespective of their uge. If the 1lg'I' of 
the daughter is even less than one year and no husband can lx· found 
for her, they think it i" thl'ir clUj y to marry her to 8. garland of flowers. 
But let me bp quite e.lear. They think that they IJre relilliously houlld 
to do so, of her wise ~  ",ill be incurJ'ing sill. FJxactly in the SIl.JIII' wuy 
if! the ease with those orthodox people who belieVl' that thr)' would be 
committing a sin if t.hey do not. mnrry their daughters bc.fore puberty. 
As between the two, I do not 'lee any difference, Sir. (Mr. M. K. Acharya; 
LllCPB(LA) r2 
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.. Very sorry ". \  I am sorl'y for those to ~  it was pointed out when 
they appeared as witnesses ~  the Age of Consent Committee and 
they had to admit-l am referring specifically to Mr. Acharya, and he 
had to admit that if this propoqition is pursued, logically, he will have 
to come to the conclusion that 110 one sct of persons has a right to force 
that opinion upon another Het of persons (Mr. M. K. Acharya: "Quite 
right ".) Therefore, when Mr. Acharya supported this Bill at the time 
it went to the Select Committee, I think he was perfectly wrong. 
(L ~ . C l l H. A .• T. Gidney: "Hear, hear n.) Mr. Acharya said 
that he (Mr. M. J[. Acharya war; going to interrupt) represented the 
orinioll of hh-l ,,-if e ........ (Mr. [)cpttty President: "Do not listen to 
him; go on ".) He made a statement in this House when the Bill was 
referred to the Select Committec to the effect thai!: he had consulted the 
Iadiet'. of his family and his wife particularly-whom even at this age he 
was pleased to call" the good, old lady" (Mr. M. K. Acharya :  "  I say 
that now also ".) (Laughter.)--expressed to him that opinion and I beg 
to ask him, what has happened to til/it opinion? Sir, the Leader of my 
Party made an impassioned speech in this very House and made out eOD-
clush'ely a ('ase for marriage legislation for thc whole of India, and if 
was at his instance that all other communities were included in this Bill. 
That aspect l'eiu!!, settled the question now is this, below what age marriage 
.honld not be permitted? As regards that, we have heard the speech 
of Mr. Mukht.ar Singh, who helong's to one class of thought nmong the 
Hindus, and we have heard the speeches from Mr. SeslIa Ayyangar and 
other gentlemen, who repreRent the other !:lchool of thought and support 
the age of eleven or twelve. I want to know how is this tangle to be 
solved V (Mr. M. S. Aney: "In the way the Qommittee has found!") 
It cau only he solved in the way the Committee has solved it. (Mr. M. B. 
Aney :  "  I did not Ulle those words ".) I thank him for that. Accorrling 
to thl' S})rnti, it is absolut.ely clear that youthful maidens were married in 
Vedic times and J challenge everyhody in this House (though 1 am not 
a great Pandit) to quote anything from the Shrutis, from the Vedas, 
to show that child marriages 'wel'(\ countenanced in the Vedic times. 
And the Veda£' are regarded a8 the revealed books of the Hindus. 
I unhesitatingly declare that he will be a bold man who will accept this 
challenge of mine. As rejtl1rdl! the Koran also, I make bold to say the 
I"me. A", reg'nrdR the Rmritis lind thl) other hooks, of mr fdlow-
brethren, the Muhammadans, I would submit that they have got It family 
~ l l . .At Lucknow II Muhammadan gentleman. who waR 8 

pract.ising lawyer, quoted bt>fori' uo; from (lilt' book ~  that those 
parents are fortunate whose daughters men"struate at the houRe of their 
husbands. Similar quotations were placed before us when we went to 
Madras and other places, so that there i!l Il family resemblunce in the 
Smritis and Bome books of the Muhllmmadans. But I will just quote 
before thh: ~  the opinions of two very respectable and orthodox people 
to show how orthodox but not extr('mely orthodox gentlemen look at 
these SmritiR and ot.her hooks. I will quote the opinion of the Secret.ary 
of the All-India Sanatan Dharma Sabha. Mr. Ramakant Malaviya the 
son of our revered Leader, Pandit Mndan Mohan Malaviya. He nppeared 
before us snd he !laid that in his ophlion the age of fifteen ,vas the 
proper age for marriage. It will be idle to say that he did not con8ider 
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the point of view of the orthodox people. He considered the question 
of consummation also, and in reijpect to both matters his clear opinion 
was that, ,vhatever the Shastras said, fifteen should be regarded as the 
proper age. Now, he is not an impatient idealist, he is not a man who 
can be said to be irresponsible. Similarly I will quote the opinion of 
Mr. Tufail Ahmed, a pleader. He alr;o said the same, that the Muham-
madan law does not countenance the marriages of minor!!, and ill his 
opinion, even if anything was to be found in Muhammadan books except 
the Koran which led to the belief that a parent was undoubtedly 
authorised to marry a minor girl, and the present law would curtail his 
liberty, in his opinio nthe marriage age should be fixed at uot less than 
fifteen. Therefore, my submission is that, considered from the point of 
view of the Shastras alone, the revealed bookB of the Hindus and of the 
Mussalmans do not countenance early marriages at twelve. 

Now, Sir, it really pains me to find that among my Honourable 
friend!l who nre arrayed against this age of fourteen r find people whom I 
respeet very much. Now, Sir, I do not suppose any body would think 
that it would delight /lJ1ybody's heart that, on an occasion of festivities 
in II Hindu or Muhammadan house, the pa.rents or the husband should 
be sent to jail. Nobody can take delight in a contingency like this and 

~ of my friends who think that their religious susceptibilities are not 
being reRpeeted in this House will certainly give us the credit that we 
respect their sentiments very much. 

Mr. M. K. Ache.rya : You will send them to jail. 

Pandit Thakur Du Bharga.va : My friend asks, why should there be 
a penal clause? I would rpspec1fully snbmit to him to remember sec-
tion 87 of the Indian  Penal Code, whereby  the principle of the law' is 
laid down that no man shall he allow('d to hnrt another. And II ~  and 
a girl, before the II!!<, of lH. ellnnot ~  them"elvl's to !Illy sort of 
injury without their consent. I want to ask my friend if he wants 
to revert back to the Patria pofMtas of the Roman law. Does he want 
to I'evert bllck to thosp t.imes, when the law declared thllt the woman Hhall 
alwlI),8 be under tutelage? \Vhile sheir-; a ~  ~ l  !olhe will he under 
the tutelage of her fat.her, then uniter the 1ntelflg"e of her husband, and 
then snhSefrllently under the l~ l  of hprsons. I submit to him that 
the ~ have chan!!ed and he cannot stem the tide of time Sir, I am 
rather amused that gentleman after gentleman has got. up in thifo! lIouse 
and !'!Hid that his personal opinion was that the llA'e should not be less 
than 14 and that it should be 16. Rnd vet Illl their constituents did not 
want it to be J6 they would subordinat.e· their views to the views of their 
constituents. May I respectfully aflk these gentlemen whether they took 
the opinion of their constituents in any constitutional manner. 

Now, Sir, Mr. Belvi said that he would not be representing his 
constituency aright if he gave his vote in favour of 14. ' May I respect-
fully ask him if he took a referendum, if he went to all the voters and 
then came to tbe conclusion that more than half the voters wanted leu 
than 14. 

Mr. D. V.Belvi: No legiRlation on social matters is required. 
Pandit Thakur Du Bhargava :  I understand that he has given an 

amendment for 13, and r believfI that he will vote for it at least. Did he 
take a referendum from aU thf1 eJector .. to the effect that they do not 



LEGISLATlVIlASSEKBL Y. [16TH SEPT. 1929. 

[Pandit Thakur Das Bhargava.] .  .  .  . 
want such social legislation t My . ~  is ~ optlmistIc:.. .. I wIll read 
from page 96 of the Report, where ~ l  are gIven. ~  of yea!s 
of social reform have not been able to effect any ~ l l  ~  .m 
the sentiments of' the people. On page 96 you wIll find that, In spIte 
of great activities on behalf of the social reformers, the custom of early 
marriage has not seen its last in this country. (Mr. M. K. Acharya ~  
an interruption.) Now, Sir, I know that ~ ~  ?an ~ mter-
ruptions in this way, but let them make ll~ ~  mterruphons .. I 
know of certain gentlemen who are Members of thIS ~  ,,:ho sR.Id 
that they did not believe in social reform. They do not beheve m legIs-
lation ; they do not want any law from the foreign ~ ll . 'l'hat 
was the only stand taken by them. I have no quarrel wIth them, but 
I do not agree with them. As regards others, may I remind my friend 
Pandit Nilakantha Das that his opinion before us was that the least age 
for marriage should be 16. 
Pandit NUa.k&ntba Daa : It is 110 still, so far as I am personally eon-

eerned. 
Pandlt Thakur Du Bhargava : Then he was asked, if the age was 

raised to 16, would there be any sort of agitation. His rcply was that 
the reformers were too strong. Six or seven per eent. of the people 
might make an agitation, but he said "We ean stand it because we are 
the leaders of the people". If it is true that six or seven per cent. of 
the members of the constituency of my friend are in favour of child 
marriage  and 93 per cent. are not, may I ask him if he is justified in 
going towards the side of those who are voting for 12? Sir, I do not 
want to take mllch time. of the House, although I can go on st.ill further 
quoting examples of those gentlemen who appeared before us and 
were ....... . 
Pandit Nilakantha Das : May I make a personal explanation, Sir' 

I have not opened my mouth on this Bill. My friend has perhaps refer-
red to my evidence before thc Age of Consent Committee which has not 
yet been published. But what he says has exactly happened. I cannot 
say I IUn personally against measures to stop child marriage. So far 
RS my constituency is concerned, thil'l measure practically does not affeClt 
it. It is a very small minority there which is affected by it. But as legis-
lators in this House, and 110t as radical reformers, which is not our business 
here, in a penal measure like this we should see that if a majority or even a 
Imbqtantial minority in the country will have to be adversely affected by 
the measure, wccnnnot but be very careful. This is, however, what I 
ga\'e out to my friend in private conversation. 

Pandit Thakur Das Bha.rgfoV& : I am glad of the explanation which 
is given by my friend because it supports my case all the more. My friend, 
according to hi!llself, is a representative of a constituency in which this 
Bill will lIot ,Penalise people. Aecording to himself, a greater number of 
thf3 re!lidents In his constituency will not be affected by this Bill. Now, Sir, 
may I humbly ask him under what eanon does he want to vote with thoee 
who advocate the age of 12 years. His constituency wants that he may 
vote for more than 12 ; for 16, with what face can he vote with those 
who advocate 12 T  I leave him there. 
Then, another question was raised, and my friend Kumar GanganaDli 

Sinha made a great point of it, that the people in general do not WI!it 
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more than 12. May I remind him that the cunsensus of opinion of all 
the ladies that appeared before the Age of Consent Committee was that 
they wanted 16 to be the minimum age. (An Hono'lU'tl-ble Membilr ~ 

" What about orthodox ladies Y ") Then, us regards the fact whether 
the ladies who appeared before us were orthodox or not, I will only refer 
to the urgument of my friend Mr. Sesha Ayyangar who was pleased to 
say in the opening part of his speech thut the orthodox ladies 
live in pardll.h and therefore their opinion cannot be known. If their 
opinion cannot be known according to him, I want to know how Kumar 
Ganganand Sinha &Od Mr. Sesha Aj·yangar came to know of their OpiW01l8. 
'I'hen, Sir, it is also not true that the Age of Consent Oommittee did not 
blake any effort to find the opinions of orthodox ladies. We went to 
villages to find out the opinion of the ladies there. We vi"ited a certain 
village in Madras where we asked the ladies to sit on one side and the men 
to sit on the other side. We asked the opinioIls of the ladies and the men 
were also hearing the evidence. All these ladies said that they wanted 
a marriage law according to  which the age should at least be fiud at 14. 
The men said, " The ladies know nothing; and we know better. If 
you penalise us, then we may be put to some trouble". We had Madrassi 
gentlemen with us as interpreters and there was no cliffic1Jlty in finding out 
their view points. In every province we made it a point to visit the 
villages, and I can assure the House that the village people are in favour 
of a Bill like this. It is wrong to say that the majority of the orthodox 
opinion does not want this Bill. (Voices:" Question , ") It is very 
easy to Ray" Question ", but the Report of the Age of C ~  Com-
mittee is before you. Y()U got four Members of this A l l~  on to this 
Committee and they have submitted a unanimous Report. You abused 
the Government the other day and said that the Skeen Committee '8 Report 
had been shelved. But this is a Report which has been submitted t.o you 
by four men who belong to this House and six others, and all of them 
have submitted a unanimous Report. I cannot understand why this l~  

should be given a go-bye and thrown into the waste paper basket, only 
for the reason that it does not, according to some, represent extreme 
orthodox opinion. 

Mr. Deputy President: Have t.he Government taken any notice of 
this Report ? 

Pandit Thakur Das Bharga.va.: I know what the Goyerutneut I1re 
. doing On this occasion, I am forced to congratulate the Government on 
tbt'ir Ilttitude towards this Bill. But I must say that it is due to force of 
cireutnstances that the Government ,have been compelled to accept this 
Report and this Bill. This Govcrnment waR alive to the evil effects 
(\f child marriage all these years. When they stopped Suttee, why 
did ( ~  not stop child marriage' My charge against the Govern-
D1ent is that it moves when it is too late in the day. When the Gov-
ernrnerrt. was forced by public opinion in India and abroad, they have 
taken up this attitude. All the same, I congratulate the Government on 
the attitude they have taken up on this Bill. Even if the Government 
have not !lent in any amendments to this Bill which t.he Committee 
reoeommenned, J submit that J have Rent in amendments, nnd I hope ~  

House will accept them and pasfl them. At this stage, J may join 
handOi with my Honourable friend KumAr Ganganand Sinha in aaking 
the Government to see that this Bill is worked properly. If we' paM 
thifl Bm, then it would be a pious ",;sh of thia House that child 
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marriage IIhould go away. If we are serious about this Bill, the Govern-
ment should consider the recommendations that have been made by the 
Committee to give effect to the provisions of this Bill. The Government 
should remember that they are penalising the marriages of people .~  

are illiterate and who belong to the depressed classes and who are in all 
stalles of development. It is the clear duty of the Government to first 
see that the provisions of the Bill are known to each and every person 
in the country. It is the duty of Government to make propaganda about 
the evil effects of child marriage. The Government have so far not done 
thit; and the Government have been guilty of a great wrong to this couI?-try 
t,y their l'iupineness and indifference towards the evils which they could 
always set> all round unless they waywardly shut their eyes all along. 

Now, Sir, in this connection may I submit one word 7 When I am 
asking this Government to do its duty, it behoves me and all those who 
belong to my fiehool of thought to do our little bit in spreading the 
knowledge about the evil effects of child marriage and in co-operating 
with the Government in this matter, There are cert.ain sectioll'! of l~ 

people who think that, though the Government are doing the right thing, 
yet they do not want to support the Government in this matter. May I 
humbly lay at the feet of my Honourable friend Mr. Amar Nath Dutt 
the evidence which he gave before the Age of Consent Committee ill 
this connection ,- -

Several Honourable Memben : Read it. 

Pandit Thakur Das Burgava : He said as regards age that it must 
he 16 for f.!irls and 24 for boys. 

Mr. Amar :Hath Dutt : But not by legislation of this Government. 
Pandit Thakur Das Bha.rgava : Let us consider thi!! dispassionately. 

Well. n1? Hononrable friend will cxcuse me if I do not give any ~  
10 his woro:,;. ht'eauRe be does not st,ick in public to what he says in the 
evidf'nr.e before thr Committee, Did he not ~  that every B ~ l  
home if! suffering-from the evil effects of early consummation' 

Mr. B. Daa : The evidence has not been published. 

Pandit Thakur Das Bhargava : Am I to understand it is confiden-
tial, b('('aus(' it has not been published , 

Mr, Amar :Hath Dntt : You should not misquote me. 

Pandit Thakur Das Bhargava: Before I decided to refer to the 
evidence of Mr. Amllr Nath Dlltt, I hlld IlRlted some Members who had 
previously sl'l'ved on other COTQmitt,t'es as to whether I was entitled to 
state before the Homole the opinionR of witnesseR who appeared before 
thl) Committee. and th('y nSFlured me thnt T could refer to the ('vidence. 
It is only then that I mnde bold to exprcsR the view!'! given by Mr. Amar 
Nilth J?lltt. It is unfortunate that people do ~  stick to their opinions 
once g'lven. (Ilear, hear.) One of us asked my Honourable friend, Mr. 
Dutt. OR t(l wha1 he had done in the matter of (.Iocial r(>form all these years 
because he was RJ!ainHt )('giRlntion by 11 forei,:rn Government. And the 
reply ',,"hich he gave us was that he had done precious nothing. 

Mr. Amar 5ath Dutt :  I Rm not a professional Rocial reformer. 
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Pandit Thakur Daa Bhargava : Then again one of uw asked him while 
he was in: the witness-box if he hoped that he could attain Swaraj when 
a large number of girls died at an early 8.f{.e. When this question was 
put he sllid that it was not the duty of those who claimed Swaraj to ,be 
8 party to the social swaraj of giving the daughters of India their 
rights at leaRt in the matter of marriage and that it was not OIl physical 
progress that he relied but political battles have to be fought by words 
and arguments and not by strength of arm and that he did not believe 
in the proverb ".A healthy mind in a healthy body". (Laughter and 
applause.) , 

Mr. A.mar Nath Dutt : It is a deliberate falsehood. 
Pandit Thakur Das Bhargava: I am extremely sorry that my 

Honourable friend is rather nervous today. 
Mr. A.mar Hath Dutt : No, Sir, I am bold enough to stand 1I}J tUld 

nteet my Honourable friend and point out where he is making false 
.tatements. 

PlLDdit Thakur Das Bhargava :  I am responRible for each and every 
word of what I say. . 
Mr. Amar Hath Dutt: As it is no offence to tell lies here, it i& 

"ery easy to speak like that, which is nothing but the rf;s(wnsivility 
of an irresponsible youth. 
Pandit Thakur Das Bha.rgava: This is the state of things which 

I deprecate most strongly, that is that gentlemen who are convinced 
in one way about the marriageable age of girls should vote in another 
way when it comes to a question of voting in the House. May I alRo 
remind the House that, when the Bill came before the House in 1925, 
the attitude which Mr. Amar Nath Dutt then took up waR quite difller-
ent lind his present attitude is not in : l(~  with his past. If you 
just study the proeeedin/o!s of thc Hmlf!e in 1925, it would appear that 
he was in favour of the age of 14 or perhaps Iwell 16 in the matter of 
consnmmalion of girls. (Mr. D. K. Lahir1' Chau.dhury :." What hilS ('on-
summRtion to do with this Bill ?") Now my IIonomllhle friend 
Mr. Lahiri il:! entirely mistakcn if he thinJn;; that this marrill.g-e law has 
notping to dJo with conl'ummntion. 'fhis is the main A'round upon 
which we built our case. I submit. Sir, that if you want to stoJl early 
consummation, if you want to stop th(' l~ of pre-puberty ('.onsum-
maHon and consummation soon aftcr pnberty, yon mlll':t soon pass this 
law. No law of the age of COnR(mt ('ould bc successfully worked unless 
it ~ 1!ot this hRcking' of marrial!'t' law. If the law of /lJ!'!' of consent 
at 13 was worked successfully in all its rigour, I think not one deputa-
tion, but hundreds of thousands of deputationR will have to ('orne not 
only from Madras but from all partR of the country Rnd thf"Y will 
~ l  a state of things whieh will be most dislnlsting. 
I will respectfully submit to the House to visualise the position of 

every husband who had a wife below 13. .As SOon as she gOflf! to her 
husband's place and meets her husband, in every case the husband 
"'ould bE' prosecuted. I cannot consider this contingency with equani. 
mity or the present state of things as satisfactory. Thill law fixing the 
minimum age of marriage is a 80rt of restrietion upon human liberty 
but to Ii much smaller degree thm the law of the age of consent. I 
.lUbmitted a .note to the Age of Conllent Commiu..e's .Report to ~  
that I think every penon should look forward to the day when the 
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law of marriage would be r\gorously enforced ~  the law of the ~  
of c(}nsent will not be rigorously enforced. I wIsh we had no occasIOn 
to hnve recourse to that. And I think e,very Honourable Member of 
this House will agree with me when I say l ~ you may not have Ii law of 
consent but you must have a law of marrIage. 

Sir I have submitted in brief the reaNOllS which led us to come to 
the ~l  that 14 was the least age of marriage to ~  we could 
agree. I will therefore submit that tile age of 14 should be accepted. 

8ardar Baha.dur, Honorary Oapta.in Rira 8inghJ Brar (Punjab 
Nominated Non-Official) : Sir, much has been said about child marriage 
on the floor of thit; House, and there is Vf?ry little left which may now be 
urged. 1 get up to support the amendment moved by my Honourable 
friend Mr. Mukhtar Singh. Sir, I will ask this House, does it think that 
at 14 yearA of age these little girls are fully developed and will produce a 
strong lind healthy nation? On the one hand we want to produce a 
healthy, strong and well-built nation, and on the other hand we do not 
want to drop our ancient customs. Dr. Moonje and other friends like to 
give military training to the future generation. I wonder what will be 
the good of that military training for children of 12-year-old ml)thers. We 
want children who will carry 60 pounds on their shoulders, and walk 30 
Iniles a day. Will the girls who are married at 12 or 14 years of age 
produce such children? The question of selecting cadets for Sandhllrst 
comes up lWery day, and these cadets are to be bachelors before they are 
selected for Sandhurst. Their age for selection is fixed at 18 years. 1 
think a high percentage of 18-year-old children in certain parts of India 
are fathers of half a dozen children. Now, Sir, if we w.ant to build a 
~  nation and want the boys to undergo military training and want to 
see them take their place in the same ranks with the other nations, I am 
sure the Members of this House would like to rai!?e the age to Il little more 
than 14. Of course 14 years is a little better than 12 or 13 ; but why 
not increase the age to the limit of 16? This age we ought to have raised 
Ii generation ago. It has been /!lready too late because we cannot get the 
proper material to take the place of the officers, particularly the commis·, 
sioned ranks of the Army. I am sure Dr. Moonje and other admirers of 
thc boys who should take the place of the officerR in the various services in 
the Army will go forward and raise the age still higher than 14. 

Then there is the saying that, " When a child has fallen you should 
~ a hole in her ellrn while she is crying." .As 4 P.M. • 

v;(, are gOIng through this Bill, why n.ot raille the age' 
now? We require of our boys a good body and a good build. If we 
look round this "Honse we find that several races who marry at a mature 
age are better built than those whose children are married at an early 
ft!l"e. A stronf,! built. boy is not only a pride to his parent.!!, but a pride to 
his family and to his nation. If we leave the age only at 14, I am sure 
that. after 10 or 20 yeRn; we will repent that we did not fix it highC'r than 
14. because there will not be very much improvement among the children. " 

111'. Muhammad. YmiD Khan (United Provinces : Nomirtatec1 Nob-
Qft}cial) : Why not make it 18 , 
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8ardar Babadur, Honorary Oa.pt&in JIirr. 8iDgh, Bn.r: Those whO' 
would like to have still better children will marry at 18. At any rate if 
the age is fixed at 16 there will be better children. 

Mr. Muhammad R&1lque (Calcutta and Suburbs: Muhammadan 
Urban) : Do you get better children at Ii higher age 1 

Sardar Babadur, Hononry Captain Hira. Singh, Brar : Undoubt.edly. 
Look at. the other 11 atiolll>. It is just like a photograph. When you have 
got a well-developed person, you get a good photograph. But if you take 
a child's photograph, you produce another child ; you cannot produce 11 
well-grown up and fully developed m!ln out of that young photo. If we 
look at the figures here we find men of 55 with broad chests anel good 
physique, whereas if you lool{ at the ·other end you find very weak and 
narrow-chested persons. 

Mr. Muhammad Yamin Khan: Why not suggest eighteen now' 
8ardar Bahadur, Honorary Oaptain Bira Singh, Brar : I shall leave 

18, 19 and 20 1Il0ne for the present. I think there are many Members 
here who will marry their daughter at 18 or 20, or even more than that. 
The higher the age -you fix, the better the children you produce. The 
lower the age you fix the more puny the children you get. If you cannot 

~ rid of this uxorious custom it is nobody's fault. 

Then comes the question of attack and defe'Dce. You cannot expect 
defence from a little child, who is afraid of a little rocket bursting miles 
away ; what you should do is to produce men who will stand rockets and 
shells bursting on their heads and yet have strength and nerve and a strong 
moral. You C8nnot produce good nerve and a good body from a child 
girl of fourteen years. I admire the brains of my friends from the South 
and East no doubt, but it would make me doubly proud if I saw tholie heads 
on well-built bodies. It would then be a great improvement. Now, the 
he'8ds are too big and the bodies t.oo small. It is all right for office work 
and for literary work, but no good for out-door work and for fighting other 
nations and defending our own conntry in the field. 

DiwRon Ohaman Lall : Good for the civil service. 

Bardar Bahadur, Honorary Oaptain RiTa Singh, Br&r: In my 
country I eRn tell you that we have to deal with Pat hans. My Muham-
madan friends like Mr. Yamin Khan may quote passages from the Koran 
and other books-I do not know anything about that i but I think the 
Kabuli Mussalmans arc more orthodox than Hindustani MUSl>almans Ilnd 
they do not marry their daughters until they are 20. I have personally 
seen it myself that their girls are not married till they are 20 i and if 
my friends, Mr. Rafique and Mr. Yamin Khan will come to the North West 
Frontier, they will see the body and physique the Pat hans possess, with 
whom their Punjabi friends have to fight. You will then s.e the dift'er-
ence and you will then judge the value of a goody body. You cannot 
value it unless YOll go to those places. 

I do not know and I cannot quote anything from the Shastras, but 
this much I can I18Y, that we a.re very late already in raising this age limit; 
and we will still be very late if we do not raise the age now to 16 or 17. 
It does not matter to many of us here, but it does matter to those who alwayl 
come forward and ask " Why cannot we get t.his and that t ", where it .. 
, question of good pbysique aod a well-built body. When ~  llatiollJ 
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are breeding their animals ~  .ca.ttl? and their transport animals: we must 
at least pay our full attentIon m this matter and we must produce at l~  

as good boys, if not better, as those produced ~ other races. I thmk 
that, for the honour and pride of our future generatIons, we Rhouid support 
this motion and raise the age from 14 to 16. 

The Bevd. J. O. Chatterjee (Nominated : l ~  Christians). : Sir, I 
rille to oppose all tlw amendments for the lowermg of the ~ age 
and to support the age as given in the original Bill of my.Hon.ourable friend, 
Rai Sahib Harbilas Sardo.. Sir, it seems to me, after l ~  to the long 
debates on the Rubject, that there are two main reasons ~  ?y the 
opposition against fixing the age at 1.4, and in snpport. of lowcring It to 11 
or ] 2. The first argument that has been brought forward by Member 
after .Member is that the lower age is more in accordance with the injunc-
tions of holy books. So far as I can understand Mr. Sellha Ayyangar, he 
bas laid great stress on the score that ~ will be more acceptable to religious-
minded Ilnd orthodox people that the age should be lowered to 11. I am 
in a g)'('at dilemma over this subject. In the first l~  it has been main-
tained ag'ain and again that the mere fact of this House taking up legisla-
tion on this subject was agailU'lt the religious views of orthodox people. 
Some people would cxempt communities from the operation of this law, 
because they think thllt it is interference with their religion. Other people 
want the marriage age to be brought down to 11, hecause they say any 
age ~  than that would be again!!t the tenets of tlleil' religion. ~ 
is 1l1l0th('r gentleman who wants to lower the age for the sacrament of 
mnrriage to as low ns 10, because he says nny attempt to raise the age' above 
1 0 ~ l agollinst his religion. The "cry fact, Sir, that this House has 
lC( ~  th(> principle of the Bill and Hent it to Select Committee is to 
my mind proof, that the House was prepared to ~  :  " We pllid ~  
attention to thc views of peoplc who think that it is against their religion 
thHt '-lUch and Rtwh nile shonld be fixed, but the fact that we sent it up to 
Select Committee shows that we accept the principle that this House has 
the right to legislate on the question of marriage in a practical, common-
l ~  ann Hbove /Ill in a humanital'iall way, and that whereas we must 
gQ slow Hnd pay nne attention to the viewR of people who have got religious 
objections (which I rather think are prejudices due to custom and sometimes 
to snperstition) that we shouln respect them as far as we can go. We 
must thcTefore accept the position that this House has the right to legislate 
on mArriAge wllich is lIot only /I religious sacrament but also a 'social 
ll~  lind contract, in ail lmmanitllrian, practical and sensiblE' a way 
8ll beflttinp: the cllstom!! lind requirements of the modern age." Haying 
said ~ : . Sir, I ~l l  it is now too late in the day to try and plead that 
the lC ~  of rehglOn prevent. ns from going forward. and because 80ml! 
~~ l  t.hink re!ilPon demands .it. As a matter of fact t.here is great 
dh erll'ence of 0,PIDlon on t.he sUbJect-some people think that religion lays 
down the marrJI4re age and other people say it does not-1 cannot. go into 
the relilZ'ious controversy-because I am not competent to do so. But I 
do Hay .that there is gt"eRt divergence of opinion among theologians. An.v-
way thIS ~ has, by its action in sending the Bill to Select Committee, 
.~  by the ~ ~ . debate. flhown that we cannot agree to drop this 
B l~ or alter ~ ~ PI'OVl"'ODR me'l'eh' bl'eflUSe certain peorle think that their 

~  requIres it. r flay that it is too late for Buch a courSe and 
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we mllst proceed ,vith this Bill in Ii practical eommono{lense way, paying 
tluch attention as we reasonably can to the views of the other side. I 
submit that the fact that we are put.ting the age at 14 and not 16 is II great 
concel!Sion to those who hold the orthodox point Qf view, and I lIelieve 
that if we go any lower than that, we are ruining the Bill. 

'I'hen the second main reason in support of Ii lower age urged in the 
course of the debate is, from my point of view, an unfortunat.e one. It 
has been said· that. in order t.o preRerve (Society Rnd to preserve the 
purit..v of our girlhood and womanhood, girls l'4hould be married ~ 

puberty. In support of that view, we had quotations from certain writers 
from the west, books, which I consider unfortunate, to prove that in 
countries where the mllrriageable age is high there is great lack of chRStity 
and !>o forth. Sir, I <lQ not claim to speak on the subject of the morallf 
of other countries. But I would only say that I have had my share of 
travel. I haye tra"cUed throughout the length and breadth of the United 
States of AmcTica. and a great. deal about the state of society in this 
country has been "aid in the House. I have visited a good many placelt 
on the Continent of Europe. While I cannot deny that t.here are lapses 
from the moral code in tholie countries, I luust also say that. there is muah 
virtue and a high moral standard existil. The Htaudards of purit.y in 
England and America are as high as· those in any other colirntry. If we 
look for C'vil, we can. find it anywhere. Have we got no evil behinrl the 
purdah in this country! When we marry our little children who cannot 
understand what marriage is, is it not in itself a lowering of mora) stnnd· 
ards? After /lli, if (~ arc going to buy morality amI purity at the cost of 
imprisoning little ch.ildren, just as We put birds into a cage and ]{eep them 
f;eClll'C, then wbat choice or liberty of action is left to them 1 What ill the 
use o[ purchasing purity at that price f I therefore' Hubmit, that at lcast 
on these two grounds we cannot agree to the lowt'ring of the marriage 
age. 

'rhl'll, again. Sir, if yon jJut. down the age at 11 or cyen at 12, I /oihould 
be forced to vote against the Bill entirely, and that for this reason. 14 
iM the age which is considered in trle majority of cases in this country to 
be detlnitely a post-puberty age. But 11, 12 and even 13 are doubtful 
ages. It iF! most difficult to tell the difference between the ageFJ of 11, 12 
or 13. It will be quite easy tor a man to marry his girl at 11 and say 
that she was 12 or 13. But 14 is a stage which you can distinguish more 
easily. It is quite possible to determine if a girl is 14 but if the marriage 
age is fixed below 14, it will be Romewhat difficult to find out if lihe is 11, 
12 or 13. 

Another reason why I wRnt this Bill ~ !ltllnd as it is, i!'l that the girls 
of our country mfty bC'Come edlH'Rtl'd Rnd fit wives ..... . 

Mr. M. It. Acha.ry& : Is that higher age prevalent anywhere' 
The Revd. J. C. Chatterjee : I do not know anything about Madras. 

Mr. M. K. Acharye : Anywhere in India , 

The Revd. J. C·. Chatterjee: r snallieave Mr. Aeharya. alone for ~ 
present. One of the reasons why I feel that 14 !lhould be fixed as ~ 

minimum is to e!lahle our girls to proceed with their education. I have 
been recently travelling on /l certain Committee which has been gathering 
~~ (l  on tbe question of ooJlcatltlr1 of girl!!, and r find that; even in 
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advanced provinces like Ajmer-Merwara or Delhi, where the marriageable 
age is not so  low as ~  Madras, witnesses ~  .witnesses ~  urged .that 
it is impossible to brIng ~ l  educatIon. ~ force If the l~
able age of girls is to reIn:alD at 10 or ~  as It WIll .be II. great hand.leap 
in the way of the educatIOn of these gIrls. Even In these parts, It 18 
unfortunately true that the system of early marriage is one of the greatest 
obstacles to the education of girls. This therefore is a very strong reason 
why the minimum marriageable age should be fixed at 14. 

'l'hen again, Sir, I believe that, if the House were to pass this Bill as it 
stands and not tinker with it, we should be killing two birds with one 
stone. Before long, we shall probably have an Age of Consent Bill brought 
up in this House. We have had a Committee sitting on this measure, and 
it !Seems to me, Sir, that there is going to be a!l0ther great controversy 
on that Bill. I think we can save the controversy if we now fix the 
nlarriage age at 14. So far as the law regarding the age of conscnt goes 
at any rate, sp far as the cases occurring within the relationship of 
marriages are concerned, the law must remain a dead-letter, and if it is 
not a dead-letter, it is bound to be a very unpleasant and disagreeable 
measure. I said so, in my evidence before the Age of Consent Committee, 
and I believe that the solution of the problems was not to be found in a 
law for the age of consent but for the raising of the minimum age of 
J.1larrillge. If we agree to the age of 14 as the minimum marriage age 
for girls we shall then have solved to a great extent this very difficult 
problem of early marriages. This is another reason why I think that we 
:should not tinker with the present measure, because we shall again arouse 
the sume controversies, we shall have a deputation from the South and 
deputations from many other places. Therefore if we fix the age at 14, 
we shall be solving, to some extent, two great difficulties at the flame 
-time. 

Finally, Sir, I sincerely wish I could support the amendment of my 
friend, Mr. lVIulthtar Singh. I wish, Sir, I could say that the minimum 
murrill.ge age should be 16. So far as my constituency is concerned, they 
wonld welcome 16. In fact 16 is the minimum age at which marriages are 
contrncted for girls in my community. But I do believe that it will not 
he politic at this time to pres!> the higher age, for the very simple reason 
thllt we do not want to stiffen opposition to the other provision'> of the 
Hill. T feel we should proceed slowly ..... . 

Nawab Sir Sahibzada Abdul Qaiyum (North-West Frontier Pro-
"ince : Nominated Non-Official) : Then why not leave the fixing of the 
eXllet age of marriage to the vote of the eleeted Members 7  . 

The Revd. J. O. Oha.tterjee: My reason for that is that the Govern-
ment Members have also p:reat responsibility, and 80 far as I am concerned 
r represent a community ..... . 
Nawab Sir Bahibzada Abdul Qa.iyum : That is about the principle 

'which isaccept.ed by the Government and may be carried out by them, but 
the fixing of the exact age may be left to the vote of the rlected Mem-
llers. 

. The llevd. J. O. Oba,tterjee :  I am flOrry I cannot agree with my 
frIend. I do not see that the elected Members alone have any special 
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knowledge of this 8ubjett. I believe every Member of this House has got 
an equal responsibility over a social queb'tion which vitally affects the 
1VeHare of the country whieh he either administer!! or lives in. Therefore, 
fflr these reasons, I support the age which has been put down in the 
Bill. 

Dr. B. S. Xoonje (Nagpur Division: Non-Muhammadan) : Sir, it 
is not verf pleasant to have to speak on a subject on which friends diJfer 
so murh as to appear to run at each others throats, a subject. on which 
Leaders whom we respect have ranged against each other. At the same 
time, I feel that one hal:! to do his duty, and I, as President of the Hindu 
Mahasabha, have got to do my duty in this matter. The Hindu Mahasabha 
finds India clearly divided into two parts-the Northern India above the 
river Narbada and Southern India, south of the river Narbada. Broadly 
speaking, Northern India above the river Narbada is in favour of raising' 
the minimum age even to 20, though in some cal:!e8 they want 18 and 16. 
(An Honourable Member: "What about Bengal Y") The Soul hern 
IndIa, in which I include also Bengal, is in favour of 1I0t raising the mini-
mum age of marriage above 12 ~  of age. (An Honourable Member: 
" Do you include Bombay Y"), Under the circumstances, 1, as President, 
am not bound by the opinions on either side. Under the circumstances I 
should trust to my own conscience and I shall vote according to it. My 
conscience is also of two kinds. (Laughter.) One conscience is the 
medieal conseience, as developed by my study of the allopathic and Ilyurvedic 
systems of medicine, and it says that no girl ought to be a mother of a child 
until she is 18, and that no man ought to aspire to be a father until he 
has attained the age of 25. But there is also some such law as idealism 
to be tempered with practicalism. Vyallahar-a.nulomo Dha.rrna. That is 
what Chanakya has said, that is the dhnrma,-that is, that idealism is to 
be tempered with practicalism. And what is practicalism in respect of 
the idealism of this Bill, looking at it rurely from the Hindu point of 
view 1 One has to admit it in shame, but the fact is there that the Hindu 
of today is weak, docile, meek and submissive to aggrf','!sioll and {Ol·ce. 
(An Honourable Member: "Question T") (Another ~ l  llfpmbrr: 
" Servile ".) My Honourable friend says servile, but fortunately the 
agitation of the last forty years of the Congress has removed that trAit of 
servileness.-'rhat is the practical fact before the 22 crores of Hindus today. 
We have seen the fact, the most humiliating fact two months ago in 
Bombay, of 12 lakhs of Hindus being cowed down by 4,000 Pathllns. We 
are seeing t.he actual abduction of girls hiking place duily in East Bengal. 
That is the fact that stares one in the face and we have to take notice of 
that. Therefore, I feel that I should not allow my medical conscience to 
prevail, weighing profits and losses in the balance and taking all facts into 
consideration. Fortunately or unfortunately, we have to live as neigh-
bours with l ~  of unotJler community whose standards of sexual 
Ulorality and manlIer of observinll them particularly in respect of the 
womenfolk of the Hindu community are different from ours. That fact 
has to be taken into account and that is one of the facts \vhich bas made 
JJle temper my idealism with practicalism. 

As regards the Dhanna Shastras I am not a Pllndit, but I have care-
fully studied the Dharma Shastras. I am not proficient in Sanskrit lite-
rature, but I know Sanskrit and can write and read it and I may MSura 
my Honourable friends, whether they belong to the orthodox class or 
whether they belong ~  the reformed elass,-I assure by Honourable friends 
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that, throughout the history of the ten thousand years or more of Hindu 
culture in India, every sort of experiment in sociology and systems of 
marriage has been tried. No orthodox man who has studied his Dharma 
ShRstra and the Dharamshastric History of the Hindu culture as seen in 
the Puranas can come and say that there was no time in India when there waa 
not even the system of marriage based on civil contract, and that there was 
no time in' India when marriages lL'>ed to take place above 16. In those 
days these kinds of marriages were regarded as absolutely according to the 
Dharma Shastras. Those who have studied the Puranas, those who have 
studied particularly the Mahabharata will see the reason why eventually 
opinion has veered round to the fact that marriages, if we stick to our 
,conceptions of sexual morality, and our eonceptions of the sexual circum-
stllJl(les under which marriages ought to take place, should be performed 
about the time of puberty. Well, the best thing that our Dharma Shnstra8 
have said is that the marriage of a.girl Rhould take place about the time of 
puberty, and if the father and the mother do not perform the marriage of 
the girl at the time, she "hou1d wait for three years after she has attained 
puberty and then the girl is free to find Ii husband for herself without 

~ for the parents. That is the general position of the Dharma Shastras 
at the preflent moment, and no orthodox man can say, that if we pass this 
Bill here even as it is, it is t:!'Oing to offend the Shastras. But the cm;tom 
is there and to those who are born and bred up in that custom as I am, 
the pang of the wrench is naturally excruciating ..... 

Pandit Thakur Da! Bharga.va : Is it going to offend the Srutis 'I 

Dr. B. S. Moonje : This is not the time nor the place where Dharma 
Shastras ought to be debated upon. I know of circumstances, and my 
Honourable friend knows of them too well, when we, modern people, 
drafting the sections of the Indian Penal Code in modern language, find, 
that when a  section is taken before the Judge, two lawyer/; of equal 
eminence stand against each other giving their own interpretations of the sec-
tion, as we have seen friends here fighting and running at each other's 
throats. So, the qUetltion here is not one of the interpretation of the 
Dharma Shastra or the Smrithi or the Veda. 'l'he question. is entirely 
and purely one of what is practical and what will be to the practical good 
of the society 88 it is today. At leallt that is the point of view from 
whieh I look at it. 

My H{lDourable friends arl' ellthu8ia1ic over this Bill, and want to 
have the Em passed Mi it is-J would not ~ "f'ry !'lorry if the Bill is 
pa'lsed. provided they understa.nd their responsibility. Their responsibility 
is. M T fmy, thiR. Aftf'r this Bill is passed. if the number of abductions 
of Hindu girls increal'les, they ought to be the'flrst to go and give adequate 
protection to them whf're they take pla.ce. Tt won't do to approach the 
Government praying for nrotl'('tion, an<'l particularly, for the Hindu. it 
won't do praying for protection at the hands of the Government. We, 
mostly Hinch1,,!, have been l ~ for Swaraj Ilnd Independence. What 
right have you t.hen to go t.o the Government and approach them praying 
for protection ~  you Clltlnot protect your own girls' What right 
have ;'o'on to say that the G()vernment ought to do its dnty if it is not bent 
on doin/! its duty? A", our ~  is ~ a¢tate forSwaraj and Inde}:.'t'nd-
enee, 80 the Government's duty is, so long as it is the Government of 
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the la.nd, to give adequate protection even to the man who works for In-
dependence a.nd to the llian who works for Swaraj-to both of them. 
equally. .Hut what right have you to ask the Government to do ita duty ; 
what right have you to claim protection from the Government, when you 
do not do your duty 1 'rherc!ore, 1 am laying this responsibility upon 
the shoulders of those who are HO ~  tell them, " Look here, 
if by passing tHis Bill by your enthusiasm, abductions increase, yOU1'8 
ought to be the first responsibility of giving adequate protection to those 
poor helpless I girls." 

Some persons with quite gl)OU intentions have taken me to tH.Sk and 
feel rather surprised that I !!hould have risen to support the amendment 
of my friend, KUJOar OanganuJI(j Sinna for fixing the minimum age of 
marriage of girls at 12. rrhey have been finding me rather inconveniently 
enthlliliastic over army matter!'; and yet they find that these two things 
cannot be reconciled ..... 
Lieutenant-Oolonel H. A. J. Gidney: Impossible. 
Dr. B. S .• oonje : My Honourable friend Colonel Gidney says that 

it is impossible t.o reconeile them. rrhe pity of it is that the more elderly 
he grows the more hili!' enthusiasm gets the better of his reason, for my 
friend ought· to know that the class of men who are known 88 Europeans 
lmd Englishmen in whom he aspires to be immersed so that he may 
loose his worthy identity but who still IIpurn him aside, have the mini-
mum age of marriage of their girls according to their 111W, fixed at 12 . 
.L.ieutenant-Oolonel H. A. J. Gidney: I do not aspire to that cla8111 

at all. '1'he speaker evidently envies the European hiB lot. You had better 
make sure of your law. 
Dr. B. S. Moonje : So far as I know, that was the law of English-

men hardly six ~ ago-J doubt if it is not the law even now. Up 
to six months ago, the minimum age ()f marriage of English girls was 12. 
Pandit Thakur Das Bbargava. : Now, it is 16. 
Dr. B. S. Moonje : My lawyer friend assures me that it is DOW 16. 

Now, up to a short time ago the lUinimum age of marriage was 12 for 
• the great English race which bas acquired an Empire 'over which the 
sun never sets. (An lIonoumble Member: "There are no marriages 
at that age ' '.) If with the minimum age of marriage at 12 they were 
able to defeat the great German race, why can't you do the same t 
Pandit Thakur Da.s Bhargava. : What is the percentage of marriage 

at that age' ' 
Dr. B. S. Moonje : Does my friend Pandit Bhargava mean to Bay 

that, if an Englishman coul(1 attnill that stage of dew'lopment under the 
law of the minimum age of 12. he is incapable of .that T He is not con-
fident of his own self. The Hindu Mahasabha is confident and will carry 
on an agitation. Do not lose your confidence. The Hindu MahaBabba 
will enable you to attain that development. From the point of vie", 
of pure merit, I do not say that the Bill 800uld not be paased, but take 
care that your cnthllRill!llll does not ~  the better of your reason and 
practicality. Now,· my appeal both t.o my Hindu friends and my 
Muhammadan ~  is tbis-·A.re you going to give up your own civiliza-
tion and take to the standards of marriage as they exist in Europe, or 
are you prepared to stick to your own standards of morality applauded 
on all hands and sanctified by the heavy traditions of valour and 88J1tIe-
malllim!as of ages past. 
LllOPB(LA) .. 
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:Di1MaD ObamaD Lall: May I ask the Hon<>urable' Mem.ber, if' he 
will. permit me, whether there is any town in Great Brite.in;··88 there is a 
town,in India, Dhal'lIhanga,· where, out of 1,000 girls,of between 5 and 10, 
565 are married 7 

Dr. B. S. Moonje :  I appeal to calm reason. You have to make up 
your mind one way or. the other, ~ you will sti<:k. t.o ,your own 
morality, or wort the standards of moralIty as they eXIst m European 
countries. I am not going to deal with it in detail as ~  is aware 
of it-and my llonuurable friend Diwan Chaman Lall very much more 
than all of us combined. 'Jlhe ideal of our Dharma Shastras would have 
been the ideal of the whole world if we had been self-reliant and in-
dependent. Our philosophy of the Vedas and the Upanishads has 
appealed to the best' brains of Europe, and I am sure that our sociology 
Hiso will appeal to the best brains of Europe. 

I have an appeal to make to the Government and the ,HoJJ.Ourable the 
Home Member. I quite understand Government not being prepared to 
lay themselves open to the ~  of being called reactionary by their 

~  in the casc of a law which makes for social progress. I am 
obliged to the Home Member for the support he has given to' the Bill. 
Once in It life-time Government have come to the sUl'port of a non-OftiCial 
Bill which makes for the real progress of the nation. Having thU!'1 vindi-
cnted their position before the bar of public opinion of ' the world, would 
it· be too mnch to ask them to remain neutral IlS to the queRtion whether 
lR or 16 or 14 or 12 or 10 should he the minimum age," and tdleave the 
subject to the commonsense and patriotism of the people'who are sitting 
here and whom it concerns most vitally' There will be' oCOIUIions ",hen 
the, bon(t fides of the Government will be tested. I am :gbd' tlmt Ithis, time 
they stand vindicated before the publio opinion of the world. It is time 
for them now to say, " Now, Gentlemen, this is. ,.our domestiB . question ; 
we are not going to impose upon you our standards of umrality' and 
cultUI't' that prevail in Europe. It is for you, Hindus and. Musalm.ans 
to think: it out patriotically, from the point of view of ide81ismversU8 
practicalism and the greatest good of your futUre generati'OnB and vote 
aF! you deem be.'it". I trust my appeal will not go in vain. I support 
the amendment of my friend Kumar Ganganand Sinha. 
Severa.l Honourable Members: Let the question be now, put. 

Mr. Deputy PI'eIiclent :  I think there are still sevenl· HODOtlrable 
Members to speak. The House will now adjourn till 11 o'el<*lk; tomorrow 
morning. 

The Assembly then adjourned till Eleven of the Oloot on 'Tuesday, 
tbe 17th September, 1929. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	Lad_05_1929.pdf
	0001
	0002
	0003
	0004
	0005
	0007




